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LOK SABHA 

Thursday, tile I]th D.umb.r, I9S6 

The Lok Sabha met at Eleven 
of the Clock. 

[MIt. SPBAKBR in the CIuii,] 

ORAL ANSWERS TO QUESTIONS 

Associadon of Employeetl ill 
Management 
+ 

r8hri Bhagwat Jha AzacI: 
: Shri KrisImacharya Joshi: 
j 8hri Ram Kriahan: 

.. 11:06'1 8hri Gidwani: 
8hri Blbhud Mishra: 
8hr1 Saapnna: 
L 8hri Kamath: 

Will the Minister of Labour be 
plessed to state: 

Ca) whether any Tripartite Delega-
tion was sent abroad to study the 
working of scheme. of workers' parti-
cipation in management in various 
countries; 

Cb) if so, the countries they visited; 
and 

Cc) the main recommendations oaf 
the Delegation? 

The MiDIster of Labour CSIIrI. 
Klumdubhai Desai): (a) and (b). A 
"rudy g'",)U i) was recently sent to 
France, Belgium, United Kingdom, West 
Germany, Sweden anl Yugoslavia to 
study workers' participation in manage-
ment. 

(c) The report of the group i8 ex-
pected shortly. 

8hri Bhagwat Jha Azad: May I 
know whether there is any proPos:d 
under the consideration of Government 
to allow the employees to have a share 
in the management in any of the industries 
in India at present? 

8hri Khandubhal Desai: That is 
~ t1  why this delegation has been 
sent to Europe to study the participation 
of workers in the management of the vari-
<>us industries in order to· arrive at some 
decision in the matter. 
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8hri Bbacwat Jha AzacI: May 
I know whether it is a fact that any of 
our private enterprises have given any 
share for the employees in the 1IllIllIIge-
ment of the industry? 

Shri Klumdubhai Desai: Some 
private enterprise people have made this 
experiment, as for example, Tatas, and 
some other  concerns. 

8hri B. D. Pande: May I know 
how the labourers will be associated 
with the management? Will they be made 
Directors or taken in the Committee of 
Management? How is it going to be 
done? 

8hri Klumdubhai DftaI: I hope 
the hon. Member would have seen the 
Planning Commission's Repon. It has 
been recommended in that Report that 
the Council of Management would be 
set up to look into limited questions, to 
begin with, with regard to management. 

8hri T. B. Vittal Rao: In this dele-
gation that was sent abroad why was no 
representative of the All India Trade 
Union Congress taken, in view ofthe fact 
that the All India Trade Union Congress 
is, in the matter of membership, second 
in India? 

8hri Khandubhai Desai: The All 
India Trade Union Congress representa-
tive was not sent deliberately, because 
at the first stage of discussion they 
showed no interest in the participation of 
workers in the management and they 
even went to the extent of saying that this 
is inimical to the working class interests. 
So the Government thought "What is the 
use of sending a representative of an or-
ganisation which has no interest in the 
participation of workers in the manage-
ment and which is even positively 
hostile to it?". 

8hri L. N. Mlshra: In view of the 
fact that Government have accepted the 
principle of associating workers with 
management, may I know what are t)le 
special difficulties in the way of encourag-
ing labourers to participate in the adminis-
tration of industries that fall within the pub-
lic sector? 

8hri Klumdubhai Desai: As far 
as the public sectot is concerned, arrange-
ments have already been made for inviting 
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workers' representatives on the Board 
of Directon. 

Shrl T. B. Vittal Rao: May 1 know 
whether these worken who are going 
to be associated will be at the Board 
of Directon' level or Council of Manage-
ment level because the Plaoning Comrriik 

sian has recommended only for the Council 
of Management? 

Shrl KhaIulabbai DeNl: As I have 
already stated, it is a Council of Manage-

ment which is sought to be created in the 
lint stqe. 

Shrl Giclwuai: Does this scheme 
IIlso include full workers' control over 

industries in the scheme of the federation? 

Mr. Speaker: Displacing the emplo-
yers? 

Sbri Klumdubbal Daal: 1" do not 
think that is the intention. 

Shrl Bhagwat Jha Azad: The 
bon. Minister has just said that the 
worken have already been' given a share 

in the management in some industries. 

I am also connected with one of the 
Unions. May I know wI!.ether it is a 
fxt that Directon, who ale very rare1y 
attending or coming once or twice a year 

to the management meeting, are not 

effective in having tile control? Do G0-
vernment propose to allow the workers 
to have a share in different other stages 

of management? 

Shrl Kbandubh.1 Daal: That wm 
be considered. 

Mr. Spabr: A Committee bas 
gone abroad and Government are expect-
ing its report. 

IncIo-Bunaa 'Tl'II&fe ~ 

*nZ7. Shrl Bllhadur SiDP: wm 
the Minister of Commerce and ecm.u;. 
_1JIilust:ries be pleased to state whether 
any suggestions have been made mutu-

any by the Burma Government and 
Government of India for the devel0p-
ment and extension of commerce and 
the divenifiation and balancing of 
trade between the two countries under 

the recent Indo-Burma Trade Agree-

ment? 

The Mialater of Trade (Shrl 
'KarauIrbr): Not yet, Sir. The 
Trade Agreement in question wa8 only 

concluded on Sth September, 19S6, and 
the developments in Indo-Burmese trade 
are being closely watched for the present. 

Shrl Matthea: May 1 know from 
the bon. Minister whether he bas included 

the export of dried prawn IIlso for which 
I have been shouting for the last few 

~  

Shrl 'Kumar"": 1 am arateful to 
!he bon. Member for hiB conatant interelt 
m the matter of export of prawn, and 

I  . ~ bapP}' to tell him that Burma 

~port a large ,quantity of prawn from • 

DelepdoD of EagiDeera to U.K. 

·nzs. Shrl KrisImac:luuoya JoDi: 
Will the Minister of Production be 
pleased to state: 

Ca) whether the recommendatiDos. 

made by a delegation of Indian en-

gineen which went to U.K. this 

!:r have been accepted by Government; 

(b) if so, the recommendatiol's 
implemented so far? 

. The Deputy Miaiater of Production 

hrl .~ Chandra): Ca) Thehon. 

lolemb~r IS presumably referring to the 
delegation sent to U.K. to visit the factories 

of ~ated Electrical Industries. If 
~, Its recommendations Have been 

mcorporated in the detailed Projecl Report 

submitted by the Consultants on the 17th 

November, 1956 and will be finally consi-
dered as an intearal part orrhat Report. 

(b) Does not arise. 

Shrl KrisJuuachlll'Ya Joahi: May I 
know what are the main recommendations 
made by this delegation ? 

. Shrl S.dm Ch_dra: This delega-
tion made a study of the various equip.. 

ment . manufactured by the factories of 

AssOCIated Electrical Industries with 3 

view to select suitable types to be mar.u-
factured in India. They also went 

into the finandal and economic aspects 

of the proposed ractory. 

.n~f :~~~ 

~m.n~'~~ ~ 

~ I IflrT ~ fuNq ~ 'lit 'I1"It 
rrlI ~  

.n~,"': ~ r Rrm~ 

itr~ifi ~~~~ I 

1ft ~ fq : I ~f~f~ !fiT 

~ fufim ~ 1ft' ~, w ~' ' f 

~~~t 

PN ~ ~. T1;1Ii fim" 1l 
~ 1FT ~ ~ 'aPI''li6" t I 
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Ceatral Purchasing ApDcy 

·U2,. Shri B_: Will the l 
Minister of Worb,HoIllliDc and Supply 
be pleased to state: 

(a) the value of goods purchased 
through Central Purchasing Agency 
in 1955-56 both at home and abroad; 
and 

(b) the value of goods purchased 
directly by Agencies which are en-
trusted with actUal construction of 
projects such as D. V. C., Bhakra Nangal, 
Chittaranjan etc.? 

The Minister of Works, HoasiJa& 
and Supply (Sarclar S ....... Siash): 
(a) Rs. 176·8 crores. 

(b) The information is being collected 
from the concerned Ministries. 

Shri BarDUUlI May I know whether 
there obtains any rule by which these. 
Programme Agencies can proceed to 
purchase direct without consulting the 
Central Agency? 

Sardar Swann SinCh: Which 
is the Agency that the hon. Member 
is referring to? 

Shri B_, I mean the indepen-
dent schemes like the D. V.C., . Bhakta 
Nangal, Chittaranjan etc. I want to know 
whether they are to consult first the 
Central Purchasing Agency as to whether 
it will be able to arrange to supply their 
goods or not. 

Sardar Swaran SiDCh: It is 
principally for these agencies to consider 
as to whether they want to make use of 
the Central Purchasing Organisation. 

Immlcranta from Daman 

'~I o. Shri Gidwani: Will thePrime 
MiIliater be pleased to state : 

(a) whether the attention of Govern-
ment has been drawn to news item pub-
lished in the Indian Express, Bombay 
Edition, dated 28th September, 1956, 
that the Police sent some 75 fisher folk 
who had migrated into India from Daman, 
back to the Portuguese territory; and 

(b) if so, what were the reasons for send-
ing them back? 

The Deputy Minister of EzterDIII 
Aft"ain (Shri AIlll K. Chanda): (a) 
and (b). Government have seen the news 
item in question. The facts are as 
fo~.:  

Over 170 fishermen from Daman en-
tered Indian  territory near Dhahanu in 
September, 1956. They were not in 

\ 

possession of permits to enter India and 
in accordance with the general policy of 
the Government not to permit illegal mass 
migrations from the Portuguese possessions 
in India, such of these fishermen as could 
be traced were returned to Daman. 

Shri Gidwani: Is it a fact that they 
were unwilling to go there, and, if so, what 
were their reasons? 

Shri AIlll K. Chanda: It is quite 
likely. Otherwise they would not have 
COme in~o our territory. 

Development of Heavy IDdustry 

·U33. Shri Baneal: Will the Minis-
ter of Heavy Industries be pleased to 
state : 

(a) whether the respective spheres 
of the British and Russian experts in the 
development of heavy industry in the 
country have been demarcated; 

(b) if so, . what are the respective 
spheres allocated to them ; and 

(c) whether any projecr reports have 
been prepared by any of these teamS of 
experts ? 

The Minilter of Heavy IDdastries 
(Shrl M. M. Shah) I ~  and (b). ~t 
is expected that the Rassran experts will 
make recommendations SUited to the es-
tablishment of an integrated heavy machine 
building factory. The report of the British 
Mission is likely to be direcred towards 
the development of capacity for heavy 
engineering as a "hole. It is neither possible 
nor necessary to demarcate their spheres 
more precisely. 

(c) Not yet, Sir. 

Shri Banw: May I invite the atten-
tion of the hon. Minister to a Press report 
in Tiu Tisw of India of 3rd October 
stating that fields for these two teams res-
pectively have been demarcated quite 
clearly, and, if so, what is the field of their 
respective activities? 

Shri M. M. Shah: As I said, Sir, we 
have tried to demarcate the field, but it 
cannot be don" precisely. There is bound 
to be a certaj", amount of overlapping. The 
Russian team is principally connected with 
recommending us on the heavy machine 
building factory of an integrated nature. 
The British team is likely to report on the 
development of heavy engineering industry 
as a whole. 

Shri Banw: May I know how many 
members were there in these two teams 
respectively, and what was the duratioB 
of their stay in this country ? 
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Shri M. M. Shah: The Russian team 
was divided into two parts. The first team 
conshted of three members and the other 
team consisted of four me.nbers. They 
came here on 9th July, 1956, and most of 
the members are still in the country. They 
are still framing out the report and their 
recommendations. The British team con-
sisted of II members. They came in 
October and left in November. 

OfI"er of Aaaistanc:e from Eat 
Germany 

·U3+ Shri Saclhan Gupta: Will the 
Minister of Commerce and Consumer 
Industries be pleased to state: 

(a) whether Mr. Gerherd Weiss, 
Deputy Minister for Trade of the German 
Demoaatic Republic, has made a statement 
to the effect that the Government of the 
German Demoaatic Republic is ready to 
graot credit facilities to India and training 
facilities to Indian students; and . 

(b) if so, the steps, if any, taken to secure 
such facilities? 

The Minister of Trade CShri Kar-
:markar): (a) Relevant extracts from the 
statement made by Mr. Weiss are placed 
on the Table of the House. [See Appendix 
IV, annexure No. 57]. 

(b) The suggestions made by Mr. 
Weiss are under consideration, 

Shri Sadhan Gupta: Has any enqUi-
ries been made to ascertain what amount of 
credit would be available, and what kind of 
facilities would be available for training of 
Indian students? 

Shri KarmaJ:kar: With regard to 
credit we have no information in the matter 
in the sense that no offer was made about 
credit. Regarding the scholarships it has 
been tentatively decided by the Prime 
Minister that their offer of 30 scholarships 
shOUld be accepted. The matter is now being 
processed by the Ministry of Education. 
We have also made it clear that we shall 
accept that facility only in such cases where 
the candidates that are chosen for training 
will COme back and be employed in the 
units in which they were working. 

Shri Sadhan Gupta : May I know 
on .. hat subjects trai-i··g is offered to 
I'-dian studer.ts? 

Shri ICarmarkar: They are offered 
trainir g on technical subjects. The same 
matter is being considered in detail as to 
" rat are the available opportUnities and 
bow far We carl a".-ail of them. 

. Shri Kamath: At present, Sir, are 
ther, better facilities for training of Indian 
Students i1 West Germany or in East 
Germany, a:.d arc thue more Indian 

students today in the universities of West 
Germa"y or of East G«many? 

Shri Karmarkar: The facilities 
that have been made available by 
West Germary arc quite appreciable, 
and. our students are there tskiag training. 
This question of se!'dieg students to 
East Germany, as I said, deponds on the 
exte"t to which we accept the offer, the 
subjects tnat are suitable ar:d the car.di-
dates available for training. 

Shri ltamath: My question was 
whether there are better facilities in 
East Germany or Wfst Germany? 

Shri Karmarkar. On the optical 
industry ce, taioly there are better facili-
ties in East Germany, but in such matters 
it is diffleult to compare and contrast 
two countries. 

Cash Overseers and Line Overseers 

.1135. Shri S. C. Samanta : Will 
the Minister of CommUDicatioD8 be 
pleased to state: 

(a) the number of cash overseers and 
line overseers who are at present work .. 
ing under the Midnapur Divisional P. & 
T. Office in the West Bengal Circle: 

(b) whether it is a fact that complaints 
are being received of late delivery of money 
orders to primary school teachers in the 
area; 

(e) if so, what are the causes ; and 
Cd) whether the number of cash over-

seers will be increased . in near future to 
give some relief in the matter? 

The Minister of COmmumcati ...... 
(Shri Raj BabBdur) : (a) 17 Cash Over-
seers and 12 Mail Overseers. 

(b) A complaint was received regarding 
the late delivery of money orders 10 
school primary teachers. 

(c) and (d). A statement is laid on the 
Table of Lok Sabha. [S •• Appendix IV, 
annexure No. 58]. 

Shri S. C. Samanta : May I know 
whether any attempt has been made by the 
department to ask the District School Board 
to phase the remittances throughotlt the 
whole month? 

Shri Raj Bahadur: I do not think 
any such attempt has so far been made. 
But that is a very useful suggestion and I 
will have it put through. I have myself 
got that in mmd. 

Sbri S. C. SamlUlta: In the statement 
the hon. Minister has suggested three re-
medies. May I know whether conversion 
of some branch offices will be liberally con-
sidered, or it will only be according to rules 
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Sbrl Raj Bahadur : It will be con-
sidered according to rules, but we may take 
a special note of the special features that 
obtain in some cases. At the present mo-
ment six branch offices are being consi-
dered for being convened into sub-offices 
on administrative grounds. 

11ft ~ m  : 'flIT ~ t 
~ lf lfil: iffif .m.~ fit; ~ ~ ~ 
~~ lf ~ ~ mr lf ~ ~~ 
t. it;;r 'Iilq <ffllHi 'liT ~ 'IiT'liT ~ 
tm t: m<: ~ ~ ~ t: nrmr 
fit; ~ m lf q;r$f ~ ~ ~ 
t: m<: 'flIT ~ ~ mr iRTif t 
~ lf f<r;m ~ <:W ~ 7 

11ft '(R( ~ : ~ ~ lfil: ~
~~~~~lffi i~fiI ~ 

~ t: ~~ w ~ ~ t m>.:r  m>.:r 
~ iffif lfil: t: fit; ~ ,.ft ~ 1l-m 
~ ~ <'11m" ~ t:, 11;lfi" ~ t 
m>.:r ~ fi'iIT< ~ ~ ~ ~ 'l{;jf" m 
~. m-< arm: ~  1l~ ~ t: m 
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~ t: fit; ~ qfq<;< ~ q;: m 
~~~ m~t: 1I ~ I 
lfil: ~i' '1"'if i i 1fT1!'<IT m ~ ~lf 
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Aircraft Spare Paru 

'113'-PlUlCIit D. N. Tiwary : Will 
the Minister of CommUDicatioas be 
pleased to state : 

(a) whether it is a fact that in send-
ing stocks of spare parts for aircrafts 
at ports where major repairs are not 
done, care is not taken to send only such 
parts which can be of use there but a large 
number of such parts are also despatched 
which are not required; and 

(b) whether it is a fact that due to care-
lessness in sending parts, a large number 
and quantity of unnecessary partS have 
accumulated at Madras and other air-pons ? 

The Miniater of Lepl Mairs IUlIl 
Civil A1'iation (Shri Pata&br) : (a) 
No, Sir. 

(b) No, Sir. 

Pandlt D. N. Tiwary : May I know 
whether the Government is aware of the 
ract that at airports such as Madras etc. 

where major repairs are not done, spare 
parts are lying for the last two or three 
years without being· used? 

Shri Pataallar : It is not true. As 
a matter of fact, the position is that there 
are some places where overhaul work is 
done. There are certain others where main-
tenance  work is done. Hyderabad, Delhi 
and Calcutta are overhauling bases, while 
Srinagar, Karachi, Colombo, Kathmandu, 
Bangalore and Madras are maintenance 
stations, and only parts for that particular 
kind of work are kept there. 

C30th Production 

*1137. Shrimati Tarkeshwari Sinha: 
Will the Minister of Commerce and Con. 
sumer .... dustries be pleased to state: 

(a) the increase in the production of 
cloth since September 1956; and 

(b) how much cloth has been exponed 
during the same period ? 

The MiDister of Consumer lAd_ 
tries (Shri Kanungo) : (a) and (b). A 
statement is laid on the Table of the House. 
. [See Appendix IV, annexure No. 59]. 

Shrimati Tarkeshwari Sinha : In 
view of the fact that the Planning Com-
mission has morc or less decided to increase 
the target of the consumption of cloth, 
may I mow what programme Government 
have in view to fulfil that target? 

Shri Kanungo :  I do not know of an .. 
decision of the Planning Commission. 
But the.present programme is for the expon 
of 1,000 million yards ultimately and we 
hope that  that target will be achieved. As 
for internal consumption the present posi-
tion is. more or less satisfactory. But 
there is a likelihood of the demand growing 
and we are considering the further steps 
which we will require for inp-ca.ing the 
production. 

Shrimati Tarkesbwarl Sinha : May 
I mow whether Government have taken a 
definite decision on the ptogramme of ex-
pansion of textile mills because that pro-
blem has been pending for such a long ttme? 

Shri Kanungo : It is not pending in 
the sense that Government have taken a 
firm decision that a quantum of 1.700 million 
yards extra production will be achieved and 
steps in that di,..,.,li,on have been taken. 
Out of the 1.700 nuillon yards, 350 million 
yards will be for export. ~~ h will be in th~ 
mill sector. and 1,000 million yards will be 
in the handloom sector. The progress is 
more or les.c;; satiM'sctory. 

Shrimati Tarkeshwari SlDha: Of the 
extra production that has taken p\ace 
during all these mon:hs, may I know how 
much has been exponed and how much 
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has been brought in internal consump-
tion? 

Shri Kanungo : The extra production 
has not taken place yet because the looms 
have not been set up. As regards the quan-
tum exported the figures are given in the 
statement. 

Shri A. M. Thomas : According to 
the last revision of targets there was a par-
ticular quota which was not allocated to 
any particular sector. May I enquire 
whether Government have taken any de-
cision in regard to the allocation of that 
particular quota ? 

Shri Kanungo : That is only a small 
quantity of I So million yards. 

Shri A. M. Thomas: I want to know 
whether any decision has been taken. 

Shri KaDungo : Not yet, because we 
are watching the progress of the setting lip 
of automatic looms for export purposes, 
the coming into production of spindles and 
the progress in the handlooms. 

Shri Heda : One of the objects of the 
recent levy of excise duty was to curtail 
consumption by enhancing the prices. On 
the other hand the Planning Commission'. 
desires aJ;e to encourage the purchase of 
doth. How will the Government recon-
cile these two contrary views ? 

Shri KIauulao I 11>ere is not much 
contradiction in the sense that in the averaU 
plan period the tendency for consumption 
bas got to be curbed, and one of the steps 
in that direction has been to enhance the 
acise duty. We have also got to tate 
into consideration the ~ demand 
for which we are considering what more 
steps should be taken. At present we 
have got plans for 1,700 million yards which 
are likely to come into production in a 
couple of years. 

Shri L N. Mishra: May I know 
whether it is a fact that of late the demand 
for our textile goods has been showing 
a downward tendency in some countries 
and if 80, may I know the names of the 
countries wh_ the demand has been going 
down ? 

Shri Kamuap: I would like to have 
• specific question to give a specific reply. 
Bnt, at the moment, the broad question is 
tbat we are facing keen competition from 
Japan in our export mBIket. 

Sluimatl Tarte.hWari Sillha : In 
view of the fact that the Tatile Enquiry 
Committee appointed by the U.P. Gov-
ernment to go into the question'of rational-
ization of textile mills in Kanpur have 
submitted a report, and one of -their 

recommendations is the overall rationaliza-
tion of the textile mills, may I know how 
far the Government is going to be influenced 
by that view of the Committee ? 

Shri KaDWlgo: The recommendations 
of the Uttar Pradesh Government have 
not reached us yet. When' they come, 
We will consider the question. 

Dmenite Sanda 

·I13S. 8hri Ve1ayudlu!.n: Will the 
Prime MinUter be pleased to state: 

(a) whether any contract for ship-
ping ihnenite sand was given on the loth 
OctobeI, 1956 after calling for tenders 
at Chavara in Kerala State; 

(b) how many persons or firms submit-
ted their tenders for shipping the mineral 
sand from the shore ; 

(c) whether anybody other than the 
tendering parties was given the contract 
through direct negotiation ; and 

(d) if so, the reasons therefor ? 
The Parliamentary Secretary to the 

Mbdster of External Mairs (Shri 
Sadath All Khan): (a) Yes. 

(b) Six persons. 

(c) Yes, Messrs. Harrisons and Crosfield 
Ltd., Quilon. 

(d) As none of the persons who had 
submitted tenders for shipping the mineral 
sand bad. the experience, resources and 
organisation necessary for executing the 
work with maximum efficiency, the contraCt 
for shipping as well BS bagging work was 
given by direct negotiations to Mesln. 
Harrisons and Crosfield Ltd., who have 
an adequate organization for the pmpose. 

Shri Ve1ayudhaa: May I know 
whether the Harrisons and Crosfield Com· 
pany was not in the picture when the tint 
tender was called for, and when the 
applications ,,_ submitted ? 

The Prime Mbdster and ~ 
of E-.I Mairs (Shri Jawallarl81 
Nehru): I do not know. 

Shri Ve1ayudhaa: May I know 
whether the Harrison. and Crosfield C0m-
pany was given the tender through negotia-
tions after calling for tenders and then 
rejecting them, in the initial stages ? 

Shri JawallarlaJ Nehru: In this 
matter, more than any other, a certain high 
degree of efficiency and urgency are neces-
sary for atomic energy work. I should 
like to state frankly to the House that we 
rely very largely on the atomic energy 
advisers in this matter. They are very 
bighly technical matters and none of UI are 
really in a position to judge of these things. 
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UuI_ we rely upon their achice, the work 
may suffer. 

Shri VelayudJum: The hon. Prime 
Minister said that this is about atomic 
energy. But this question relates to ship-
p~  the ilmenite sands which work was 
being done by the people in the Kerala 
State, near Quilon, for the last ten or more 
years. May I. know whether this company, 
Messrs. Harrisons and CrosfieJd, td~ 

bad given it apin for the sub-tenderers 
from the original tenderers, by taking a 
percentage of the profit there ? 

Shri Jawaharlal Nehru: We have 
received numerous complaints from foreign 
buyen--these various organisations and 
companies, I would not mention them-who 
have been dealing with this thing in the 
past. It was because of these numerous 
complaints that our b.mness was suffering 
and we could not sell it. Foreign buyers 
complained of it and ships were delayed. 
The complaints were that the ships were 
delayed, ilmenite was detained at Calcutta 
PO,!" that there were unnecessarily long 
penods of delay owing to lack of experience 
of the contractors, etc. I have got quite a 
long list. Because of these, we should 
make the business more efficient. 

.~ ~ u um: May I know the 
~ditlons Stipulated for the new ncgotiat-
ffi(! company now? The conditions, I 
think, ~e more f~ ~urable and they were 
not so m the onginal tenders submitted 
by the contractors first. 

Shri Sadath Ali Khul: The Govern-
ment appointed Messrs. Harriaons and 
Crosfield. They are the nominees with 
powers to execute the work at Rs. 8 per ton, 
packing, loading and stream-loading. I 
think that i. what the hon. Member wants 
to know. 

Shri V. P. Nayar: I would like to 
~ow whether the Government have any 
idea of the profita which will accrue to this 
company from shipPing this commodi!'t, 
and also whether it IS not a fact that this 
company is a cOmpany in o~rated in 
England with absolutely no Indian capital. 

Shri Sadath Ali Khul. We only 
know that the Government will not incur 
any loss 

State A_rds 
+ 

'1I4L {Shri S. C. SamaDta: 
Shri Gad!!",paa Gowd: 

Will the Minister of lDformadOD aDd 
Broadcasting be pleased to state the total 
expenditUre incurred on the recent annual 
competition for State Awards in Printing 
IIDd Designing ? 

The Minister of IIlformatioD aDd 
Broadeaatlag (Dr. KetI ..... ): The Award. 
were given on rhe 6th November 1956 

and details of expenditl1re including pay-
m':"ts to be made have not yet been finalised. 
It tS, however, estimated that the expenditure 
may be about Rs. II,OOO. 

Shri S. C. SallUUlta: May I know 
the number of entries and the variety 
of entries that were received ? 

Dr. Keskar: This year, the entries 
were over 5,000. About the variety of 
entries, the list is a very long one. There 
are ~~t I~ different types of entries. 
I thmk It WIll take too much time to read 
them out. 

Mr. Speaker: He need not read 
them. 

Shri. S. C. SaIIUUlta: May I know 
whether these entries will be publicly 
exhibited and, if so, when and where ? 

Dr. Ketlkar: Not all those entries 
could be exhibited because tilat would 
take too much spsce. But the best among 
them-it is quite a large number-were 
exhibited here at an exhibition that was 
organised in the Industries Exhibition 
area grounds and they were visited by a 
very large number of people. 

Shri S. C. SamaDta: May I know 
wbether the leather-bound books have 
also been presented with awards ? 

Dr. K ...... : Yes, Sir. 

Tita ........ Dioside 

"up. Sbri V. P. Nay ... : Will the 
Minister of Commerce aDd ConsUmer 
Industries be pleased to state : 

(a) the names of the countries to 
which Government expect to export 
titanium dioxide, according to the 
target now fixed, viB., I.JOOO to 1,200 tons; 
and 

(b) the cost of production of tita-
nium dioxide in U.K. as compared to 
that in the Trivandrum factory ? 

The MlDiaterofConaume .. lDcIastries 
(Shri Kan ..... o): (a) It is expected that 
exports will be made mostly to the United 
Kingdom. 

(b) The cost of production of titanium 
dioxide in U.K. is Dot known. It is 
not desirable to disclose the estimated cost 
of production in the ouly factOry, that is 
in Trivandrum factory. 

Shri V. P. Nayar: May I know 
whether it is not a fact that the information, 
namely, that the cost of production of 
titanium dioxide· in the Ullned Kingdom 
is far less than what it is in India today. 
Jt i. the "aBOn why the import duty on 
the" import oftitnnium dicxide was laist.'d? 



Oral Answers 13 DECEMBER 1956 1412 

Shri KBD-ao: The duties are raised 
on the principle of what the traffic can 

bear. 

Shri V. P. Na,ar: I want also to 
know what will be the employment poten-
tia1-1 mean the ducct employment-when 
this factory go.:. mto full production 

BCCOIding to the target laid down in the 

second Five· Year Plan? 

Shri Kaa_lo: I hr.ve not got that 
informaion. . . 

Shri Kamath: Is it a fact that the 
sole selling agency for titanium dioxide 

bas been given to a firm known as Messrs. 
T. T. Krishnamachari & Co. Ltd., md, 
if so, on what tenns and conditions ? 

Shri Kammgo: As far as my infor-
mation goes, the sole selling agency has 

DDt been given. RegardIng the other 

points, if there is a specific question, I will 

submit a reply. 

Shri Matthea: The whole thing, as 
it stands now, is managed by the factory 
in Trivandrum, and the product is exported 

to the British Titanium factory. Has the 

bon. Minister wen that fact into considera-
tion ? There are two interested partieS 
selling their products manufactured else-

wbere. 

Shri ~: That is not exactly 
the full picture. But the point is that 

we are encouraging the utilisation of the 

product in our own country, mostly in the 

paint industry, ard if the prices are attrac-

tive, export is expected to go up ,to a 

thousand tons. 

ShriV.P.Nqar: The hon. Minister, 
while replying to the supplementary ques-

tion of Shri Kamath, said that no sole 

selling agents have been appointed SO far. 
May I know whether any selling agents 
have been appointed and, if so, whether 
those selling agents will handle the export 

also ? 

Shri Kaa-.o: No; not for export, 
as far as I know. But, if a specific question 
is put, 1 will give the detailed answers. 

Export of Hides, SkiD .... cI 
Tobacco 

'u430 Shri S. V. L Naraimham. 
Will the Minister of Commerce uul 
Coasum.cr bacl ... tries be pleased to 

state: 

(a) whether the State Trading Cor-

poration of India have entered into agree-

IIWlt with U.S.S.R. to supply hides, skins 

and robacco ; 

(b) how the scheme is to be imple-

-=ted; and 

(c) wbether there is any establish-

ment for buying these commodities in 

the country for export abroad ? 

The MiDl8ter of Tracie (Shri ItIIl'-
DlIIrkar: (a) No, Sir. Negotiations are 
pg on. 

(b) and (c). Do notarise. 

Shri S. V. L Nanaimham : May I 
know wbether the attention of the bon. 

Minister was drawn to a news item published 
in the Hi"., Arrdhra Prablra and IIrrdhra 
Parrilla dated 6th December, to the etrect 
that the Chairman of the State Trading Cor-

poration has made an announcement that an 
agreement has been concluded for the supply 

of 2,000 rons of Guntur Virginia robacco 

ro Russia? 

Shri 1Carmarbr: I said negotiations 
were going on. They are under consid.-
tion. Though it is a fact that formal accep-
tance for the supply of about 2,000 tons of 

robacco of three dilftrent grades to Russia 

has been received-it has only just been 

received-no contract has yet been made, 

and therefore, I said that the matter is under 

consideration. 

Shri S. V. L. Narasimham: 
May I know whether the agreement is in 

relation to the 1956 crop or the 1957 crop? 

Shri Karmar ..... , So far as I can 
ace from my notes, the contract would be 
for the quantity that would just he released 

and would be om~ immediately available. 

I am not sure of the particular crop. 

I Shri_ti Tarbahwari SIIIha: 
Arising out of the answer to put (c) of the 
question, what method would the Govern-

ment adopt in purchasing through the State 
Trading Corporation the indigenous pr0-

duction of robacco and hides from the smal1 
producers? 

Shri Karmar ..... : We go to the 
DlIII'ket for buying; So far as the eli&-
posal is concerned, we try to utilise so far 
as it is possible the existing aganc:ies. For 
instance, tobacco will he disposed of by 
the Tobacco Council. 
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Sbri C. R. Chowdhary: In case any 
agreement is entered into with the U.S.S.R. 
for the supply of tobacco, may I know 
whether the State Trading Corporation will 
enter the market and purchase for itself or 
whether an establishment will be created for 
this purpose and the Corporation in 
its tum will become a middleman and allot 
quotas through somebody also? 

The MiDister of Heavy Industries 
aad Commerce aad Cmuntmer In-
dustries (Shri Morarji Desai): The 
State Trading Corporation will follow a 
method which is most profitable. 

A. LR. 

°II# Shri A. K. Gopalan: Will the 
Minister of Information aad Broad-
casting be pleased to state: 

(.) the total number of ad' hoc class 
I and class II appointments made in the 
All India Radio for the last three years, year-
wise; and 

(h) the reasons for those ad hoc appoint-
ments ? 

The Minister of Information and 
Broadcastintr (Dr. Keskar). (a) and (b). 
A statement is laid on the Table of the 
House. [See Appendix IV, annexure No 60).' 

Shri A. K. GopaIan: How many 
temporary appointments have been approved 
by the U.P.S.C. and how many have been 
rejected? 

Dr. Keskar: It will be difficult for 
me to give the exact number as to how mll!'y 
were rejected. As far as 'the two mam 
categories are concerned, I am not cons-
dous of those who were appointed for posts 
in the External Services. In the other two 
categories, the temporary posts also were 
tilled up in consultation with the U.P.S.C. 

Sbri A. K. Gopalan: May I know 
whether the political connection of those who 
are selected count in the matter of appoint-
ments ? 

Dr. Keskar: All these appointments 
have ultimately to be approved Dr dis-
approved by the U.P.S.C. If there is any 
>llch thin~, the U.P.S.c. is bound to reject 
that candidate. As far as the selectors are 
concerned, they do not take this into consi-
deration. 

Shri Ve1ayudhan: Is it the practice 
that ad hoc appointnients are made first in 
order to regularise them in the permanent 
service? Is it with that motive that these 
appointments are being made? 

Dr. Keskar: The motives are best 
known to the hon. Membe1. The appoint-
ments are made generally when a service has 
to be kept on working and it is not possible 
to wait till the appointment is made by 

U.P.S.c. The situation is exceptional here· 
The U.P.S.C. is overloaded with work 
and sometimes appointments are made only 
after six months or one year. 

Shri Kamath: The statement shows 
that two Class I appointments have been 
made in the foreign language units of the 
A.I.R. because of paucity of talent in this 
country. Am I to understand that we 
Indians, who are linguists, could not provide 
the necessary talent for tbis purpose and the 
persons had to be chosen through Indian 
Missions abroad, that is to say, they are 
foreigners ? 

Dr. Keskar: Yes, Sir. There are 
a number of foreigners in the foreign 
language units of the A.I.R. Though my 
friend may be right in saying that India is 
a land of linguists, the competence and 
the standard in a particular foreign language 
that is required is such that the person must 
know that language very very well. 
Otherwise, he is not of much use to the 
foreign language unit. 

, Sbri Kamath: Is it a fact that a special 
officer has been appointed ad hoc to comment 
on parliamentary proceedings, and that too 
only for five minutes every night during 
parliamenrary sessions only and he is 
being paid as high sa\ary as Rs. 1,200 or 
so per month? 

Dr. Keskar: There is no such post 
as special officer. All India Radio has 
• special correspondent. As for his pay, 
etc., I will require notice. 

Shri V. P. Nayar: I want to know 
whether Government have recently made a 
number of appointments of Programme 
Directors attached to each of the radio 
stations, and if. so, what was the basis of 
making these appointments? Were they. 
,also made in consultation with the U.P.S.C. ? 

Dr. Keskar: All India Radio baa 
a large number of pests known as produ ti~ 
posts. These posts are not tilled up m 
consultation with the U.P.S.C. We have an 
agreement that as far as production posts 
are concerned, they can be filled up by the 
All India Radio itself? 
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Behabllltatioa or Dlapl8eecl P_ta 
aDd Labourers 

-1147.{=: .n~: 
Will the Minister of Ilehabilltatloa be 

-pleased to state : 

(a) whether Government have any 

wcheme to rehabilitate those sectioos of 
laadless peasants and agricultural labourers 
among DispIaad Penous in DeIbi who do not 
.come under the category of teDantB; 

(b) if so, the nature of the scheme; 

(c) whether Government have ma4e 
.any record of such penons in Delhi; an of . 

(d) if 10, their number? 

The MIIIister of Rebabllitatioa 
(SIIri Mehr CJumd n-a): (a) to (d). 
No record of such persons was kept in 
Delhi. They were entitled to the benefits 

of the various rehabilitation schrmes which 
were in operation for displaced persons 

acnenUy· 
Sar4ar Iqhel smp: May I know 

whether the Government is aware of the fact 
1hat these displaced persons ame under the 
category of neither landlords nor claimanu 

and they are put to great dilliculty in Delhi. 
They were applying to the Delhi State Gov-
-erDment for their benefits saying that at 
least some land might be given to them. 

May I know whether Government has 
drawn up any scheme for them ? 

Shri Mehr CIIaacl n-a: As far 
88 the Delhi State Government ia eoncerned, 
I am Dot in .. position to _er. But, I 
can say categorically that no disp1ac:ed 
person who has come from West Pakistan 
can be given any better rights in India than 

wbaI: be was entitled to in Weat Pattiltan. 

Sar4ar Iqbal SiDP' Is Qa,,'crnment 
aware of the fact that these displaced pe~ 
IIrC even more hard hit than the ejected 

tenants, because ejected tenanu were 

entitled to claim some land under some 
law ? These displaced persons are given 
neither some land nor other benefits and 
they have been suffering for the last 8 years. 

Shri Mehr ChaDd JICIuuma: I have 
already stated that they were entitled to 

benefits like any other displaced persona. 
As regards the allotment of land, we are 
finding it diffiCUlt to satisfY even the claim-

ant.s, what to say of giving land to lIon-
claimants. 

Sardar Iqbal SiDghl Will Govern-
ment prepare any scheme for putting these 

persons as tenants in those lands which were 

formerly occupied by Mohammedan tenants 
who had left for Pakistan ~ 

Shri Mehr ChaDd lUuuma. What-
ever land has become evacuee land is being 
allotted to the displaced persons in lieu of 

the lands left by them in West Pakistan. 
The question whether it was formerly 

oc:cupied by Mohammedan tenants is not 

the concern of the Government of India. 

Aac:hal Synem (Tra ..... eore-Coc:hin) 

*1150. Shri A. AI. l'Immu. Will the 
Minister of Comm1llliead_ be pleased 

to lay on the Table of the SBbha B statement 
showing the terms and conditions under 

which the Ancbal System of the former 
TrBvancore-Cochin State was taken over 
by the Centre and stale: 

Ca) the period of the Agency System 

under which the services were run by the 
erstwhile Travancore-Cochin Government 
and under what conditions; and 

(b) how many employees were taken 

over by the Centre from the Anchal Depart-
ment? 

The .MiDl.ter or Comm1llliead_ 
CSIIri aal Ba1uodar)1 A statement of the 
terms and conditions is laid on the Table 
of the Lok Sabha. [S .. Appendix lV, 
annexure No. 61]. 

(a) The Agency System Iaated from 

J-4-50 to J- -J9~J  the conditions of the 
System have been mentioned ill the statement 
that has been laid on the Table of Lok 

Sabha. 

(b) 2,239. 
SIld A. M. Thoma: From the state-

ment that has been placed, it is seen that the 
department waa taken over by the Centre 

on J-4-S0 as will be seen from thisstatement: 

"Receipts and expenditure CODllected 
with the working of the Anchal 
System were to be in the budget 
of the Indian P. & T. Depart-
ment. Therefore, the profit, if 
any, on the working of the system 
would accrue to the Indian 
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P. III: T. Department and ifthere 
is loss it would likewise be met 
by that Department." 

I f so, why is it that the AllchaJ employees 
were not entitled to benefits of the Central 
scales of pay from 1-4-1950, along with the 
other employees in the Income-tax Depart-
.ment; Central Excise Department, etc.? 

Shri Raj Bahadur: The. obvious 
reason is that between the pelJod from 
1-4-50 upto 31-3-51, the old AllchaJ System 
was being worked as an agency of the Postal 
Department through the State Government. 
This was done as per recommendations of 
the Indian States Finances Enquiry Com-
mittee for very many reasons. 

Sui A. M. Thoma.: As a matter 
cf fact, there was agitation from the ll~ . 
,employees of the State. "ryIe Communl-
-cations Minister, when this matter was 
r ailed in the current year at the time of the 
discussion of the Communications Ministry's 
Demands, said that orders haYe been pasSC!i 
to give these employees also the henefn 
cf the Central scales of pay from 1-4-50. 
Some of the employees were paid really. 
"What exactly stands in the way? Why this 
too ultra-technical interpretation of the 
.agency system ? 

Shri Raj BaJuul .. r: I am afraid it 
-could DOt be considered to be a too ultra-
technical interpretation. I can say that 
so far os the other _State personnel were 
-concerned, namely, those w~o ~ taken 
over into the P. &: T. SCl"VlCeS right from 
the introduction of the Constitution, they 
bave been grll/lted their emoluments from 
1-4-50 on the buis of P. and T. acaIes. 
In reprd to the AllchaJ System employecl, 
there was a special feature because in their 
·case we had to resort to • particular arrange-
ment as a result of the recommendations 
of the Indian State Finances Enquiry 
Committee. Therefore the Allehal System 
anployees could not be given the same 
!benefit as their case was a diftic:uh one.' 

Shrl'A. M. Thomaa: Aa:ording to 
the rec:ommendations of the State Finances 
1!nquI:ry Committee, referred to by the hon. 
MiDister, the employees had to opt either 
for the State conditions of service or Central 
eonditionl of service. They having opted 
for Central conditions, is it now open to the 
Central Government to say that they won't 
be entitled to the benefit? 

Shri Raj Bahadur: So far as the 
AnchaJ employees arc concerned, speaking, 
subject to correction, they were not given 
that option to start with ..... . 

Sliri A. M. Thoma.: They were. 

Shri Raj Bahadur: , .. ,with effect 
from 1 -4-50. They were taken over on 
1-4-51, Up to 31-3-51, they were on the 
8e~  system. 

Shri A. M. Thoma.: That is Dot 
correct. 

Shri Vclayadlum.: May I know 
whether in this House itself, the former 
Minister, the late Shri Kidwai, had definitely 
said that their service would be counted 
from 1-4-50? May I know whether the 
Minister is aware of that and whether that 
has been fulfilled? 

Shri RaJ Bahadur. I am DOt aware 
of such a statement having been made ~  
Shri Kidwai. I can only say that to began 
with the decision was that the AllchaJ 
System will continue on an agency basis for 
two or three years. As a matter of fact, 
long before the first year ended, the system 
wal ended and they were taken over from 
1-4-51. 

Shri MattheD: Definite orders were 
issued by the P. &: T. department fr~ 
Delhi to pay the Anchal employees their 
arrears of pay from 1-4-50 •. Accordingly, 
bills were prepared, audited and some of 
them were paid. Now, they have cancelled 
that order and asked them to refund the 
amOUDI paid. When every other depart-
ment taken over by the Central Goverr.-
ment gets the benefit from 1950, what IS 
the logic of delaying in the case of these 
people? I think it is • very small sum for 
P. &: T. department. 

Shri RaJ BaIuuIur: The logic is very 
clear. Because the Allchal postage rates 
were much cheaper and the emoluments 
or scales .of pay of Allchal employees were 
also lower than the Indian P. &: T. rates 
or sca1es of pay, and that the AllchaJ System 
employees were taken on an agency basis. 
That does not mean that we were not mind-
ful of the need that wc ahouJd give due 
advantages of integration to the Allchal 
employees too. To begin with, however, 
when the State people were given the bene-
fit of P.&:T. scales ofpay from 1-4-50, these 
employees wcre also considered on a 
similar footing. Later on, it was found that 
their case was a different one. Hence tllere 
may have been some payments, I will con-
sider the matrer so far as these employees 
are concerned. 

ShriV. P. Nayar: May I ask thehon. 
Minister whether it is not a fact that on 
Federal financial integration, these em-
ployees who opted for Government of India 
service, were considered to have been under 
some agency while, simultaneously, the 
Government revised the rates of postage 
and registrstion and e''Cn during that period 
the Postal Department made earning much 
mote than the Travancore-Cochin Govern-
ment used to have, and if so, why is it dif-
fieuJt for the Govemment to pay from this 
extra revenue? 

Shri RaJ Bahadur: I think the dif-
ference will be clearly appreciated. As I 
said, the Anchal people are low-paid em-
ployees. The postal rates were also low. 
They were a somewhat distinct a~ 
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from tJ.te. ot~er ex-State people. Hence 
the dlStlOctlon. In order to give 
them the same advantage, we shad have to 
reconsider the whole matter. 

ShrI A. K. Gopalaa: May I know 
whether the hoa. Minister will look into 
the ~sl1ran " and promise given by the 
prevIOus M,nIster and reconsider tne 
matter? 

Shri Raj Bahadur: I have already 
said that. 

Shri A_ M. Thomas: I am glad .... 

Mr. Speaker: How many questions 
am 1 to allow on this one question? I will 
proceed to the next question . 

. Shri .A: M. Thomas: One question, 
Sir. This IS a very serious matter affecting 
more than 2,000 persons. Whereas the 
other employees taken OVer by the Centre, 
the Income-tax employees, the Hzcise 
employees, have been given the benefits, 
these people are denied the benefit. It is 
also going against the assuranCeS given on 
the floor of the House. 

Mr. Speaker: What is the question? 

Shri A. M. Thomas: On the floor 
of the House, assurances have been given 
that they will also be granted the Central 
scates of pay from I -4-50. Last April 
an assuranCe was made. The hon. Minister 
says that he is not aware. 

Mr. Speaker: What is the question? 

. ~hri A. M. Thomas: The hon. 
M'Dlster said that he is prepared to reconsi-
der the matter. Day before yesterday I 
got a letter from the hon. Minister to the 
el!ect that the Finance Ministry has already 
gIven me the reply. I do not know how the 
hon. Minister would stick to his statement 
that he would reconsider the matter. 

Sbri Raj Bahadur: The hon. Member 
will per haps understand that he has addres-
sed a letter separately and a reply has been 
!iven. In spite of that I will take up the 
matter again. 

Shri A. K. GopalaJl' Certain assu-
rances and promises had been given by the 
hon. Minister's predecessor that the matter 
would be considered. May 1 request you 
to ask him to say that he will look into the 
matter and reconsider it? 

Shri VdayudhaD: Why was it not 
implemented? 

Mr. Speaker: I shall ask this malter 
be taken up by the Assurances Committee. 

Automatic: Looms 

'1151. Shri Tulsidas: Wi!. the 
Minister of Commerce and Couumer 
IJldaatries be pleased to state: 

(a) the number of additional auto-
matic looms in the cotton textile mills 
whose instalhtion has been permitted for 
an additional production of 350 million 
yards; 

(b) the State-wise allocation of the 
same; 

Cc) whether the cloth produced on 
these looms is specifically reserved for 
the export market; 

Cd) the number of looms under this 
allocation which have been installed by' 
the textile mills so far; and 

Ce) to what extent cloth produced by 
them has been exported? 

The MiDi.ter of CoJl8Umer IDdua-
tries (Shrl KanuJlllo): (a) and (b). As 
against the 18,000 automatic looms to be 
installed for the production of 350 million 
yards of cloth for export, condition letters 
have been issued for 10,5 I2 automatic 
looms for installation in 107 mills. A 
statement showing State-wise allocation of 
these 10,512 looms is placed on the Table 
of the House. [See Appendix IV, annexure 
No. 62j. 

Cc) Yes, Sir . 

Cd) No looms have so far been installed_ 

(e) Does not arise. 

Shri Tulsidas: May I know whether 
by installing these looms, the Minister 
thinks tbat we will be able to export Our 
cloth at cheaper price? 

Shri KanUllIIO: Yes; that is the-
l.ope. 

Sbrimatl Tarkeahwari Sinha: May 
I know what is the position with regard to 
the cotton received under the U.S. Aid 
Programme the cloth to be exported to 
Burma 1 May I know whether the cloth 
produced in the automatic looms in Bombay 
would be taken? 

Shrl KanuJlgu: Automatic looms 
will take SOme time to be on the epot. The 
Burmese negotiations have nothing to do-
with it. 



Orat Answers 13 DECEMBER 1956 Oral Answers I.p2 

Storm. Detecting Raelar 
. t 

{
serder Iqbal Siqh: 

·ug. Shri M. '{slamuddiu.: 
Sarder Akarpuri: 

Will the Minister of CommuuicatioD& 
'be pleased to refer to the reply given to 
Started Question No, 1933 on the 19th 
September, 1955 and state: 

(a) wheth~r tho storm-detecting radar 
for modernising the observational outfit 
at New Delhi Airport has been received 
from the firm with whom the indent was 
placed; and 

(b) if so, its price and 'incidental ex-
pt!'nses? 

The MIDister of Legal Affairs aDd 
ClvU AViatioD (Shri Pataskar): ~a  
The storm-detecting radar set along with 
most of its accessories has already been 
shipped from the U. S. A. A part of this 
equipment has juSt been received and the 
rest is expected shortly. Some other 
ancillary equipment is expected only next 
year. 

(b) The price cf the radar set and its 
.ancillary equipment is estimated .at Rs. 
10' 25lakhs, and incidental expenses mclud-
ing installation charges would be about 
Rs, 2' IS lakhs. The equipment is be~n  
obtained under the Technical Co-operal1on 
Aid Programme of the U.S.A. 

Serder Iqbal Singh: May I kn?w 
the number of Indian aircraft fitted WIth 
Tadio telephone service because this equip-
ment will be useful only if Our aircrafts are 
fitted with that? 

Shrl Pata.kar: Will the hOD. Mem-
'her repeat the question '/ 

Serdar Iqbal Singh: May I know 
whether stich type of eq.uipment will be 
installed in the Bombay a,rfield also? 

Shri Pata.kar: It is a suggestion 
-for action. We will consider it. 

Dibruprh"'Pa.hlghat Air-Semce 

·usc. Sbri Gohaln: Will the Mini-
~ter of ComimuDications be pleased to 
state: 

(a) the number of passenger air services 
operating between Dibrugarh and Pashighat 
(NEFA) in a week and on which days; 

(b) whether the services on the above-
mentioned line were stopped between 
the 4th October, 1956 and the 7th October, 
1956; 

(c) if so, the reasons therefor; and 

(d) whether Governemt are also aware . 
'that air services to North East Frontier 
Agency are irregular therebY causing great 
inconvenience to the travellers and officials? 

The Minister of Leaal Affain aucl 
Civil Aviation (Shri Pataskar): (a) 
Th: Indian Airlines Corporation operate 
passen ,,- '~ ... -freight air service between 
Dibrugarh and ashi~hat to frequency of 
4 times per week on Tuesdays, Thursday 
Fridays and Sundays. ' 

(b) Yes, Sir. 

(c) 4-10-1956 Due to bad weather. 
5-10-1956 Not scheduled to operate. 
6-10-1956 Due to Pashighat air-
7-10-1956 field being unserviceable. 

Cd) The Indian Airlines Corporation 
have reported that cancellation or delay 
in the t!fvice is 'IlOstly due to bad weather. 

PaIdataD's Note _ Eashmir 
t 

{
Shri Krislmac:harya J~: 

'USS. Shri H. N. MukerJee: 
Shri Gidwanl. 

Will the Prime Miuiater be pleased 
to state: 

(a) whether he bas received an aiM-
memoire from the Government of Pakistan 
asking for the Government of India'. 
comments on the promulgation of a cons-
titution by the Jammu and Kashmir cons-
tituent Assembly as an integral part of the 
Indian Constitution; 

(b) whether in the said aiM-_ 
ire and or elsewhere, the Pakistan Govern-
ment have avered that the action of the 
said Constituent Assembly is ultTavires of 
international commiunents by India and 
Pakistan regarding a plebiscite in Jammu 
and Kashmir; and 

(c) if so, the stand of the Go"emment 
of India on this issue? 

The Prime Minister and Minister 
of Ezterual Affairs (Shri Jawabarlal 
Nehru): (a) Yes. 

(b) Yes. 

(c) The views of the Goverhment of 
India on this question have been repeatedly 
stated and are well known. A reply will 
be sent to the Pakistan Aide Memoire 
soon. 

Shri Krishnacharya Joshi: May I 
know whether, after the complete merger 
of the State of Jammu and Kashmir by the 
Resolution passed by the Co" slituent 
Assembly of the State, the question of 
plebiscite arises at all ? 

Shri JawabarJal Nehru: There is 
no u~on of complete merger. The merger 
took place in 1947. 

Shri ~~a JMhI: ~e 
persons in Delhi circulate cyclostyled matter 
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stating that the Constitution of Jammu 
IUd Kashmir is undemocratic. May I know 
whether this group has lUy connection 
with Pakistan? 

Mr. Speaker: Wherther they are 
inspired by Pakistan? 

Sbri Krishnacharya Joshi: What 
steps have Government taken to stop this 
propsganda ? 

Shri jawaharJal Nehru: The Gov-
ernment strongly disapproves of such pro-
paganda which is not only completely mis-
conceived, but factually wrong completely, 
but the House knows we function under a 
democratic structure in-which people COD 
say the most ~lish and most objectionable 
thinglI and we have to put up with them. 

Shri Kamath: Is it a fact that a few 
month. ago at a public meeting in Delhi 
the Prime Minister was reported to have 
stated that he had Il'IlIde an offer to Pakistan 
of a settlement of the Kashmir problem 
on a different basis, that is a to say on the 
basis of the present cease-fire line, and jf so, 
is that his present view also ? 

Shri JawaharJal Nehru: Throughout 
this period of eight years, or ever since 
this trouble started, the first objective of the 
Government of India has been to seek • 
peaceful settlement of this as of other 
problems. In seeking this, we have made 
all kinds of apprOliches and offers in the 
past to the various representatives of the 
United Nations who came here, but we did 
not succeed in that. In the course of this, 
as I said, all kinds of offers IUd suggestions 
have been milde. If they have not been 
accepted, there -they end. It is no good 
my going on making offers which are not 
accepted. 

Shri Kamath. The question is 
whether this offer was made for the devision 
of Kashmir on the present cease-fire line, 
and if so, does that represent the Prime 
Minister's view now? 

Shri jawaharJal Nehru: I would 
like to repeat that our anxiety to have a 
peaceful settlement has been so great that 
we have tried to explore every avenue, 
and about two years ago or may be a little 
more, when the then Prime Minister of 
Pakistan came here, I offered to him and 
I told him that so far as we were concerned, 
we were so anxious to put an end to this 
business that we were prepared to talk to 
him on the basis of the .tDtus guo with such 
minor adjusnnents as might be necessary. 
I did make that suggestion then, but it il 
no good the hon. Member asking my posi-
tion now. My position is not in the air. 
I have to deal with a party. Unless the 

other party accepts something, I cannot 
deal with nobody. 

ShriKamath: Has the Chief Minister 
of Jammu and Kashmir agreed to the sug-
gestion, and if so is it not a violation of our 
Constitution also, as the Constitution pro-
vides for complete integration of Jammu 
and Kashmir with the Indian Union? 

Shri JawaharJal Nehru: Whatever 
ultimate decision is arrived at will not be 
by the Prime Minister of India or the 
Government of India. It will have to come 
before Parliament for this House to consi-
der. 

Shri Gichnud: Has the attention 
of the Government been drawn to a speech 
recently made by the Prime Minister of 
Pakistan to the effect that Pakistan would 
accept the decision regarding Kashmir on 
the basis of partition of the State on the 
present cease-fire line, and may I know 
whether the Government of Pakistan have 
communicated it to tbe Government of 
India ? .. 
Shri jawaharJal Nehru: Yes, Sir. 

Slum Improvement iD Calcutta 

'''$6: Shri M. K. Moltra: Will 
the Minister of WorD. HOlding aIMl 
Supply be pleased to state: 

Ca) wbether the Calcutta Corporation 
has made proposals through the State 
Government for slum improvement; and 

(b) the action Government have taken 
thereon? 

The Mbdater of WorD. Houllinc 
aAcl Supply (Sarc1ar Swarua Singh): 
(a) and (b). No, Sir, but slum clearance 
schemes of the Calcutta Improvement 
Trust have been forwarded by the State 
GovernmenL These schemes were dis-
cussed recently in Calcutta by the entral~ 
State and Improvement Trust authorities 
IUd in the light of these discussions, revised 
pl'<'posals are awaited. 

Shrimad Tarkesh ....... i Sinha: May 
I know whether Government propose t~ 
bring any Bill for slum clearance and im-
provement, IUd if so, whether that Bill 
would be brought forward in the life of this-
Parliament or in the next Parliament? 

Sarc1ar Swsran SiJItIht So far as the 
subject of slum clearance with regard to 
Union Territories is concerned, it is the 
intention of Government to initiate legisla-
tion for slum clearance. It all depend. 
upon the time available with Parliament 
whether it will be able to talce it up here 
and now. With regard to the States, it i. 
a State subject, and .it will be for the State 
legislatures to consider legislation on that 
point. 

··This answer was subsequently corrected by the Prime Minister. (See Cots. 1447-48) 
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Shrimati TarIoMhwari Siaha: May 

I mow whether any uniform scheme for 
Ilum clearance in the big cities of India 
hal been taken up by the Government. 
and if so, how far that uniformity hal been 
maintained or is being maintained or will 
be maintained between the GovemmeDt 
of India and the State Governments ? 

Sarclar SWlII'IID SiDel.. The hon. 
lady Member mows that I placed on the 
Table of the House some months ago a 
copy of the scheme that has been formulated 
and a copy also of the circular letter that 
has been sent out to the various State 
Governments inviting their suggestions 
with regard to that. I want to add, how-
ever, that the problem of slums varies 
from city to city, and it will not be wise 
to impose a uniform pattern. Local 
variations will have to be made. 

Shri Sadhan Gupta: May I know 
what has necessitated the presentation of a 
revised draft, what diffis:ulties arose in the 
course of negotiations? 

Sardar Swaran SiDgh: There were 
no particular difficulties. The scheme 
that had been put forward by the Calcutta 
Improvement Trust was not in line with the 
scheme which the Central Government 
had formulated. The costs according to 
the Calcutta Improvement Trust were very 
much on the high side which We could not 
bear. 

Flylng Club ill AIldhra 

"1157. Shri KrlaImacharya Joahi: 
Will the Minister of CommwUcati_ 
be pleased to state: 

Ca) whether the proposal to start a 
Flying Club in Andhra has been finalised; 
and 

(b) if so, when it will be started? 

The Minister of LepI Affidrs and. 
CiYil Aviation CShri Pataakar): Ca) 
and Cb). The Government have decided 
that the Hyderabad State Aero Club which 
is now in Andhra State and which had sus-
pended its activities in October, 1951 should 
be revived. The Government have made 
it a condition that the Club should enroll 
at least 100 members before it commence. 
flying training. 

PaJdstaD Emplo,- of buU_ AirIlD .. 
Corporation 

·usa. Shri G1dwanl I Will the 
Minister of Commwdcatious be pleased 
to state: 

Ca) whether the Pakistani employees 
of the Indian Airlines Corporation sta!!ed 
a tolten strike in September, 1956 agamst 
the employment of Indian staff for the 
~hi offices of the Corporation; 

(b) whether the Pakistan International 
Airlines Offices in Bombay and Calcutta 
employ any Indians ? 

The MiuJater of LepI Main and. 
CiYi1 Aviation CShri Pataakar): Ca) 
arui Cb). Yes, Sir. 

Shri Gidwanl What is the Jium_ 
of Pakistani emn10vees in the ~ 
Corporation at- Kanicbi? 

Shri Pataakar The total Dumber 
of the staff at Karachi is 95 at which only 
seven &Ie Indian nationals. 

SHORT NOTICE QuEsTIONS AND ANsWERS 

U. N. Force in Eeypt 

S. N.Q. No. 8. Sbri Kamath Will 
the Prime MiDlster be pleased to state: 

Ca) the strength of the Indian contingenr 
comprised in the UN Emergency Police 
Force in Egypt; 

(b) the duties, functions, and powcn 
of the Foli:e; 

(c) its status vis-a-vis the Government. 
of Egypt; and 

Cd) how long the Force is expected to 
function in Egypt? 

The Prime MlDister and MlDIater 
of &terDal Main CShri Jawaharlal 
Nehru): The answer is rather long, but 
I am prepared to read it out. 

Ca) 868, including a battalion of 724-
and supporting units. 

Cb) to Cd). Under the UN General 
Assembly Resolution of November 5, 1956, 
a United Nations Emergency Force was 
established 'to secure and supervise the 
cessation of hostilities in accordance with 
all tht terms of the resolution of the General 
Assembly of November, 2 1956,' and the 
Secretary General was asked to take nece-
ssary administrative measures for the execu-
tion of this resolution. Mter consultation 
with the Government of Egypt, the Secre-
tary General made certain proposals regard-
ing the duties and functions of the Force 
in the performance of their task which were 
approved by the General Assembly on 
November 7, 1956. These are: 

"When a cease-fire is being established, 
to enter Egyptian territory with 
the consent of the Egyptian 
Government is order to help 
maintain quiet during and 
after the withdrawal of foreign 
troops and to secure compliance 
with the other tenus established 
in the resolution of 2nd Novem-
ber, 1956. The force obviously 
should have no rights other than 
those necessary for the execution 
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of its function in co-operation 
with local authorities. It would 
be more than an observer corps, 
but in no way a military force 
temporarily controlling the 
territory in which it is stlltioned;" 

I am reading all this as a quotation from 
the directions. 

U •• nor, moreover, should the force 
have military functions exceeding 
those necessary to secure peaceful 
conditions. On the assumption 
that the parties to the conflict 
take all necessary stqJs for com-
pliance with the recommendations 
of the General Assembly, its 
function can On this basis be 
assumed to cover an area extend-
ing roughly from the Suez Canal 
to the armistice demarcation lines 
established in the armistice 
agreement between Egypt and 
Israel". 

In the view of the Government of India, 
·and of the Governments of Burma, Ceylon, 
and Indonesia, which found expression in 
the recent meeting of the Prime Ministers 
of these countries in New Delhi, the United 
Nations Emergency Force should be a 
temporsry one and its functions should be 
strictly confined to the purposes of the 
resoJutions of the United Nations General 
Assembly. 

Shri Kamath: Is it a fact that this 
Indian contingent of the United Nations 
Emergency Force ~J  function or will be 
stationed in the Sinai Peninsula, as was 
reponed in the press recently? 

Shri JawaharJal Nehru: I cannot 
say definitely. It is for the Commander 
of the Force to determine; he may change 
them about. 

Shri KaXilath: Has the Prime 
Minister's attention been drawn to the 
Egyptian President Nasser's reponed state-
ment yesterday that fighting might break 
out any moment in Egypt because of the 
tension still prevailing there, and if so, may 
I know whether the UN Emergency Force 
has so far succeeded in allaying the tension 
$OIIIewhat ? 

Shri Jawaharlal Nehru: I have 
seen some reference in the press to a reponed 
statement by President Nas.er. He has 
said that this might happen. That is his 
view. I can say nothing to it. There is 
no fighting going on there now, except 
perhaps occasional sniping here and there 
<lr something like that, so far as I know. 
The whole object of sending this Force 
there was to lessen tension and prevent 
conflict. I have no doubt that tension is 
much less, but obviously, it is still there. 

Shri Kamath: Is this not the first 
«caSion on which, under the aegis of the 

world body, the United Nations, an inter-
national force has been organised "to halt 
aggression and maintain peace in a country, 
and if 80, does the Prime Minister consider 
that it augurs well for the abolition or the 
disbandment of sovereign national armies 
and the outlawing of war in the near future? 

Mr. Speaker: That is a Jarger issue. 

Shri Kamath: All right. I shall 
put one last question. The house will 
miss the Prime Minister for the rest of the 
session, and I am sure the Prime Minister 
will also miss the House; that is why I am 
putting this last question. 

Is the Prime Minister in a position to 
tell the House whether during his visit to the 
USA he proposes to discuss with President 
Eisenhower the problem of the Suez Canal 
and also the stability and security of Israel 
amid a hostile Arab world, particularly in 
view of the accord or similarity of the out-
look and approach of the USA Go"er1ment 
witI-. that of the Indian Government in this 
matter of Egypt and Anglo-French aggres-
sio 1 in that country? 

Mr. Speaker: It does not arise out 
of this question. 
Shri Jawaharlal Nehru: It has no 

connection with this question at all. These 
are very interesting points that he has 
raised. If you would permit me, I shall 
just tell him that we have no kind of an 
agenda of points to be discussed; and any 
question will be discussed which the Presi-
dent suggests or which possibly comes into 
my mind at the time. 
Shri KaXilath: He has also given a 

a very interesting answer. 

U. N. Force for KashXDlr 

S.N.Q. NO.9. Shri M.S. Gurupada-
swaXllY: Will ~he Prime Minister be 
pleased to state : 

Cal whether Government are aware of the 
.tatem~nt of the foreign Minister of Pakis-
tan on the 7th December, 1956 in a Press 
Conference that his Government would 
favour the replacement of Iridian and 
Pakistan forces in Kashmir by a U. N. 
Force; and 

Cb) what is the reaction of the Gov-
ernment of India in regard to this matter? 

The Prime Minister and Minister 
of BllteJ'llal Affaire (Shri Jawaharlal 
Nehru): : Ca) Yes. 

Cb) There is no question of any United 
Nations Police Force being stationed in the 
State ofJammu and Kashmir. As far back 
as 19th August 1948, the Pakistan Govern-
ment enquired from the U.N. Commission 
whether it was intended to employ an, 
international or a neutral force to replace 
Pakistan trOOPS which were to be with-
drawn from the State in accordance with 
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the Commission's Resolution of August 
1948• The Commission in their reply 
dated August 19, 1948 made it quite 
clear that it had contemplated no such 
proposal. 

No question can arise of any outside 
force coming into Kashmir which is Indian 
terrifory. 

Sbrt M. S. Garupadaawamy I In the 
course of his press conference, the Foreign 
Minister of Pakistan has stated that the 
Kashmir issue might come up before the 
Security Council in January next. May I 
know whether there is any truth in this 
statement? 

Shrl Jawaharlal Nehru I No I have 
seen the statement to which the hon. Mem-
ber refers. I cannot say what the Pakistan 
Government may do and when it may 
do it. The Foreign Minister 6f Pakistan 
has made many statements in the course 
of the last few weeks; some of them seem 
to me to be rather extraordinary. 

Shrl M. S. Gurupaclaawamy I 
In the course of the same press confer-
ence, the Pakistan Foreign Minister has 
stated that Pakistan has to depend on the 
collective strength of the Baghdad Pact 
Powers for her defence against India .. 

Mr. Speaker : Are we to go into 
all that ? The hon. Member has taken 
only one item out of the press conference 
and asked about the replacement of the 
Indian and Pakistani forces in Kashmir 
by the U.N. Force BI I the atlit'l e of the 
Government thereto. At the t:'!SS :on-
ference, may many oth r t "ings n.ight have 
been stated. Are we p:oing iLto all those 
details of the press conference in a short 
notice question relating to only one item. 
No. The House will now proceed to the 
next item. 

~Ju:l M. S. ~pa laawam  I 
This IS a related question ....... . 

Mr. S1'Caker I No. I am aoing to 
the next Item. 

AD HOIl. Member I The Prime 
Minister is prepared to answer it. 

. Mr. Speaker : Whether he answers 
It or not .. the question does not arise. 

WRITTEN ANSWERS TO QUESTIONS 

All In41a Induatrlal Trlbaual 

°11:15. Shri Chattopadh,..".1 Will 
the Minister of Labour be pleased to 
state: 

~a  the names of the collieries 
which have not yet implemalted the 
AI,l India Industrial Tribunal (Colliery 
DIsputes) Award; 

written AIIBuim 

(b> the action Government propose 
to take against the management of those 
collieries; and 

(c) the number of additional Labour 
Inspectors appointed since the publication 
of the Award ? 

The Minister of Labour (Sbrt 
Khanduhhal Desai): (a> Almost 
all the 960 colUeries covered by the Award 
have implemented most of the directions 
contained therein. A list of collieries in 
which implementation has been un-
satisfactory is placed on the Table of Lok 
Sabha. [See Appendix IV, annelOlre No. 
63J. 

(b) The officers of the Industrial 
Relations Machinery have been instructed 
to serve notices on the managements of 
the collieries, where the award has not 
been satisfactorily implemented, to show 
cause why they should not be prosecuted 
for non-implementation of the Award. 

(e) Fourteen. 

State Tradlq CorporatiOll 

*n31. Shri Ram KrIahaa t Will 
the Minister of Commerce _d CoIl-
aumer Industrlee be pleased to state 
how the State Trading Corporation con-
8uitS representatives of Industry and Trade 
for CICh commodity taken up by them? 

The Minister of Trade (SlIrl Jtuo.. 
markar) I There is no fixed pattern of 
CODsulrations made by State Trading Cor-
poration with representatives of Industry 
and Trade. Consultations are held with 
individual representatives or with ABSO-
ciations, depending on the orsanisation 
oftrade in a particular commodity. 

Manufacture of Heavy Mac:hiDery 

rShri D. C. Sharma: 
°1133. ~ Sardar Iqbal Singh. 

L Sardar Alulrparll 

Will the Minister of Heavy had .... 
triea be pleased to state : 

(a) whether the team of advisers 
from the Soviet Union who visited 
India recently to advise the Government 
of India on the establishment of • plant 
for the manufacture of heavy machinery 
has aubmitted any report; and 

(b) if so, whether it has been con-
sidered ? 

The MiDiater of Heavy Indaetriea 
(Sbrt M. M. Shah) I (a) No, Sir. 

(b) Doea not ariae. 



Telttlle . Exports 

°1139. Shri ShivlUl8lllappa: Will 
the Minister of Commerce and Con-
sumer Industries be pleased to state 
the steps Government have taken to 
step up India's textile e"Ports to the 
Middle East countries? 

The Minister of Trade (Shri Kar-
marIuIr ): A statement is .aid on the 
Table of the House. [See Appendix 
IV, annexure No. 64-1 

Interaatlcmal Commiuion for 
Vlet-Nam 

°1140-Shri Shree Narayan Daa : 
Will the Prime Minister be pleased to 
state: 

Ca) whether it is a fact that North 
Viet-Nam had asked the International 
Commission supervISmg the Viet-
Namesearmistice to prevent the S.E.A.T.O. 
countries from carrying out planned 
manoeuvres in South Viet-Nam; and 

(b) if so, whether any steps were 
taken by the Commission ? 

TIle ~put  MJnister of ExterDal 
Atralra (Shri Ani1 K. Chanda )  : (a) 
Yes. 

(b) In keeping with the usual practice, 
the International Commission has taken 
up the matter with the Government of 
South Viet-Nam. 

Reat of Evacuee Bo_ 

'u46. Dr. Satyawadi, Will the 
Minister of Rehabilitation be pleased to 
state: 

Ca) whether it is a fact that the rent 
paid by the tenants in the evacuee 
houses in certain cases is treated as 
"'license" money instead of rent; 

(b) if so, the difference between the 
.two; and 

(c) the reasons why the regu1ar rent 
il not treated as rent? 

The MlIllater of RehabilitatioD 
CSbrl Mebr Chand KhaDDa ), <a) to <c). 
There ate some cases of unauthorised 
occupation of evacuee properties. As a 
matter of general policy , the unauthorised 
occupation of displaced persons who 
came into OCCQpation before the 1St Janu-
ary, 1955 is regula.rised provided they pay 
the entire rent due from them. The 
amount received from the unauthorised 
cccupants pending regularisation of their 
occupation is termed as "License fee" 
as distinguished from rent which is charaed 
from authorised occupant&. 

Written AiIS1Der$ 

Allotmeat of Quartera to Dlaplaced 
Persona 

·U48. Babu. Ramnarayan SIagh, 
Will the Minister of RebabllitatioD be 
pleased to state: 

Ca) whether Government are aware 
of the fact that several displaced persons 
have represented against the allotm~t 
~ 1 one quarter to two families in Delhi; 

(b) if so, whether Government pro-
pose to ta.< e any action in the matter? 

The MIalster of Rehabilitation 
CSbri Mebr Chand Khanna): <a) 
Yes. 

(b) The aIlottnent of one unit consist-
ing of two quarters was made where 
the number of persons in a family eligible 
for allotment was more than five. One 
quarter was allotted where the family had 
less than five members. At this stage 
when allottneots have ceased, it is not 
considered feasible to make chan· es, 
particularly when alternative aJlottnents 
for those who might get displaced by those 
changes will be impossible to find. 

Fertilizer Factory III Andbra 

°II49-Sbri B· S. Murthy : Will 
the Minister of Production be pleased to 
state: 

(a) whether the Andhra Predesh 
requested any help for the new Fertiliser 
Factory. to be established in that State; 
and 

(b) it so, the nature of the help? 

The Deputy MIalster ofProclw:tlon 
(Sbrl Satlsh Chandra): (a) The hon. 
member is presumably referring to the 
demand for setting up a fertilizer factory 
in Andhra Presdesh. No other request 
for help has been" received. 

(b) Does not arise. 

Per Capita National Income 

°lIsa. Thakur Jugal Klshore SIDha: 
Will the Prime Mlnlater be pleased to 
state the State-wise figures of average 
national income per capita? 

The Parliamentary Secretary to 
the Mlnlater of External Main (Shri 
Sadath All Dan) , The information 
i. not yet available. 

~i D by PakiataDi PIan_ 

01159. Sbrl D. C. Sharma ,Will 
the Prime Mlaiater be pleased to refer to 
the reply given to Starred Question No. 
590, on the lSt August, 1956, regarding 
violation of Indian Territory by two 
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Pakistani aircrafts on the 23rd December, 
1955, and state: 

Ca) whether a final reply has since 
been received from the Pakistan Gov-
ernment; and 

(b) if so, its nature? 
The ParUamentary Secretary to 

the Miaister of External Affalrs (Shrl 
Sadath AU Khan ): (a) A final reply 
from Pakistan Government is still awaited. 

(b) Does not arise. 

Statues in Capital 

°n6.. Shrlmatl Tarkeshwarl 
Sinha: Will the Minister of Works, 
Housing and Supply be pleased to state: 

(a) whether Government have any 
precise policy in regard to the erection of 
statues in the Capital; and 

(b) if so, what? 

The Minister of Works, Housing 
and Supply (Sardar Swaran Singh) , 
(a) Yes, Sir. . 

(b) No Statues will hereafter be erected 
without the permission of Government of 
India. Where such pennission is given, 
the Government of India will be advised 
regarding the location, size and design etc. 
of the Statues by a Comminee to be set up 
for the purpose. 

Heavy Industries in Kerala 

°n6z. Shrl A. It. Gopalan: Will 
the Minister of Heavy Industries be 
pleased to state: 

(a) the nature of Heavy Indus-
turies Govern",ent propose to start in 
Kerala State during the Second Five Year 
Plan; 

(b) the location of each t 
(c) whether any annual plan regard-

ing setting up of these industries has been 
drawn; and 

(d) if answer to part (c) above be in 
'the affirmative, the details tbereof? 

The Miaister of Heavy Industries 
(Shrl M. M. Shah) : (a) and (b). A 
statement is laid on the Table of the House. 
[See Appendix rv, annexure No. 651. 
(c) and (d). Alreody contracts for the est-

ablishmentofthe D.D.T. factory at Always 
have been finalised. The factory is ex-
pected to be in production by the end of 
1958. Regarding the expansion program-
me of Travancore Rubber Works, the 
programme is already in hand. ' 

FUm on Untouchability 

°n6). Shrl M. Islamu1c'in : Will toe 
Minister of lnformadon and Broad ..... t-
lng be plea.e I to refer t, the reply given 
to unstarred Q. No. 19II en the 9th May, 
19."6 and state: 

(a) Whether the details of the proposal 
to Produce a fulllCll6th educati ce film for 

the remo"al of untouchability has been 
drawn up; a,d 

(b) if not, leasons for the delay? 

The Minister of Informadon aDd 
Broadcasting (Dr. Ke&kar) : (a) and (b) 
Details a e being Wo-~ l out. The p'epa-
ra~on of sc.ipt which is to be discussed 
with pe-s" s specially io·erested in this 
topic will take so:ne time for Ii ,ali2ation. 

Polldca1 Asylum to a P0rtlll_ 
Head Constable 

.U64.{Sardar Iql>al SlnPl 
Sardar Akarpuri: • 

Will the PrIme MInister be pleased 
to state: 

(a) whether a Portuguese Head Con_ 
:;Ie crossed over to India recently ; 

(b) whether he was granted Politi-
cal asylum in this country? 

The Deputy Minister of Est_I 
AII'airto (Shrl Anil K. Chanda):(a) and (b) 
Since 3Ist July, 1956, '2 Portuguese Euro 
pean officials, one of them a Military Head 
Constable and the other a Jail Guard 
entered India from Goa on the 13tb' 
September and 29th September, 1956. 
respectively, seeking asylum. .Their 
cases are under investigation in consults 
tion with the Government of Bombay. 
A third Portuguese official, a resident of 
Daman and Police Constable there also 
entered Indian territory on the 20th August 
1956, declaring that he had done so in 
error. He was prosecuted for illegal 
entry and possession of unlicensed arms 
and was sentenced to two m~nths impri-
sonment. On the expiry of his sentence 
he will be expelled to Daman. 

Decimal Colnaae 

'"n6S' Shrl D. C. Sharma: Will 
the Minister of Inform ad on and Broad-
c ... ring be pleased to state : 

(a) the directive issued to the State 
Governments fJr giving wide publicity to 
decimal coinage; and 

(b) how far they have been imple-
mented? 
The MinIster of information aDd 

Broadcasring (Dr. Keak... )  : 
(a) No directive as such has been issued to 
State Goverrunents, but as stated in reply 
to Starred ' Question No.· 2071-A on 
12-9-56, the Central o ~rnment are 
maintaining close contact WIth the State 
Governments for securing coordinated 
action in the measures to be taken for 
arranging the widest possible publicity 
in this marter. 

(b) The State Goverrunents have 
undertaken such publicity through articles 
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in the press and also· periodicals iSlued 
by them, by making arrangements in 
auilable places for the display of demonstra-
tion sets and by utilising their field publi-
city units for publicing the new coins 
and the conversion tables in rura\ areas. 
The State Governments have also made 
arrangements for the display and distri-
bution of publicity material produced by 
the Central Government in the form of 
broadsheets, posters, enamel boards, 
pamphlets and folders. 

A documentary film on 'Naya Paisa' 
pr .duced by the Films Division will also 
be~s own by the State Government. 
hr ugh their mo bile vans. 

UrbaD Lo .... 

·11"-Shri Gidwanl : Will the Minis-
ter of RehabilitatioD be pleased to state: 

(a) whether any appl cat on for small 
urban loans sanctioned by State Govern-
ments were pending for pp yment before 
the Regional Settlement Commissioner 
Bombay upto the 30 September, 19S6; 
and 

(b) if so, the reasons therefor? 

The MiDlster of RehabUitation 
(Shri Mehr Chand KJuuma) I (a) and 
(b). 80 applications were pending on 30th 
September, 1956. They will be disposed 
of shortt)' by the Regional Settlement 
CommisSIoner to whom funds for the 
purpose are being allotted. 

Co-operative SpiDDlDg and Weav-
.... MUla at Cannanore 

·1167. Shri A. It. Gopalaa.: Will 
Minister of Commerce and CoD-
mer Industrlea be pleased to state: 

(a) whether Government have sanc-
tioned the amount of loan asked for by 
the propose:! co-operative spinning and 
weaving mills at Cannanore of Kerala 
State; 

(b) if so, the amount 10 sanctioned; 
and 

(c) when the amount can be drawn 
and under what termS and conditions? 

The Mlnlster of Commerce and 
Indu.tries (Shri KaDUDllo) I (a) No 
request for loan has so far been recetved by 
Government. 

(b) and (c) Do not arile. 

DocuInentarl' PiImto on RehabW-
taden of DDpJaced P_ 

·u6l. Shri M.. IIJamuddJD I Will 
the Minister of Information and Broad-
-nina be pleased to refer to the reply 
jiven to Unstarred Question No. 846 
OIl the 10th April, 1956 and state; 

(a) whether the documentary film 
dealini with rehabilitation of large num-

ber of displaced persons form East Pakistao 
in various Eastern States, has been com-
pleted by Melsrs, New Theatres Lid •• 
to whom it was entrusted; 

(b) if so, the total. exp.enditure . in-
curred by Government tn thiS connectlon; 

(c) whether it has been released for 
exhibition ; and 

(d) if the answer to part (a) is in the 
negative, the reasons therefor? 

The. MIniater of WormatioD and 
Broadcaating (Dr. Keakar): (a) 
and (d), No, ~ir. Prelim\D'!')' shooting 
of the film is gomg on and It IS expected 
to be ready by about the tim~ mentioned 
in reply to part (d) of QuestIOn No. 846 
on the 10th April, 1956. 

(b) It would be premature to give an 
estimate now. 

(c) Does not arise. 

Report OD X-Ray Equipment 

{Shri Ram Kriahan. 89z. Shri D. C. Sharma: 

Wi11 the Minister of Commerce and 
Conaumer Induatries be pleased to 
refer to the reply given to Starred Ques-
tion No. 902 on the 9th AU&\lst, 1956 
and state: 

(a) whether Government have receivd 
the report olthe panel of experts on X-Ray 
equipment; and 

(b) if~, the main features thereof? 

The Miniater of Heavy 1Dduat:riea 
and Commerce and Consumer 
Industries (Shri Morarji Deaal) I 

(a) No, Sir. 

(b) Does not arise. 

FUm Enquiry Committee 

1930 Shri Ram Krlahan I Wiu the 
Minister of WormatioD and. Broad-
casting be pleased to state the actlon taken 
by Government to implement the recom-
mendation of Film EnqUirY CoDUDlttee 
that a uniform entertainment tax at the 
rate a of 20% for all seats in all States, 
should be introdu ~, in place ~f the 
existing widely varylDg rates on different 
c1aases of seats in the States? 

The Miniater of Wormaden and 
Broadcaating (Dr. Kesnr) I ~ter
tainment tax is an exclUSively State lubJect. 
The recommendations of the Film En-
quiry Committee, 1951, were, theefore, 
brought to the notice of the Stater Go 1-
ernments. The whole question was ag&jn 
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recently reviewed by the TexatiOli 
Enquiry Commission. While the Com-
mission agreed that a percentage basis 
should be adopted for the levy, they 
were not in favour of a specific rate, m., 
20% on an all-India basis. They were 
of op inion that. in orderto enable a certain 
degree of differentiation the percentage 
may be graded on a very broad basis. 

Emp10ymeat for Displaced Penona 

S'4. Shri Biren Dutt : Will the 
Minister of RehabWtadon be-pleased 
to state : 

(a) Whether the schemes for open-
ing bidi factories to provide employ-
ment to the old displaced persons of 
Tripura are being implemented; 

(b) if so, how many such factories 
have been started; and 

(e) the number of displaced per-
ons who have been given employment 
under the ~i scheme ? 

The MiDister of RehabWtadon 
(Shrl Mehr Chand Khanna) ,(al to 
.(c). Yes, 41 bidi making units bave been 
sanctioned and are in different stages of 
implementation. These schemes are ex-
pected to provide employment to 61S 
displaced persons when fully imple-
mented. 

Labour Inspectora 

895. Shri Chattopadhya.,. : Will the 
Minister of Laltoar be pleased to 
state: 

(a) the reasons for the delay in filling 
up the vacancies of Labour inspec-
ton at Kothagudium and Secunderabad; 
and 

(b) who is looking after their work 

The MiDister of Laltour (Shrl 
Kh:andubhai De.al). (a) The delay in 
fiUmg up the vacancies is due mainly to 
the time taken for coml'leting the for-
malities, namely verification of antece-
dentB . a  d charact<r, medical examination 
ctc, 10 respect of candidates recommended 
by the Unioo Public Service Commission. 

(b) One of the candidates rocommended 
by the ommi~sion has since been posted 
to KothagudlU1D. The Conciliation 

af0flicer (Central), Secunderabad, is looking 
ter the work relating to the ollice of 
Labour Inspector at Secunderabad. 

Cardamom 

&,6. Shri Ve1ayudhan : Will the 
Minister of Commerce and Conaumer 
Industries be pleased to state : 

(a) whether cardamom is now bought 
under a pool auction just like tea in 
the Cochin market; and 

(b) If so, who has been given the 
right to auction the goods ? 

The Minister of Heny Industries 
and Commerce and Consumer Indus-
trte. (Shri Morarli Desai) : (a) 
and (b). Government have issued DO 
inltructions for the holding of such auction. 
The trade have presumably arrived at 
some arrangement privately with Messrs 
Carritt Moran & Co. Ltd. who are reported 
to be conducting these auctions since 
17th October, 1956. ExportB of cardamom 
cO;lltinues to be free from export restri-
ctions. 

Hou" for Low-Income Groups 

197. Shrl Gidwani : Will the Minis-
ter of Works, Houaina and Suppq 
be pleased to state: 

(a) whether Government have receiyed 
schemes from the State Governments 
for the allotment of money for housing 
for low-income groups in their State. 
under the Second Five Yeu Plan; 
and 

(b) if so, how much money has been 
allotted to them for the pur-
pose ? 

The MiDister 01 Works, Houalnl _4 
Supply (Suder Swaran Sin"h): 
(a) No. specific Schemes in regard  to 
low-income groups housing are received 
from State Governments; they merely 
indicate their requirements of fund. 
and allocations are made by the Centre 
Requirements of funds for the ow~ 
Income Group Housing Scheme for the 
Second Five Year FJan have already 
been ·intimated by most of the State Gov-
ernments. 

(b) A statement is laid on the Table 
of the House r S •• Appendix IV, annexure 
No. 66J. 

In41an Embassy in U.S.A. 

a,s. Shri D. C. Sharma : Will the 
Prime MiDister be pleased to state: 

(a) the ezpenditure incurred Oil 

the Indian Ambassador's Ollice, 
Washington in 1955-56; 

(b) whether there has been any in-
crease in the expenditure of that year 
:d comp.>red to the previous year. 

(e) if so. the reasons therefor ? 
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The Prime Minister and Minister 
of EsterDal Mairs CShri Ja.,aharlal 
Nehru )  : Ca) The expenditure tln lhe 
Indian Embassy W.,hington is debited 
to different grants controlled by valious 
Ministries. In respect of 1955-56 a 
total expenditure of Rs. 27,52,348 has 
been booked so far against the grant 
controlled by the Ministry of External 
Affairs only and includes expenditure 
on the main Chancery and Information 
Services. As the accounts for the year 
1955-56 have not yet been finally closed, 
it is not p>ssible to furnish firm figures 
as some book adjusrments are likely to be 
effected before the accounts are closed. 

Cb) The corresponding figure relating 
to the year 1954-55 is Rs. 26,37,09I. 
There has thus been a slight in r~ase in 
expenditure during the year 1955-56 as 
compared with the previous year. 

Cc) The excess is mainly due to increase 
in the expenditure on the Postage and 
Telegram Charges and carriage of dip-
lomatic bags and as a result of lhe decision 
to adjust expenditure on this account 
relating to the Defence Services Wing, 
against the Civil Estimates. 

Raida from Pakistaa 

r Shri D. C. Sharma: 
.s".-< Sardar Iqbal Singh : 
L Sardar Akarpuri : 

Will the Prime Minister be pleased 
to state : 

(8) whether the Goveniment o{ India 
have made any demar.J for the loss 
of life and property of Indian nationals 
caused by raids from Pakistan side 
from the ut of August onwards; 
and 

(b) if so, the result of these demands? 

The Prime Minlater aDd Minister of 
Exterual Mairs CShri Jawaharlal 
Nehru): (a) Yes Sir, in two cases in 
each of which an Indian national lost 
his life. In one case the Government of 
India requested the Government of Pakis-
tan to apprehend the culprits and 
make them pay damages to the dependents 
of the deceased. In the other case the 
Government of West Bengal have asked 
the Government of East Pakistan to 
pay adequate compensation. 

(b) Final replies are awaited. 

ViglIaa<:e OfBcer 

{Shri D. C. Sharma I 
900· Shri K. C. Sodhia • 

Will the Minister of ComIlUlllicatl.OII8 
be pleased to state: 

Ca) whether any improvement has 
been ctrected in the workin& of the 

Ministry and its Attached and Sub-
ordinate Offices since the Vigilance 
Officer was appointed; and 

Cb) the number of. officers <'calt 
with for corruption and other irre-
gularities ? 

The Mhdster of Commumc:ado ... 
(Shri Ral Bahadur): Ca) and (b). A short 
note containing the required information 
is laid on the Table of Lok Sabha. [S,e 
Appendix IV, annexure No. 67]. 

Displaced Persons In Mayapur Camp, 
WestBenpl 

90 •• Shri N. B. Chowdhury: Will the 
Minister of RehabiUtatiOll be pleased 
to state the Steps taken by Govern-
ment to resettle the refugees of the 
Mayapur Camp in the Arambagh sub-
division in the district of Hooghly in 
West Bengal after their camps have 
been washed away by the recent floods ? 

The MiDi.ter of Rehabilitation 
(Shri Mehr ChaDd KhaDa) : There was 
no camp at Mayapur in Arambagh Sub-
division. There were, however, two (amps 
in that sub-division situated at a place 
called Sahapur ,. hich is near Mayapur. 
These camps were affected by the floods 
and the displaced families were removed 
to high lands where 500 new tents were 
provided for their accommodation. The 
flood water has since receded and the 
families are returning to the old camp 
sites. 

A1igaDl Quarters for DUm" _4 
Sweepers 

9 ~ Shri So C. SamaDta I Will the 
Minister of Work., Housing and Sup-
ply be pleased to state : 

Ca) whether it is a fact that about 
one thousand quarters were built for 
Daftries and Sweepera at Aliganj (Lodi 
Colony); 

(b) if so, when ; 

(c) when electrical fittings were pro-
vided in those quarters; 

(d) whether they arc getting elec-
tric light at present; 

Ce) rOW ",any houses have recent-
ly been declared unsafe; and 

(0 how the persons living in those 
houses will be accommodated ? 

.The Minister of Worb. Bou ..... _d 
Supply (Sardar Swuan Singh) I 
Ca) and (b). A statement is laid on 
the Table of the House. [:s.. Appendix 
IV. annexure No. 68]. 

(c) By December, 1955. 
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(d) No. Sir. Due to shonage of cables, 
New Delhi Municipal Committee have 
not yet provided the current. 

(e) 25 Daftry quarters and 22 peon 
quarters are being got vacated for re-

~ placement of roofs. 

I'.. (f) Alternative accommodation is being 
provided to them. 

I 
! 

industrial Co-operati""" III Bihar 

903. Thakur Jugal KJshore Sinha : 
Will the Minister of Commerce and· 
CoDsumer Industries be pleased to 
state what provision has been made 
for financing the industrial co-op era-
tives in the state of Bihar and the 
agency from which such financing will 
be done in 1956-57 ? 

The MInister of Heavy Industries 
and Commeree and Couaumer indus-
tries (Shri Mol'Bl'll Desai): No 
specific provision for financing Industrial 
Co-operatives is made in our State-wise 
allocations of funds in respect of sma1l 

i scale industries. Every scheme of Indus-l trial Co-operatives, sponsored by State 
Governments, is, however, examined by 
this Ministry and requisite financial 

~ assistance, on approval of the scheme, 
I' is given to State Governments in accor-
,~. dance with the prescribed financial pattern. 
, No scheme relating to Industrial C0-
operatives has been received from the 
State of Bihar. 

IW:Jumge of FlriDg betweeD Border 
PatroIa 

9040 ShI'l H. G. Valslmav I Will the 
PrbDe MiDistel' be pleased to state : 

(a)'whether there was any· border 
clash and heavy exchange of firing be-
tween Indians and Pakistani Border 
Patrols on Tuesday, the 13th November, 

~  1956 near Sialkot; and 

(b) if so, the nature of the incident 
and loss or damage caused thereby ? 

The Prime MIllistel' and MhUster of 
External ABalrs (Shri Jawabarlal 
Nehl'u): (a) and (b). There was no 
clash or heavy exchange of firing between 
Indians and Pakistani Border Patrols on 
the 13th November, 1956, near Sial-
kot. ' 

Boarcl 

905. Shri Namblar: Will the "Minis-
ter of ProeJuetloD be pleased to state : 

. (a) the topics on which demonstra-
tJ lOS were organized by the Khadi Board 
duriI\l! 1955-56; 

(b) the venue of these demonstrations; 
and 

(c) the total expenditure ineurred 
by the Khadi Board on these demons-
trations? 

The Deputy Minister of Produetlon 
(Shri Satish Chaudra): (a) to (e). 
A statement is laid on the Table of the 
House. [See Appendix IV, annexure No. 
69)· 

Ghanis 

906. Shri Nambiar : Will the Mini.-
t.) of ProdnetioD be pleased to state : 

(a) the total number of ghanis re-
oognised by the Khadi and Village 
Industries Board in India at present; 

(b) their State-wise distribution; 

(c) the amounts sanctioned to the 
All India Khadi and Village Indus-
tries Board for the development of Ghani 
IndustrY during the years 1953-54, 
1954-55, 1955-56, and 1956-57 and 
how the amounts have I>een utilized 
by the Board; and 

(d) the number. of ghanis proposed 
to be opened durIng the current finan-
cial year and their location (State-
wise) ? 

The Deputy Minister of Produetion 
(Shri Satish Chandra): (a) Accor-
ding to reports avail.ble so far, II,635 
ghanis have been registered upto the end 
of November, 1956, 

,,~ 

(b) and (c) Two statements are laid 
on the Table ofLak S.bha. [See ArPendix 
IV, annexure No. 70]. 

The amounts are being utilized inleT 
alia for the following purposes:-

(i) for stocking oilseeds; 

(ii) for providing share capital for 
oilmen's co-operatives; 

(iii) for the installation of imrroved 
ghanis and the oonstruction 
of sheds; 

(iv) for setting up model demons-
tration-cum-production centres; 

(v) for pro'-iding training to mistriu 
and /Ilia etC ; 

(vi) for payment of rebate on sale 
of ghanis oil; 

(vii) for manufacturing of g1ranis; 
and 

(viii) for publicity and propaganda. 

(d) 2,000 ghanis are proposed to be 
introduced during the eurrent yen. Of 
these, 1,884 ghanis only have so far been 
allocated to the different States. StEle-
ment III showing the State-wise allo-
cation is also laid on the Table of Lot; Sabha. 
CSu Appendix IV, annexure No. 70). 
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9Oa. Shrl Rlaluaa!r Kelshln!r , Will the 
Prime MlDiater be pleased to state : 

<a) whether iUs a fact that a Finan-
dal Adviser has been appointed for 
North Bast Frontier Alency Admi-
nistration. and 

Written Answer, 1444 

(b) if so, since when ? 

The Prime MlD1ater aDd Mbl1ater 
of Ezternal Affaire (Shri Ja_harlal 
Nehnl). (a) and (b.. In view of the 
new large scale develorment pro'ecrs 
and the urgent needs of establislcmenl 
and extending administration in tl.c l\crth 
East Frontier Agency, the Goverrment 
of India appointed a Financial Aoviler, 
wiw effect from 24W June, 1'154, for assis-
ting We AgenC¥ in effecting economy, 
expediting finanaal sanct ien <od avoiding 
d~la . The Financial Ad'i'er is aim an 
ex-o/fu:io Deputy Secf<tary in Finnce 
Ministry and has ,he pcwer to give 
financial concurrence on the spot within 
certain limits. 

FertlUzer Factories 

909. Shrl Vlswanatha Reddy, Will 
the Minister of Production be pleased 
to state : 

(a) the total quantity of fertilisers 
that is to be produced in the three ferti-
lizer factories that are prcpoEed to 
be set up duting the Second Five Year 
Plan; and 

(b) when are these factories expect-
ed to start production ? 

The Deputy Minister ofProductioD 
(Shrl Satlah Chaudra), (a) When 
in full production the three factories are 
expected to produce about 2,20.000 tons 
of nitrogen per annum. The total 
quantity of fertilizers will dererd cn the 
nitrogen content of the fini.hed· pro-
ducts. 

(b) By about 1960-61. 

N. E. F.A. 

,10. Shrl Gohalu : Will the Prime 
MJulater be pleased to state : 

(8) how many houses and villages.f 
the tribal people in N.E.F.A. are re-
pOrted to have been bumt by acci -
dental fire in the year 1956 so far; and 

(b) whether compensations in the 
way of relief have been given to the 
affected . people for their rehabilita-
tion ? 

The Prime MhUater aDd MJulater 
of Ezterual Affaire (Shrl Jawaharlal 
Nehru) t (a) and (b). The informat on 
has been called for from the NEFA. 
Administration and will be laid on the 
Table of the House, when received. 
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Sub-soll Water in DelhI 

9I2.{ Sardar Iqbal Singh 
Sardar Akarpuri: 

Will the Minister of Works, Hous-
ing and Supply be pleased to state : 

(a) whether the committee of ex-
perts appointed by the Ministry of 
W?rks, Housing and Supply has sub-> 
IIl!tted any report r"iarding sub-
soli water in Delhi; 

(b) if so, the main feature of the 
,report; and 

(c) whether any steps have been 
taken in the matter? 

The Minister of Works, Htusmg 
BDd supply (Sardar Swaran Singh) : 
(a) Yes Sir, An interint report has been 
receiVed; , 

(b) The main features of the interim 
report are:-

(i) There has been a ri,e in the 
sub-soil Water level in New 
Delhi "arying frem two feet 
to seventeen feet since 1912. 

(ii) The sub-soil water level in 
some places during monsoon 
has been found to be rising to 
about 6 feet and in some places 
berween 6ft. to lOft. below 
the ground level. 

(iii) There has been no serious 
settlement of soil on this 
account, nor has any serious 
damage so far cccurred to 
buildings nor is any large 
scale damage apprehended ~ 
nevertheless,. some c8uricn is 
indicated as rise in sue-soil 
water level tends to reduce the 
bearing capacity cf the soil 
and increases the p~sibi1it  

of seepage of moisll're inle> 
floors ar:d walls with conse-
quential effects on the super-
strucn're. 

(c) Yes Sir, by lowering of sub-,oil 
water table in the 'b2dly dfected' rress 
by pumping out. 

"CORRECTION OF ANSW'ER TO 
SUPPLEMENTARY QUESTION ON 
STARRED QUESTION No. 1155 

The Prime Minister and Minister 
of Exteraal Affairs (Shri Jawaharlal 
Nehru) :  I am very grateful to you for 
this opportunity to make a correction. 
This morning a Supplementary Question 
was put to me (vide Starred Question No. 
II 5 5) and I gave an answer, I find now from 
the report that the question was much more 
than that I had heard and my answer'Yes' 
appears to cover much more than what 
I know. As reported, the question by 
Shri Gidwani was: 

uH as the attention of the Government 
been drawn to a speech recently 
made by the Prime Minister of Pakis-
tan to die effect that Pakistan would 
accept the decision regarding Kashmir 
on the basis of partition of the State 
on the present cease-fire line .••. " 

This is all I heard. But the question 
continues: 

" .... and may I know \\l!e:her the Gov-
ernment of Pakistan have Comm-
unicated it to the Government of 
India?" 
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I was not aware of this, My answer was 'Yes'. I have seen in the newspapers what the Pakistan Prime Minister has said. 

~ut this report of my answer to this ques-tion is, I believe, on the wires to newspapers and it appears to mean that the Pakistan Government had communicated this io me; it is not so. All I meant was that I have seen in the newspapers the report o()f the speech of the Prime Minister of Pakistan. 
( would like to make this correetiOD, sad If it is agreeable to you, even itl the 'Pl'evious answer, this correction might be made. 

"See CoL I~ 

Mr. DCPlIty Speaker: That correction may be made so far as Our records are concerned. I will request the Press also if they have sent certain despatches, that they might make that correction. They ought to take note of this. I may inform the House that certain hon. Members also might ha"e felt it. I was here on this side. some hon. Members did feel that the Prime Minisfer had not heard the latter 
po.ti~n <'f the question. We felt that the Prime \iini<ter's answer was not the ans-wer to t~e ."hrle· question. Myself and Mr. G.>pcian discussed it at that ti!Dc. 
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S. Q. Subject 
No. 
nz6 Association of Employ-

ees in Ma""llement 1397-99 

H27 Indo-Burma TradeAg-
reement 1399'-14"0 

'IIz8 Delegation of Engin-
eers to U.K. 14'JO 
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:I 130 Immigrant8 from Daman 1401-02 

'1133 Development of Heavy 
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141c-II 

1415-16 

Service 1421-22 

:rtss Pakistan's Note on Kash-
mir . 142Z-24 
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US7 Flying Club in Andhra 1425 

ns8 Pakistan Employees of 
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poration r1425-26 
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AND ANSWERS 
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S U.N. Force in Egypt 

9 U.N. Force for Kashmir 

CO/limns 

WRITTEN ANSV<I!RS TO QUESTIONS 1429-46 

S. Q. Subject 
No. 
II25 All India Industrial Tri-

bunal 1429-30 

It3 I State Trading Corpora-
tion 

1132 Manufacture of Heavy 
Machinery 

II39 Textile Exports 

1140 International Commission 
for Viet-Nam • 

II46 Rent of Evacuee Houses 

1148 Allotment of Quarters 
to Displaced Persons 

1149 'FertiJizer Factory in An-
dhra 

IlS2 

IIS9 

P.r eapw. National 
Income. •  • 

Transgression by Paki-
stani Planes 

n61 Statues in Capilal 

uiSz Heavy Industries in Kerala 

Film on Untouchability 

Political Asylum to a 
Portuguese Head Con-
stable 

n6s Decimal Coinage • 

u66 Urban Loans 

Il67 Co-operative Spinning 
and Weaving Mills at 
Caonanore 

II~8 Documentary Films on 
Rehabilitation of Dis-
placed Persons. 

U.S. 
Q. No. $rlbjec I 

892 Report on:1t-RayEquip-
ment 

893 Film Enquiry Commit-
tee 

894 Employment for Disp-
laced Persons 

895 Labour Inspectors 

896 Cardamom. 

897 Housing for Low 
Income Groups 

1430 

1430 

1431 

1431 
1431 

1432 

1434 

143S 

143S 

1435-36 

1436 

1437 
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903 Industrial ~rati es 

in Bihar • 1441 CORRllCl"lON 0' .~ R  

904 Exchange of Firing bet-
S1lPl'LIlMI!NTAIlY QUESTION • 1447-48 

ween Borde! Patrols 1442 

90S Khadi Board ~ 2 
The Prime Minister and Minister of 
External A1I8irs (Shri Jawaharlal Nehru) 

906 Ghanis 1~ made a statement correcting answer to 

.'~  Selection of Harijana i
n supplementary ues~on on Starred Ques-
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LOK  SABHA

Thursday, 13th December, 1956

The Lok Sabha met at Eleven of the 
Clock.

,[Mr. Speaker in the Chair] 

QUESTIONS AND ANSWERS 

(See Part I)

12-08 hrs.

PAPERS LAID ON THE TABLE

Interim Report of Second Finance 
Commission

The Minister of Finance and Iron 
and  Steel  (Shri  T.  T.  Krishna- 
machari): I beg to lay on the Table, 
iinder article 281 of the Constitution, 
a copy of the Interim Report of the 
Second Finance Commission  together 
with an  explanatory  memorandum 
showing  the  action taken  thereon. 
(See Appendix IV, annexure No. 71.]

Shri Kamath (Hoshangabad): Happy 
new year to the Prime Minister. For, 
lie would not be here.........

Mr. Speaker: He will come back by 
that time.

Shri Kamatb: He would not come
back till the New Year.

Ĵotifications under Coffee Market 
Expansion Act

The Minister of Consumer Industries 
<Shri Kaniinco): I beg to lay on the
Table a copy of each of the following
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Notifications, together with an expla
natory note issued under the Coffee 
Market Expansion Act, 1942: —

(i) S.R.O. No, 1668, dated the 13th 
August, 1955; and

(ii) S.R.O. No. 1669, dated the 13th 
August, 1955.  [Placed in Library. See 
No. S-561/56.3

Amendments to Coal Mines Pithead 
Bath Rules ’

The  Minister  of  Labour  (Shri 
Khanduhhai Desai): I beg to lay on
the Table, under sub-section (7)  of 
section 59 of the Mines Act, 1952, a 
copy of S.R.O. No. 2465, dated the 27th 
October, 1956, making certain amend
ments to the Coal Mines Pithead Bath 
Rules, 1946.  [Pleased in Library. See 
No. S-559/56.]

Amendments to Coai Mines Labour 
Welfare Fund Rules

Shri Khanduhhai Desai: I beg to lay
on the Table a copy of the S.R.O. No 
2778, dated the 24th November, 1956, 
making certain amendments to the 
Cool Mines Labour  Welfare  Fund 
Rules, 1949. [Ploced in Library. See 
No. S-560/56.]

Shri T. B. Vittal Rao (Khammam): 
As regards the rules that have been 
modified and laid on the Table of the 
Heuse, up till now the procedure has 
been that whenever any rule is to be 
modified the draft is to be first publish
ed in the gazette and comments called 
for. In this case, this was not done. 
May I know why the previous practice 
was not followed?

Mr. Speaker: Is it not obligatory
under the General Clauses Act that all
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rules must be published in the Gazette 
of India?

Shri T. B. Vittal Kao: The draft is 
first published and comments called for 
and then it is finalised.

Speaker: What has happenedMr.
now?

Shri T. B. Vittal Rao: That practice 
has not been followed.  The  draft 
rules were not published.

Mr. Speaker: Only final rules have 
been published?

Shri T. B. Vittal Rao: Yes, Sir.

Shri Khandubhai Desai: In order to 
expedite it, we have done it.

Mr. Speaker: The hon. Minister will 
Icindly look into this matter. I believe 
under the General Clauses  Act, all 
rules must first be published in the 
gazette in draft form, in three issues, 
and so on,

Shri Khandubhai Desai: I will look 
into it.

Report of Tariff  Commission  on 
IsoNicoTiNic Acid Industry, etc.

The Minister of  Heavy  Industries
(Shri M. M. Shah): I beg to lay on
the Table, a copy of each of the fol
lowing papers, under sub-section (2) 
of section 16 of the Tariff Commission 
Act. 1951:

(1)  Report (1955) of the Tariff 
Commission on the grant of protec
tion and/or assistance to the Isoni- 
cotinic Acid Hydrazide (Isoniazid) 
(INH) Industry;

f2) Government  Resolution 
No. 2(2)TB155 dated the 8th De
cember, 1956;

(3)  Statement under proviso to 
section 16(2.) of the Tariff Com
mission Act, 1951, explaining the 
reasons why the documents refer
red! to at (1) and (2) above could 
not be laid within  the  period 
prescribed under the said section. 

[Placed in Library, See No. S-563/ 
56.3

POINT OF INFORMATION

Shri Kamath (Hoshangabad): Before 
we proceefl to other matters, may I 
earnestly request you to take notice 
of the fact that the Minister of Infor
mation and Broadcasting promised on 
Monday to make a statement “in two 
or three days**? That was the definite 
statement he made on Monday about 
facilities for broadcasts on the A.I.R. 
by leaders of different pofitical parties 
in India. Today is Thursday, the fourth 
day  after  he  made that statement. 
He has not made the promised state
ment,

*

Mr. Speaker: His attention will be 
drawn to this.

MOTIONS RE MODIFICATION  OF 
LIFE INSURANCE CORPORA

TION RULES

Mr. Speaker: The House will  now 
proceed with discussion of Motions re
garding modification of the Life Insu
rance Corporatidn Rules, 1956.

Sliri S. C. Samanta (Tamluk): I beg 
to move:

This House resolves that m pursu
ance of sub-section (3) of section 48 
of the Life Insurance Corporation Act̂ 
1956. the following new Rule be in
serted after rule 2 of the Life Insur
ance Corporation Rules, 1956, laid on 
the Table on the 20th November, 1956:

“2A. Meetings of the Corpora
tion and of certain Committees.— 
The Corporation, the  Executive 
Committee and  the  Investment 
Committee thereof shall meet at 
such times and at such places as- 
the Chairman of the Corporation 
Or as the Committee  concerned 
may appoint in this behalf:

Provided that as nearly as may 
be one-half of the total humber of 
such meetings in a year shall be
held in Calcutta.”
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This House recommends to  Rajya 
Sabha that Rajya Sabha do concur in 
'̂the said resolution.

Shri Sadhan Gupta (Calcutta South
East) I beg to move:

(1)  This House resolves that in pur
suance of sub-section (3) of section 48 
of the Life Insurance Corporation Act, 
1956, the following rules be substituted 
for rule 14 of the Life Insurance Cor
poration Rules, 1956, laid on the Table 
on the 20th November, 1956:

“14. Corporation  to  constitute 
Employees and Agents Relations 
CdhimiUees.—The  Corporation 
shall constitute  for  each  zonal 
office an Employees  and Agents 
Relations  Committee  consisting 
of:—

(a) five representatives of the 
employees of the Corporation elec
ted m accordance with the provi
sions of rule 14A;

(b) three representatives elect
ed to the provisions of rule 14B; 
and

(c) not more than five repre
sentatives of the Corporation to be 
nominated by the Corporation.

144. Election  of  .employees 
representatives.—(1) The five re
presentatives  of  the  employees 
shall be elected in the following 
manner; —

(a) The employees employed in 
each office under the zonal office 
shall elect by secret ballot one 
representative for evey one him- 
dred of such employees or part 
thereof exceeding twenty:

Provided that where the number 
of such employees is twenty or 
less, such employees shall be en
titled to elect one representative.

Explanation,—For the purposes 
of this clause ‘employees’ means 
employees who are workmen as 
defined in the  Industrial  Dis
putes Act, 1947 or employees em
ployed as inspectors.

(b) The representatives elected 
uiider clause (a) shall elect by

secret ballot, five persons for ap
pointment to the Employees and 
Agents Relations Committee.

(2)  No person who is not an 
employee  of  the  Corporation, 
shall be entitled to be elected as a 
representative under clause (a) of 
sub-rule (1) or for appointment 
to  the  Employees  and  Agents 
Committee under  clause (b) of 
sub-rule (1) unless he is a mem
ber of a trade union of any section 
of  employees  under  the  zonal 
office.

14B. Election of agents*  repre
sentatives.— (1) The three repre
sentatives of the  agents shall be 
elected in the following manner:

(a) The agents shall elect  by 
secret ballot one  representative 
for every thirty  agents or  part 
thereof exceeding fourteen,  ope
rating in areas covered  by each 
divisional office under the zonal 
office in such manner as the Cor
poration may determine.

(b) The representatives elected 
under clause Ca) shall elect by 
secret ballot three representatives 
for appointment to the Employees 
and Agents Relations Committee.

(2)  No person who is not  an 
agent shall be entitled to be elect
ed  as a  representative  under 
clause (a) of sub-rule (1) or for 
appointment  to  the  Elmployees 
and Agents Relations Committee 
under clause (b) of sub-rule (1) 
unless he is a  member  of  any 
association, the objects of which 
include  the  promotion  of  the 
interest and welfare of agents and 
of which agents are entitled to be 
members.

14C. Election of  Chairman of 
the Employees and Agents Rela
tion  Committee.—̂The  persons 
constituting  the  Employees  and 
Agents Committee shall elect one 
amongst themselves as Chairman 
of the said Committee.

This House recommends to Rajya 
Sabha that Rajya Sabha do concur in 
the said resolution.
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(2) This House resolves that in pur
suance of sub-section (3) of section 48 
of the Life Insurance Corporation Act, 
1956, the following proviso be added 
1o rule 14 of the Life Insurance Cor
poration Rules, 1956, laid on the Table 
on the 20th November, 1956:

“Provided that the representa
tives of employees  shall not be 
nominated without previous con
sultation with the trade unions, if 
any, of the employees unditr the 
zonal office.

Explanation.—For the purposes 
, of this rule, where there is % fede
ration of trade imions of any sec
tion of the employees under the 
zonal office, ‘trade imions* in re
lation to such section shall mean 
such federation.”

This House recommends to  Rajya 
Sabha that Rajya Sabha do concur in 
the said resolution.

(3) This House resolves that in pur
suance of sub-section (3) of section 48 
of the Life Insurance Corporation Act, 
1956, the followmg clause be inserted 
after clause (b) of rule 17 of the Life 
Insurance  Corporation Hules,  T956, 
laid on the Table on the 20th Novem
ber, 1956:

"(bb) the total lapse of business—

(i) between zero to one year;

(ii) between zero to two years; 
and  .

(iii) between zero to three years;”

This House recommends to  Rajya 
Sabha that Rajya Sabha do concur In 
the said resolution.

(4) This House resolves that in pur
suance of sub-section (3) of section 48 
of the Life Insurance Corporation Act, 
1956, the following clause be substitut
ed for clause (d) of rule 17 of the Life 
Insurance Corporation Rules, 1956, laid 
on the Table on the 20th November, 
1956:

“(d) the nature of investment 
showing separately—
(i)  the nature and amount of 

investment in the public sector;

Modification  of Life
Insurance
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(ii) the nature and amount of 
investment in the private sector;  < 
and

(iii) where any investment of 
one lakh of rupees or more has 
been made in any individual con
cern or in concerns belonging to 
or controlled  by  one  group of 
individuals, the name of such con
cerns and the nature and amount 
of investment made therein; and”

This House recommends to Rajya 
Sabha that Rajya Sabha do concur la 
the said resolution. '

Mr. Speaker:  These
before the House.

motions  are

Shri S. C. Samanta: During the dis
cussion of the Life Insurance Corpora
tion Bill, I proposed that the Held 
Office of the Corporation should be . 
situated at Bombay and Calcutta. But 
this proposition was not accepted.

We all know that insurance work 
is spread over the country and the 
greatest concentration is in Bombay 
and Calcutta. Now that it has been 
centralised and the Head  Office  is 
situated in Bombay, other parts of the 
country require encouragement from 
the central body. So my simple pro
position is that the meetings of the 
Corporation and certain of its Com
mittees should be held in Calcutta also.
I think there will be no difficulty on 
the part of Government to arrange the 
same, as there are zonal offices at 
Calcutta also. This is a most simple 
Droposition and I hope  Govemm»rt 
will accept it.

Shri Sadhan Gupta: I have moved 
Motions Nos. 2, 3. 4 and 5. My Motions 
Nos. 2 and 3 relate to rule 14 and 
Nos. 4 and 5 relate to rule 17. Rule
14 relates to the constitution of the 
Employees and Agents Relations Com
mittees and rule 17 relates to the pre
paration of the annual report of the 
working of the Corporation.
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The first two Motions are of vital 
»> importance to the insurance employees 
and to the insurance agents and  the 
last two Motions are of importance to 
the country as a whole. Of course, all 
‘ the Motions are of importance to the 
country as a whole, because the policy 
adopted towards the employees is as 
much of interest to the country as a 
whole as the policy adopted in regard 
to investment, for instance, incorpora
ted in the annual report.

12-18 hn.

[Mr.  Deputy-Speaker in the ChairJ

The first two are of particular inte
rest to insurance employees whether 
m the offices or in the field, and to 
insurance agents also. When the Life 
Insurance Corporation Bill was imder 
discussion, I had  put in a plea  for 
adopting the elective system for em
ployees’ representation. It was, as far 
as I remember, said at that time that 
the system to be adopted would have 
to be prescribed by rules and it could 
not be formulated in the Act itself. 
Now rules have been formulated for 
constituting Employees  and  Agents 
Relations Committees  in the various 
zones, and it is astonishing to see that 
rule 14 simply states that the repre
sentatives of the, employees and agents 
will be nominated by the Corporation.

Nowr, we all know that we appeal 
" to be pledged to associating the work
ers with the management of industry. 
That is our profession—association of 
workers with the management of m- 
dustry. That, of course, has not been 
done. Whenever that question is rais 
ed, it is said that it is being consider
ed. For about three years, that is the 
answer that has been given.  But 
what I want to emphasiŝ here is that 
this is a question not relating to the 
management of the industry, but it is 
a question relating to the  employees 
themselves, the representation of the 
employees themselves on a committee 
which will go into the mutual differ
' enceS and settle mutual differences an# 
adît measures to secure  amity and 
.good relations between the Corpora
tion and the employees. On such a

body, is it fair to give the Corpora 
tion an arbitrary power to nominate 
the employees’ and agents’ representa
tives?  It is a self-evident  fact that 
the representatives of the employees 
and agents can best be chosen by the 
employees and agents themselves ana 
not by the Corporation. The Corpora 
tion cannot say who will protect the 
interests of the employees and  the 
agents. It is absurd for the Corpora 
tion to claim that it has the privilege 
and far less it has the ability to select 
the representatives of employees and 
agents. Therefore, I have suggested by 
my amendment, No. 2, to Rule 14, tRe 
most rational system that could be 
adopted for securing the representa
tion of the employees and agents.

Instead of nomination, what I have 
sought to introduce is the elective sys
tem. I will advance no other plea for 
the elective system except the plea of 
democracy. After all, we are all pledg
ed to industrial democracy. It is ele
mentary democracy in industry tiiat 
the affairs of the employees at least 
must be managed by the employees 
themselves and not be determined for 
them by their employers. It is the 
height of autocracy to say that the 
employer will determine who will re
present the employees and agents in 
the Employees and Agents Relations 
Committee.

Apart from questions of principle, 
unless the employees’ and agents* re
presentatives enjoy the confidence of 
the employees and agents themselves, 
however much the Corporation may 
nominate them, however, much they 
may try to establish amity and good 
relationship between the employees 
and the Corporation, they would sim
ply be rejected by the  employees; 
they will cut no ice at all. They wil; 
not succeed in securing any amity or 
good relationship. On the other hand, 
their nomination itself will  create 
bad blood between the Corporation 
and its employed. Therefore, I strong
ly  plead  that  the  employees’  and 
agents* representatives on the Employ
ees and Agents Relations Committees 
in each zone should be elected by the
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interests concerned and should not be 
foisted upon the employees or agents, 
as the case may be, by the arbitrary 
decree, as it were, of the Corporation.

I have suggested, instead of Rule 14, 
4 rules. The first, which is a substitute 
for Rule 14, says:

“The Corporation shall constitute 
for each zonal-office an Employees 
and Agents Relations Committee 
consisting of: —

(a) five representatives of the 
employees of the Corporation elec
ted in accordance with the provi
sions of rule 14A;

(b) three representatives elect
ed by the agents according to the 
provisions of rule 14B;

(c) not more than five represen
tatives of the Corporation to be 
nominated by the Corporation.”

This rule 14 adopts the natural basis 
that the employees’ and agents’ re
presentatives  on  the  committees 
should be elected by the interests con
cerned. In the two following rules, 
which I have numbered as 14A and 
14B, I have provided for the procedure 
of elections, a procedure which, as I 
shall show, is absolutely a feasible pro
cedure; and, what is more, the strong
est recommendation for it is that it is 
a very democratic procedure, the most 
democratic procedure that is possible 
under the circumstances.  Rule  14A 
reads like this:

“(1) The five representatives of 
the employees shall be elected in 
the following manner:—

(a)  The employees employed in 
each office under the zonal office 
shall elect by secret ballot one re
presentative for every one hundred 
of such employees or part fhere- 
of exceeding twitfr

Provided that where the number 
of such  employees is twenty  or 
less, such emîoyees shall be enti
tled to elect otte repres«ttt<itive.

Explanation.—For the purposes 
of this clause ‘employees’  means 
employees who are workmen as 
defined in the Industrial Disputes 
Act, 1947 or employees employed 
as inspectors.

(b)  The representatives electcki 
under clause (a) shall  elect by 
secret ballot, five persons for ap- 
pomtment to the Employees and 
Agents Relations Committee.

(2)  No person who is not  an 
employee of the Corporation, shall 
be entitled to be  elected  as  a 
representative under clause (a) of 
sub-rule (1) or for appointment to 
the Employees and Agents Rela
tions Committee under clause (b) 
of sub-rule  (1) unless  he is  a 
member of a trade union of any 
section of employees  under  the 
zonal office.”

This rule presupposes indirect elec
tion because there are about 21,000 or 
so employees and you cannot make all 
the 21,000 persons elect 5 representa
tives directly. What I have suggested is 
that in each office where there are 
more than 100 employees, 100 em
ployees or part of 100 employees ex
ceeding 20 will elect one representa
tive and where there are less than 20, 
they will elect one. These representa
tives who are elected will elect 5 re
presentatives in each zone. If there are 
sa>, 4,000 or 5,000 employees in  a 
zone, they will elect 40 or 50 represen
tatives and these representatives will 
congregate together and  elect 5  of 
them.

I  have  also  given  a  protection 
agamst spurious people getting  into 
the Employees and Agents Relations 
Committee by providing  that  they 
must either be employees or, if they 
are not employees,  they  must  be 
members of trade unions of employees 
or of trade unions which look to the 
interests and welfare of the agents. 
For example, there may be a  union 
comprising  agents  and  other  field 
workers like inspectors and  so  on. 
therefore, only genuine trade unJort- 
ists must be able to get into the Em
ploŷ  and Agents luxations Commrt- 
tee.
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they will be suspected, and there will 
be perpetual strife between the Cor
poration and the employees. Instead of 
what the hon. Finance Minister stated, 
about our party keeping  the  em
ployees’ agitation going and growing, I 
can say that it is our party as also 
the employees who were the strongest 
advocates of the nationalization of the 
life insurance business and therefore, 
we want to see it a success, and we 
do not want it to go to bits through 
strife between the Corporation and its 
employees. Therefore, I suggest that 
this modification of mine should be ac
cepted by the Grovernment.

Then, the next rule, 14B, deals with 
the representation of  agents.  The 
scheme is similar. It says:

**(1) The three representatives 
of the agents shall be elected in 
the following manner:—

(a)  The agents shall elect by 
secret ballot  one  re'presentative 
for every thirty agents or  part 
thereof exceeding fourteen, operat
ing in areas covered by each divi
sional office under the zonal office 
in such manner as the Corporation 
may determine.

“(b) The representatives elect
ed under clause (a) shall elect by 
secret ballot three representatives 
for appointment to the Employees 
and Agents Relations Committeê

(2) 1̂0 person  who is not  an 
agent shall be entitled to be elect
ed as  a  representative  under 
clause (a) of sub-rule (1) or for 
appointment to the Employees and 
Agents  Relations  Committee 
under clause (b) of sub-rule (1) 
unless he is a  member  of any 
association, the objects of which 
include  the  promotion  of  the 
interest  and welfare  of  agents 
and of which agents are entitled 
to be members.”

That is a similar provision in regard 
to agents. This provision has the im
port that it provides for democratic 
representation of both the employee? 
and agents and it will thereby promote 
a healthy growth of trade imionism in 
the industry. Secondly, it is a very 
feasible proposition, because it is not 
difficult to arrange small elections in 
offices. It is often being done. You 
know that factories  which  employ 
thousands of workers have their works 
committee’s elections. So. the Corpo
ration should be able to do it without 
any difficulty, and the result will be 
that the Corporation will have on the 
Employees and Agents Relations Com
mittee persons who can really deliver 
the goods on behalf of the employees. 
On the other hand, if such persons are 
not taken in, the result will be that 
they will not command the confidence 
of the employees and even if they do 
something Which is apparently good,

The last part of this amendment is 
the one which I introduce in rule 14C, 
which provides for the appointment 
of a Chairman. It says that the Chair
man of the Committee should be elect
ed by the members of the Committee. 
That is quite simple. I need say no 
more to commend this amendment of 
mine and I would like this amendment 
to be adopted, but in case, Govern
ment remains hard-headed or will not 
accept the amendments, which I sug
gest, the amendments embodying the 
elective principle, I have sought to pro
vide as a second best alternative, the 
procedure of consultation with the 
employees before the nomination. I am 
entirely opposed to nomination; I must 
make it clear that I am entirely op
posed to nomination of employees’ re
presentatives;  nomination  has  no 
sense; has no reason; and it is un
ethical, if I may put it strongly.  If 
you must have nomination, please do 
not hesitate to consult the employees 
before you nominate their representa
tives.  It has offen happened, in many 
industries even in the public sector; 
it has happened in the Calcutta Port; 
it has happened in other places that 
people have been nominated without 
consultation and sxidh  people  have 
been nominated as do not enjoy the 
confidence of the employees at all.

Therefore, by my amendment No. 3 
I have sought to add a proviso to the 
existing rule 14 to this effect:

“Provided that the representa
tives of employees shall not be no
minated without previous consul-
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tation with the, trside unions, 
any, of the employees under the 
zonal oflRce.

Explanation.—For the puiposes 
of this rule, where there is a fede
ration of trade unions of any sec
tion of the employees under the 
zonal office, ‘trade unions’ in rela
tion to such section shall  mean 

,  such federation,”

You know that the trade union or
ganisation in the zones differs. In some 
zones, there is an unitary organization; 
for instance, in the Delhi zone—̂ North 
zone—*here is an unitary organization. 
All insurance employees within the 
zone, that is to say office employees 
are entitled to become members of 
one association, the _ North 5̂ne Em- 
plojees Association, ̂ d I think in the 
case of most other zon̂s, there is a 
Federation of Trade Unipns, covering 
each division and they federate into 
the zonal units. Then in the case of 
the office employees, there is the Fede
ration known as the All India Insur
ance Employees Union. I have sought 
to provide that where there is a Fede
ration of any  Section,  consultation 
with such Federation would be enough; 
otherwise,  individual  trade  unions 
would have to be consulted. For exam
ple, in the case of the field staff, there 
are many trade unions; they have not 
yet been so well-organized as to fede
rate on an all-India level; there  are 
many all-India field workers’ unions, I 
understand and they are making an 
earnest effort to federate themselves, 
but till that time comes, the trade uni
ons that represent the field workers’ 
interests in a particular zone must be 
consulted and the representatives of 
the field workers on the Employees and 
Agents Relations Committee must be 
nominated in consultation with .them. 
Similarly, in nominating the represen
tatives of the agents, the trade unions, 
which cater for the needs of the agents 
of which the agents are entitled to be 
members or are members, should be 
consulted in nominating the  repre
sentatives of the agents. I must make 
it clear again that I  am not at all 
happy in suggesting this procedure of

consUi-tation because I abhore the sys
tem of nomination altogether, but I am 
suggesting this only in case my very 
reasonable  modifications  about  the 
elective principle are not accepted by 
the Government, this, is certainly the 
second best, though a very much in
ferior second.

I now come to my last two amend
ments relating to rule 17. They relate 
to the preparation of the annual re
ports and pr̂cribe what would be 
its contents. Many things are  men
tioned, but one thing that is not men
tioned, and which is absolutely neces
sary in order to judge the succe.is or 
otherwise of the Corporation’s activi
ties is the total lapse of business. The- 
new business figures are required to 
be included in the annual report. The 
total business in force is required to 
be included in the annual report, but 
the lapse of business is not required 
to ’be • included in the annual report. 
Now, you know that when insurance 
was under the private sector, it was 
notorous that ’although new business 
figures looked very huge, the lapse 
was no l̂s significant. The result was 
that although a lot of new business 
came, most of it lapsed and it showed 
that the apparent new business figures 
were not the kind of figures that we 
have to expect. The Corporation today 
has adopted certain procedures, cer
tain modifications, which smack of the 
“private days”, for example, in  the 
case of the  field  staff,  they  have 
adopted the contract basis of condi
tions of service, that is to say, the>' 
are going to fix the emoluments of the 
field staff  with  reference  to  their 
quota, with reference to the business 
they can secure, for instance, whether 
an inspector can get  Rs. 2 lakhs or 
Rs, 4 lakhs or Rs. 20  lakhs  and  so 
forth and. their emoluments would be 
decided according to it.

'The danger in this is that this kind 
of  insistence  on  quota would mean 
that business of an inferior kind may 
be brought in in order to show big 
output.  The re?iflt  will be  that a 
large part of suĉ  ̂business may lapse 
before the. year is out or after  one
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year or two or three  years. It  is 
necessary to tell the public  and in 
particular to tell the Parliament as 
to hov/ much of thir- new business has 
lapsed.  The annual report has to be 
placed before Parliament and Parlia
ment is to have an  opportunity  of 
discu‘'̂ing the working of the  Cor
poration. How can it be discussed un
less it knows what quality of busi
ness is  being  secured.  It is  not 
enough to say that Rs. 60 or Rs. 80 
or Rs. 100 crores have been secured 
in tĥ course of a year, if it is found 
that before the year is out, Rs.  99 
crores go out of  existence, Rs.  50 
lakhs in another six months  and in 
the course of the next three  years, 
the entire business goes out of exis
tence.  This is nothing at all.  If that 
is not shown, the new business figures 
will completely mislead the country. 
Therefore, I have sought to provide 
that the  total lapse of a  buisness 
from a year to three years should be 
shown.

My amendment No. 5 relates to an 
equally important matter which is of 
vital significance to the economy of 
the  country,  namely,  investments 
made by the Corporation.  It is not 
provided in the rules as to how the ' 
investments are to be shown. A great 
controversy arose during the discus
sion on the Life Insurance Corpora
tion Bill as regards the desirability 
of guaranteeing  investment in  the 
private sector—that is to say, guaran
teeing the proportion of investments 
in the private sector as at  present. 
At that time we contended that the 
private  sector must  come in  the 
matter of investm̂t according to its 
relative economic priority in relation 
to the Plan and that the private sec
tor should not be allowed to claim a 
share of the investment just because 
it is the private sector but it should 
be allowed to claim a share of the in
vestment because the sector in which 
it operates is of importance to the 
economic development of the  coun
try. That is the contention we rais
ed.

The country needs to know through 
the annual report the nature and the
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amount of investment in the public 
.=:ector and in the private sector. Even 
u the proportion is maintained  the 
country has a right to know in what 
manner that proportion of investment 
is being distributed in the  private 
sector.  Is it going, for instance, to a 
few individual monopolists or is it 
goins to advance the economic deve
lopment of the country by promoting 
those industries in the private sector 
which are essential for our economic 
development according to the policy 
of our Plan.  It may be that a large 
part of the Life Insurance Corpora
tion funds goes to the advantage of 
certain menopolists.  I will not name 
these  monopolists; they  are  well 
known.  Our  apprehensions  are 
heightened by the fact that in  the 
Corporation itself, at various levels, 
persons who had served those mono
polies in the  insurance  companies, 
today hold quite influential and key 
positions. Under those circumstances, 
we have to keep a  waich  whether 
those previous links are still 'opera
ting and whether through the opera
tion of those previous link.5 and con
nections, the public funds of the Cor
poration and the policyholders’ money 
are being given to certain monopoli
sts.  Therefore, I have provided two 
more clauses at the end of rule 17:

“(d) the nature of  investment 
showing separately—

(i) the nature and amount of 
investment in the public sector;

(ii) the nature and amount of 
investment in the private sector; 
and

(iii) where any investment of 
one lakh of rupees or more has 
been made in  any  individual 
concern or in concerns belonging 
io or controlled by one group of 
individuals, the  name  of  such 
concerns  and the  nature  and 
amount  of  investment  made 
therein; and

This is verĵ  importance  and  this 
will substitute clause (d) which re
lates to the  nature of  investment. 
More informative details will be given 
as regards the nature and amount of
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those investments to show how much 
is going to the private sector and how 
much to the public  sector and  to 
which people the investments in the 
private sector are going and if the 
amounts of investments are substan
tial, the names of the  people  who 
have benefited by these investments 
will have to be given. This is neces
sary in order to make the coimtry 
Vv'atch over the functions of the Cor
poration  and if  the  Corporation 
wants to take the country into con
fidence.  There is  nothing  secret 
about these matters.  I do not see 
why this modification also cannot be 
adopted.  Therefore, I strongly  re
commend the modifications proposed.

Shri Gidwani (Thana):  Sir, I had
put a question  about the  appoint
ment of medical examiners in Bom
bay for the  nationalised  insurance 
companies.  I have got a reply to
day that the question has been disal
lowed on the ground that the rules 
are  bemg  discussed  today.  It is, 
therefore, that I have  got up to say 
a lew words.

Allegations have been made  that 
a number of Bombay’s medical prac
titioners have been deprived of the 
opportunities to act as medical exa
miners for the nationalised insurance 
companies.  It is further stated that 
some of them had no proper qualifi
cation for the pyrpose.  I will quote 
from a paper in which these allega
tions were made so that, the  hon. 
Minister may be in a position to reply 
to these allegations.

“Deep disappointment and bit
terness prevail  among  a  large 
number of the  city's  medical 
practitioners who have been de
prived of the opportunity to act 
as  medical  examiners for  the 
Nationalised insurance companies.

It is said that the basis on which 
the new appointments of a few 
favourites have been made is not 
known.  However,  certain  facts 
emerge which tell a queer  tale

and need to be brought into the 
limeUght of public opinion.

1. Medical examiners  of three 
large companies have been given 
priority;

2. licentiates  have been  deli
berately excluded;

3. Medical  examiners  of  less 
than  ten years’  standing  have 
been debarred;

4. Favouritism is apparent in 
the selections made; a  patholo- 
logist who  does  not  examine 
anything but blood, urine, stool 
or sputum is made a referee, so 
also is a E.N.T. surgeon  and a 
gynaecologist;

5. Dentists have been appointed 
as examiners.  One dentist,  an 
M.B.B.S.  has  not  practised  as 
medical practitioner, but has been 
given a limit of Rs. 50,000.”

Of nearly 2,500 medical examiners 
in Bombay, only 800 were sent ap
plication forms and only about  170 
have so far been appoinitd. Doctors 
practising  in Fort  area have  been 
given assignments to cover Girgaum 
and Parel areas after depriving the 
medical examiners of those areas of 
their posts.

It is pointed out that while the 
nationalisation bill was moved in 
the Lok Sabha it was stated that 
no person in the employment  of 
life insurance companie;  would 
suffer nor his services would be 
discontinued.  The  presi.nt  Fi
nance Minister, Mr. T. T. Krishna- 
machari,  has repeated  this  as
surance.

It is suggested that the Indian 
Medical Association, the premier 
medical organisation with a mem
bership of over 18,000.  should 
have been consulted be/ore the 
principles of appointments under 
nationalised life insurance  were 
laid down.  Even now >t is  not 
too late to put right the “injus
tice” done to those who  served 
life insurance in all these decades
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of its growth and prosperity, it 
‘ is said.”

About this matter it ̂ would  have 
been better if I had hean  supplied 
with a reply so that I wouid  have 
been in a position to say something 
on  this  matter.  ,Now I leave it tc 
the hon. Minister to refut«." <hese al
legations, if there is anv  substance 
in them, or make such modifications 
as may be necessary  to redress  the 
grievances, if they are genuine.

Besides that, with regard to gene
ral appointments also, Members have 
been receiving numerous '.-oinplaints. * 
I do not know  whether  the  hon. 
Minister has found time to go into 
1̂1 those allegations that are  being 
made.  But we want that this nation
alised life insurance  scheme  should 
succeed, and for that, there should 
be no discontent amongst the people
who are to work it. After  all, we are
making  new  experiments,  and we 
should make those experiments suc
cessful so that it may not be said 
that while we talk of nationalisation 
of so many things, we are not success
ful even in the few things we have 
taken up.

With these words I conclude  my 
speech, but I would earnestly appeal 
to the hon.  Minister not tc  allow 
these grievances to grow,  not  to
allow discontent to grow  but to  see
that  every  legitimate  grievance is 
removed,  that our  work  proceeds 
successfully and that we are  more 
successful than private agencies.

 ̂  ilVi  TRRjr  ( I

%  #■ 3ft

% ^

TT 4 ?TT# Twn

f I '

 ̂  ̂ ^

 ̂  ̂ ^ 

ifr ^

 ̂   ̂ * ftr ^

 ̂̂  S ̂  ̂

?nT i

 ̂ ?IT5TT

 ̂ ̂  ̂ qri

%    ̂n rm r  sft   ̂  ^

 ̂ ̂  % cqPTTT ir 5f|?T ^

 ̂  ̂ I   ̂fr’T̂TT

I 4 f

^ ^

^ ^

 ̂  f %,

fkm ̂  ̂   a  *̂5-̂

% 37TT 3T?.r̂ f.r; *̂T 

 ̂  ̂ T̂T'TTT f"  ^

 ̂ jft  w r f O T   f, ̂

^  W

f̂T̂nr %■  ♦̂«nivjj;r-T ap̂

 ̂  >fr ^mTT I 1 fRTfr

m  ̂^   t  ^

t   ̂  3ft t ,

iT«fi ^  11

?  vft   ̂   (̂ ? r)  ^

 ̂^  ̂ ^ =̂T5TT  ̂( STR-

T t  ̂   iTT?Tt  f W T  %   ^g ? ft   ̂ ^

f%  ?ftT ̂ 5 TT% iff  %  *

 ̂ff t  fW HPT ^

iftf ̂ rftrft iftr

 ̂ ^

n̂’   ̂   ift?r  ̂  ^̂ T7t  ̂ % ft  I

 ̂   ̂  ir̂ t  ^>TT  fsF 3fr  w

3TfiTT % r̂m %   ̂ ^

^ ^ vt  ̂fw  OT



3821 Motions re 13 DECEMBER 1956 Modification  of Life
Insurance

Corporation  Rules

2$2Z

[ «Tt rm TITJ?  ]

 ̂   ̂ fT5WT

 ̂ 1 A   ̂ ^

 ̂   ̂  ̂?n̂  ^  ^

iTOFdW f I   ̂ OTR*

t «PTTf ITR  ^
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Shiimati Sushama Sen (Bhagalpur 
South): I was on  the Select  Com
mittee which went into the Life In
surance  Corporation Bill  and  we 
brought up several  amendments so 
that the workers and the employees 
should not suffer in any way. The hon. 
Minister gave us an assurance  also 
on the floor of the House  that  he 
would see to it that no worker  or 
employee suffers in anyway.  But 
now, we hear many complaints  in 
this direction.  I would request  the 
'hon. Minister to see that he  keeps 
Igs word and that he would see that 
the workers dnd the  employees do 
not suffer.

proper steps are taken, so that there 
is no grievance on this account and 
that the workers and the employees 
may do full justice to their work and 
not suffer on any account. With these 
words, I welcome the motion made.

Shri M. S.  Gurupadaswamy  (My
sore): I have nothing very much to 
add to the points made by my hon. 
friend Shri Sadhan Gupta.  But I rose 
to draw the attention of the Finance 
Minister to one serious trouble that 
is growing in the nationalised insu
rance  business.  Rules  have  been 
framed, but they have not been fram
ed after consultation with the emp
loyees. That is rather  unfortunaFe. 
We expected that the Life Insurance 
Corporation of India would make a 
good start and we hoped that when 
life insurance was  nationalised,  the 
Government would  take the  sincere 
and loyal  co-operation  of  all  the 
employees working in the life insur
ance field.  Promise was also madf- 
on the floor of the House by the previ- 
pus Finance Minister that no decision 
which would affect the  interests of 
the employees adversely  would be 
taken and that there would be no 
arbitrary  decision in this  matter. 
These promises have not been fulfil
led.  Only  the  Minister  fed these 
employees by the opium of these pro
mises. Those employees are now fac
ing a grim reality of distress.

The field workers and the  agents 
have really  got headaches, now,  it 
seems, and they have a lot of com
plaints saying that they are not being 
treated well, though they were pro
mised that they would be  treated 
well.  So, I would earnestly request 
the Minister to  see that  justice is 
done.  After  nationalisation of life 
insurance, the Life Insurance Corpo
ration, together with life  insurance 
business, has grown to be a big or
ganisation whose potentiality of fur
ther growth is almost beyond  ima
gination.  This nationalised insurance 
scheme should succeed, and it is in 
the interests of all  concerned  that

About the rules, my first charge is 
that they have not been made after 
due consultation with the employees 
concerned.  Secondly,  they  have 
overlooked the democratic  principle, 
which is very fundamental in a na
tionalised concern. After all, the whole 
country will look up to the working of 
the nationalised institutions, as models 
of management.  Unfortunately, the 
working of the Nationalised Life In
surance CorporatioA for the last few 
months has not been very  satisfac-

* cory; it has been very very  disap
pointing.  The hon. Finance  Minis
ter, Shri T. T.  Krishnamachari, in 
reply to a question on the floor  of
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the House sometime back said in re
gard to the fall of business:

“It is likely that the business 
of the Life Insurance  Corpora
tion will be  affected  adversely 
because of a certain  amount of 
indiscipline  engendered by  the 
agitation of the staff  over  the 
scales of pay.”

You must judge the  veracity  of 
this statement.  If you take any trou
ble to go through the difficulties that 
the staff, particularly field staff, are 
going through, you will surely pin the 
responsibility for this low level  of 
business on the  Government.  The 
terms and  conditi6hs of  the  field 
staff  are  very  unsatisfactory  and 
they have to work without pay.  The 
field staff—the agents—are the sellers 
of security and these sellers of secu
rity have  themselves,  been  denied 
security by the decision of the Gov
ernment. They *are not paid salaries. 
They have to earn their livelihood by 
canvassing  business.  The  Govern
ment  has  already  sabotaged  the 
morale of the field staff.  Previously 
they used to turn out huge amount of 
business.  Now, some of them  have 
been absorbed into the staff of  the 
Corporation and some have been left 
out and denied security.  Those who 
have been taken into the staff of the 
Corporation are secure, but the rest 
are in a state of insecurity. In their 
cases, the terms and conditions which 
have been evolveid by the  Corpora
tion, have not been very helpful to 
the employees.  It will not  enthuse 
them.  There is no sufficient incentive 
for these people to work.

Secondly, I submit that the  Cor
poration itself is responsible for this 
fall in business. In many offices forms 
are not available for the agents to 
canvass business.  Many offices  are 
idle and the officers there are  just 
drawing their salaries.  It is not their 
fault; the Corĵration has not been 
able to give them the necessary faci
lities.  The procedure is very  cum
bersome.  Forms and other conveni
ences have not been given to the offi
cers.  So, naturally, the business has 
fallen down.

We  created  the  Corporation  for 
making it autonomous.  Unfortunate
ly, I  must  say, the very purpose is 
sabotaged and defeated by too much 
interference  by  the  Government 
which is undesirable.  If it is desir
able interference, we welcome it.  If 
there is anything wrong in the Corpo
ration, then certainly the Government,, 
should interfere.  But unfortunately,, 
at every step, even for minor detailŝ 
the Corporation is taking the advice 
of  the  Government.  Without  the 
advice of the Government, the Corpc— 
ration does not function.  We do not 
think this was contemplated when we 
created the Corporation.  We  want 
the Corporation  to  be  autonomous. 
But at the same time, we do not say 
that  Government  should  sit  quiet 
Interference should however be of a 
desirable type with a view to holp 
the Corporation  to  do  business and 
with a view to make it more efficient. 
Now there are anomalies and anoma
lies in the working of the Corporation 
There is no use blaming the field staff 
or other employees  for  the  lower 
standard of business.  I beg of the 
Finance Minister to allow the field 
staff to have salaries and not to allow 
these “emoluments  to  be  dependent 
up>on the business they do.  Other
wise, as Mr. Sadhan Gupta pointed 
cut, the result would be that the field 
staff will only to the capitalists and 
the richer class, so that they may get 
more insurance business.  They will 
not go to the lower middle-class or 
poor class.  The very purpose of lii<? 
insurance is to distribute security to- 
as wide  an  area  as possible in the 
country.  So, I would suggest that the 
field staff should be  given  salaries- 
and other proper conditions of work.

I refer now to the elective princi
ple.  There is nothing like choosinĝ 
people by election; elective principle 
is the best.  But the Government is 
afraid of this idea.  As a measure of 
compromise, I would ̂suggest that the 
representatives must be  chosen in. 
consultation with the employees con
cerned.  Without democratic  consul
tation, any selection or choice would 
be regarded as an imposition. That 
rather  imdesirable.  We want  the
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Corporation to work properly for ttie 
good of the country and most of our 
people should be  benefttod.  There 
should not be any quarrel, wrangl
ing,  inefficiency  or  bureaucratic 
woodenness that we are finding to
day.  We do not want such  things. 
We want the Corporation to be more 
flexible.  The interference and  gui- 
dence of the Government should be 
of a salutary nature.  Also, the Cor
poration officials should behave in r 
much more democratic way.  There 
have  complaints about the Board 
of Directors, but I do not wish to go 
into that question, because  that is 
not relevant to this occasion. I will 
only point out that there should be a 
fairer treatment of the  employees. 
There should be more security of ser
vice to those who sell seciirity.  That 
is most fundamental.

1 would conclude by saying that no 
useful purpose will be served if you 
put the blame on the employees for 
inefficiency.  You must also have a 
share for inefficiency.

Shri Thann PilUi (Tinmelveli): 
Mr. Deputy-Speaker, the  Insurance 
Corporation rules do  contain  some 
provisions regarding  appointment of 
Chairman and Members  and  Com
mittees but nothing  about  officers 
and  other  employees.  The  hon. 
Member who spoke before me  said 
that the Corporation is not function
ing properly, that the insmance busi
ness is going down that the Govern
ment is interfering with the autono
mous Corporation and that any inter
ference should be of a healthy nature 
«nd not otherwise.  My grievance is 
that the  Government has left  this 
Corporation entirely in the hands of 
some people who do not seem to un
derstand the purpose of nationalisa
tion at all.  Nor has the Government 
cared to see  how it is  functioning 
after nationalisation.  Perhaps, Gov
ernment thinks that it is a small part 
of a big organisation and does  not 
care much for this Corporation.

After the taking over of the admi
nistration of the  Corporation, I do 
not know who framed the  rules or 
whether any rules were framed at all

Modification  of Life
Insurance

Corporation  Rules

2830

for the appointmmt of oflRcers  and 
other staff for the Corporation. Th« 
employment of the field  staff,  the 
various district officers and regional 
officers and* the employment of the 
persons in the  previous  insurance 
companies were the  subject-matter 
of discussion here by way of  ques
tions in this House.  The  hon.  Fi
nance  Minister said, “I  have  not 
nationalised the insurance business to 
make first rate companies into third- 
rate companies.”  Obviously, he un
derstood my question tlie other way 
and he did not want to accept cer
tain charges.  For that matter,  the 
employees of one or two companies, 
each one of them, have found a plac<? 
somewhere in the Corporation. The 
managers and staff of other compa
nies wha have done, not a ‘mall busi
ness, but good business, have  been 
completely suppressed. I can  quote 
instances. The Corporation  officials, 
somebody  high up,  appointed  the 
lower  officials,  branch  managers, 
assistant  managers,  field  offi
cers,  etc.,  and  they  did not 
know  that  the  Government and 
the  Parliament  can  interfere  at 
all:  another set of autonomous kings
of that domain who think that they 
are mighty big and are not answer
able to anybody on the face of the 
earth.

I will quote one  instance.  One 
officer of a particular company, who 
was a junior officer in the same city, 
was appointed as the disti'ict manager 
or divisional officer.  There was such 
an uproar that a new division  was 
created—it  was  not  there  at 
first—and  that  officer  was
posted to that new office.  What is 
the criterion?  They say,  first-rat̂ 
company.  Popularly, insurance peo
ple speak, it is not nationalisation, it 
is Orientalisation of insurance busi
ness that is going on in this country 
It may be said that the Oriental In
surance Co. was a first-rate company. 
I do not deny that. But, the officers 
and staff of the  Oriental  Insurance 
Co. were able to do big business by 
the name and fame of the big busi
ness that company had, not on their
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intrinsic merit.  If I were  given a 
chance, I would say that the staff of 
the smaller companies and the newer 
companies who have done  propor
tionately good  business are  better 
members of the staff  than  persons 
who had been working in such a for
ward company which had such a lot 
of business record and popularity. It 
is more difficult for an insurance man 
to propagate and canvass bû ess for 
a new small company than in  the 
case of a big company.  That aspect 
of the uestion has not been taken 
into  consideration at  all.  Branch 
râ agers, assistant  managers,  etc., 
have been selected on the record of 
work done.  There have been good 
insurance agents and brokers.  Why 
are they not given  these  appoint
ments  uite ordinary people who 
are not efficient have been appointed. 
If the Corporation is suffering in can
vassing business,  it  is  due to mis
handling in appointments  and  other 
matters connected with the branches 
and the field workers.  In a district 
where a  number  of  inspectors  or 
chief agents were working by them
selves, with no office, no  parapher
nalia, they were doing much better 
business than the  present  office of 
the  Corporation.  There  is  one 
Branch Manager, two assistant branch 
managers and tluree or four chaprasi.s 
and some clerks in a district. It is a 
big show with very little effect. Be
fore nationalisation, the Railway staff 
used to say, *In another two or three 
months, we will beccne government 
servants; when we become govern
ment servants, you cannot  uestion 
us like this.’* That is  the  attitude 
that has come into the Insurance Cor
poration also. The Insurance brokers 
who went about propagating  these 
ideas and reuesting the people to 
take up policies, now think that they 
have become monopoly  officers  of 
the  district.  People  must  go  to 
them.  They have started  favouri
tism.  They  give  information  to 
somebody near and dear to  them, 
mat happens to others T ŷ do 
not know what is happming at all.

This is a sorry stete of affairs. The 
hohl'Minister the oiĥ day said that

he woild take up the  cases  when 
they are brought  individually. Indi
vidual cases do not often come to us. 
They go  elsewhere.  They do  not 
have the confidence that we on this 
side of the Hoiise can take up cases 
and fight for them.  I shall give one 
instance now.  The case is of  the 
insurance man who was  overlooked 
in appointment in the Madura office. 
The junior officer who was  appoint
ed over him was Mr. Bhatt and  the 
leading  insurance man  overlooked 
was Mr.  Newton.  I do not  know 
what has happened to Mr.  Newton 
who was a first-class insurance can
vasser.  The new division was creat
ed at Udipi.  I would like the hon. 
Minister to say whether Udipi divi
sion was already there or whether it 
was a new creation. Such propaganda 
is going on.  We are answerable to 
the people.  We would like to know 
whether such things have  happened 
at all, whether any rules have been 
framed or  directions given to  the 
officers about the criteria by  which 
the old insurance agents and staff of 
old insurance  companies should be 
absorbed in the Corporation,  whe
ther the employees of the  Oriental 
Insurance Co any were to be given 
top priority and only those  people 
should be provided and nobody else.
I would like the hon.  Minister  to 
clarify all these points.

The Minister of Revenne and Civil 
Ependitiire  (Shri M. C. Shah) I
thought that there will be a  discus
sion on the rules before the House. 
Certain general uestions have been 
raised. Members have asked for e
planation.

The hon. Member who spoke last 
said that Udipi was recently made a 
new division.  Perhaps,  the  hon. 
Member may be aware that  before 
the starting of the  Corporation  on 
1-9-56, I made a long statement here. 
Therein I had eplained that there 
are 33 divisions.  Udipi was there in 
those 33.  He also mentioned  two 
names, Mr. Bhatt and Mr. Newton. I 
do hot know whether the hon. Mem
ber has sent me a letter.  But, I
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seen a letter from one of the Mem
bers of Parliament. I have  already 
asked the Corporation to give me a 
reply on that point.  But, it is very 
difficult  for a Corporation to reply 
to such individual  matters.  Hon. 
Members are well aware that  we 
have already  appointed a  special 
Committee with one  retired  I.C.S. 
officer with certain  members to go 
into the question of  seniority  and 
other conditions of the officers who 
have been appointed.  I have already 
informed the House that all these ap
pointments are provisional and  the 
moment the committee  reports, the 
Corporation  will take  into  consi
deration  all their  recommendations, 
and if there is  any irregularity,  it 
will be  rectified.  I  repudiate  the 
char̂ that there has been nepotism 
or f̂ouritism or Orientalisation. As 
a matter of fact, we had to set up a 
corporation in a very short time. We 
wanted to have the  corporation by 
1st  September, 1956 and  therefore 
before the corporation could start its 
work, before the zonal offices,  the 
divisional offices and the branch offi
ces cotild start their work, we had to 
make arrangements from all  those 
offices from where they were serving 
the insurers, and therefore we  had 
made  provisional  arrangements. I 
have already mentioned that the com
mittee will look into all these ques
tions.  It is an impartial committee. 
They have already started work, and 
possibly in a short time they will re
port.  Therefore, I think it will not 
be proper, when once the Members 
are informed about this procedure, to 
charge the Corporation with favouri
tism or nepotism or anything of the 
sort.

With regard to the general ques
tion about the assurances given on 
the floor of this House, with regard 
to pay scales, service conditions and 
all those things, we stand by  those 
assurances, and I can say that not a 
single employee has been adversely 
affected by what has been done by 
the Corpora tioo.

Shri  Sadhan Gupta:  What about 
the pro-rata inspectors?

Shri M. C. Shah: Not a single em
ployee has been adversely affected. I 
am in a position to assert and  say 
that,  but  unfortunately,  after 
nationalisation  there has been some 
tendency to  create  troubles  which 
could have been avoided and which 
can be avoided.  We are always sym
pathetic towards the employees, inter
ests.  We  are  for  the  employees, 
and therefore whatever is necessary 
for the employees’ interests we me 
prepared to do, but unnecessary agita
tion engineered by  outside ag«icies 
has taken place...............

Sbri Sadhan Gapta: Do you think 
employees are sheep and goats?

Shri M. C. Shah:-----and really it is
not proper for me to  go  into  this 
matter at this stage because we  are 
concerned with these rules.

With regard to the rules, there are 
some amendments.  One  amendment 
is by my friend Shri Samanti.  He 
wants that the meetings of the Corpo
ration’s Board of Directors,  Invest
ment Committee and Executive Com
mittee should be held half and half 
in Bombay and Calcutta.  I am afraid 
we cannot accept that amendment. As 
the headquarters of the central office 
are located in Bombay, naturally  all 
these meetings should be held there 
because  whatever  information  we 
want to have can be had there at the 
headquarters.  But after the Corpora
tion's work is rather settled, certainly 
the Corporation will think of having 
some meetings in Calcutta also. The 
meetings of the Corporation’s  Board 
of Directors can be held in Calcutta 
sometimes, and in Madras sometimes 
as the Board of Directors decide  in 
the matter.  I hope that my  friend 
Shri Samanta will appreciate the diffi
culties of the Cô ration in aqpepting 
this amendment of his that half  the 
meetmgs should be held in Calcutta 
and half in Bombay.  As I said, so f̂  
as the meetings of  the  Investment
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Committee  and the  Executive Com
mittee are concerned, it wiU be very 
difficult to go to Calcutta or to Madras, 
but as I said the Board of Directore 
can consider this question, and if it is 
not inconvenient, they can hold some 
meetings of the Board of Directors m 
Calcutta too.  Perhaps my fnend will 
be satisfied with what I have stated.

There are four amendments by my 
friend Shri Sadhan Gupta, and he has 
elaborately dwelt on all those things. 
I am afraid I cannot accept any  of 
them.  The first amendment was with 
regard to the elections for the repre
sentatives to  the  Employees  and 
Agents Relations Committee.  I may 
say that the Corporation’s uitentions 
are to have six representatives of the 
Corporation, four representatives  of 
the  employees and  two representa
tives of the agents on that Committee. 
That Committee has to  advise  the 
Zonal Manager.  There will be five 
such committees, one in each  zone. 
The Corporation started fimctioning in 
September. They have to settle down. 
In the transitional period it is difficult 
to settle down soon.  And now to go 
to elections, which is a very combrous 
process, and that too by secret ballot, 
and to elect the  representatives  as 
indicated in the amendment, is rather 
difficult and not practicable at  this 
moment.  It may create certain admi
nistrative difficulties.  Not only that. 
If it isvby secret ballot, it may create 
certain disputes which have  to  be 
adjudicated and so on and so forth. 
Also, the amendment shows that  the 
majority will be of the representatives 
of the employees and the agents. That 
also cannot be accepted.  As I stated 
we want to have six representatives 
of the Corporation. There also in \he 
section it has been provided that it 
shall not be less than the representa
tives of the Corporation, and  they 
have to advise with regard  to  the 
relations of the employees and agents 
with the Zonal Manager, and  I am 
sure as an enhghtened employer----

Slirl M. S. Oiini]iadaswaiiiy:
you sure?

Are

Shri M. C. Shah: I should be certain 
about that.  I think they will look to 
the interests of the employees  and 
they'will nominate the best of them, 
and there will be two agents.  There 
are so many agents.  To  form  the 
machinery of election and all  those 
things is very cumbrous and adminis
tratively an impracticable suggestion 
at this moment.  Therefore I cannot 

accept it.

Now, with regard to another amend
ment about  consultations  with  the 
unions, there are many imions, and it 
becomes difficult.  In practice we wiU 
try to consult those unions and have 
those representatives who are  most 
acceptable for nomination, but I can
not accept an amendment of that type. 
But I can assure my hon. friend Shri 
Sadhan Gupta that it is the intenticft 
of the  Corporation  to  constfft  the 
unions in practice before nominatmg 
those representatives on the Employees 
and Agents Relations Committee.

With regard to other amendments 
to rule 17, certainly the Corporation 
will give all possible information that 
is required by Members of Parliament. 
The Corporation should not have any
thing which can be kept out from the 
information of  the  hon.  Members. 
Therefore they will be well advised 
to prepare a report in which all  the 
facts that the Members want about the 
lapsed policies etc.,  wiU  be  given, 
must be given,  I  believe,  because, 
after all, Parliament is the  soverign 
body. Members can ask questions and 
to all those questions replies are to 
be supplied. Nothing can be kept out 
of the  sovereign  body.  Therefore, 
without accepting the amendment,  I 
can assure him that all those things 
will be there in the report, and if any
thing further is  required,  certainly 
the Government will have to get that 
informati<m from the Cori>oration and 
supply it to the hon.  Members  of 
Parliament And also it will be in the 
interests of the Corporation to say all 
these things in the report  because 
then they can see what progress they 
have  achieved.  Therefore,  without 
accepting the amendment I can assure
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the hon. Member as well as the House 
that all these things will be there.

With regard to the investments also, 
ordinarily all these things are sup
plied.  They will be supplied as to 
how much has been invested in  the 
public sector, in what major  lines, 
now much in the private sector etc. 
In reply to questions also I have said 
from 1st September, 1956 up to date 
how much or what percentage  has 
been invested in  public  securities, 
what percentage in the private sector, 
how much  in  debentures,  equity 
shares,  mortgages  etc.  All  those 
things will be there.

With regard to the giving out of the 
names of those to whom more than 
one lakh of rupees has been advanced, 
I think it will not be proper to have 
those things in the report.  After all, 
Parliament is a sovereign body, and 
it can ask for any information on this 
point, and it can be supplied.  But it 
will not be proper to have all  those 
things in the report.  I hope, there
fore, that my hon. friend Shri Sadhan 
Gupta will not insist on the amend
ments that he has proposed.

Shri Radha Raman had referred to 
certain grievances of the field work
ers.  Some other hon. Members also 
had raised this point. The field work
ers also have been kept there,  and 
they will get what they used to get 
up till 30th September, 1957, and they 
have to prove worthy of what they 
get.  If there is some contract  that 
they will get so much if they bring 
in so much insurance, certainly, they 
must prove that they can bring that 
much insurance, and if they do  so 
they are entitled to get it.

In regard to the agents also, wher
ever we found that there were diffl- 
culties, we have amended the decisions 
that we had already taken, because, 
just as hon. Members are very keen 
to see that the corporation must  be 
a success, likewise Government  aiso 
r̂e very keen to see that the c<ffpo- 
ration must be a signal success; and

I am absolutely certain that the cor
poration is going to be a signal suc
cess, and this momentous step 
Government have taken is  going to 
prove successful.  And I am sure that 
the co-operation that was promised at 
the time of nationalisation, tiiat is, on 
19th January 1956, will be forthcom
ing from all quarters concerned.  1 am 
sure that the employee  also  will 
realise that, after all, their interests 
will be safe in the hands of the cor
poration, and they should not indul̂ 
in imnecessary agitation.

With  regard  to  individual  com
plaints, I am afraid it  will  not  be 
possible for me to go into all  those 
details.  But. as I have said earlier, 
whenever any Member of Parliament 
writes to me about any complaint with 
regard to the Ldfe Insxirance Corpora
tion, I reply to him; firstly, I acknow
ledge the letter, then I get all neces
sary information and supply it to the 
hon. Member.  Whether hon. Members 
are convinced or not, I cannot say.

With regard to these appointments, 
they must await the report of  the 
committee.  If the committee reports 
about any irregularity in the appoint
ment of A, B, C or D, that will  be 
taken into consideration by the corpo
ration and whatever irregularities are 
there will be rectified.

I hope hon. Members will be satis
fied with the assurances given.  We 
propose to stick to those assurances, 
we propose to stand by those assur
ances and we shall try to see that all 
genuine difficulties are  removed  as 
early as possible by the coxporation.

We do not interfere, in the day-to- 
day administration of the corporation. 
Some hon. Member said that undeserv
ing influence was being worked on the 
corporation.  I say that that is  not 
correct.  Rather, we leave it to  the 
judgment of the board of directors of 
the corporation.  But, in matters  of 
policy, we  guide  them.  Whenever 
there is any  genxiine  difflciilty  or 
genmne grievance, I would be grateful 
to hon. Members if they could bring
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those matters to my notice, and I can 
assure them that I shall pay my per
sonal attention to all those grievances 
and try to remove them if ^y are 
genuine.

Mr. Dcpoty-Speaker: I shall now put 
the motions to vote.  Does Shri S. C. 
Samanta want me to put his motion 
to vote?

Shri S. C. Samanta rose—

Shri Sadhan Gapta: May I ineply?

Mr. Depnty-Speaker:  If the hon.
Member wishes to reply, I shall allow 
him.  Certainly, he has the right of 
reply.

Shri Sadhan Gapta: I am sorry that 
the Minister has not foimd it possible 
to accept any of my amendments. He 
has vaguely said  that  the  elective 
principle which I have sought to intro
duce would create complications and 
would be cumbrous.  I have not been 
able to  understand  this  argument, 
because the Industrial Disputes  Act 
itself provides for election  of  the 
employees'  representatives  on  the 
works committees  in  the  factories, 
which, as units, would be bigger than 
any of the units under any zonal office 
of the. corporation.  I think I would 
not be far wrong in saying that under 
any zonal office of the corporation, the 
total number of employees will  not 
be more than five to six thousand in 
the biggest of zones.  Now, there are 
many factories where there are more 
employees than five or six thousand, 
and yet, they are required under the 
Industrial Disputes Act to have their 
works committees elected.  Therefore, 
this argument that it will be cumber
some appears to me to be nothing else 
than an attempt to deny the democra
tic right of the employees to choose 
their own representatives.

I can say that this may be a very 
facile way of avoiding difficulties, of 
avoiding tBlection, of avoiding the true 
representatives of the employees  on 
the Employees and Agents Relations 
Committees; but. ultimately, the result 
Is bound to be unsatisfactory, because 
the empl<«recs will remain dissatisfied

and discontented.  There is no diffi
culty in arranging for election in every 
office under the zone, because in each 
office the number of enq̂loyees is not 
likely to be very great, and, therefore, 
election by secret ballot is not likely 
to be diffic\ilt.

Now, suspicions among the emplo> 
yees and agents will be heightened by 
the fact that Government refuse to 
accept the dilution about consulta
tion, but merely give assurances. The 
Minister says that there may be diffi
culties about  consultations,  because 
there will be unions and unions, and, 
therefore, there may be all kinds of 
difficulties.  I do not know how Gov
ernment can refuse to undertake  a 
statutory obligation to consult.  The 
Minister has said that the corporation 
will be an enlightened employer, and, 
therefore, the employees have nothing 
to fear from. I strongly deprecate this 
kind of attitude towards questions con
cerning the employees.  No one has a 
right to say that he is the best judge 
of what is to the best interest of the 
other party; far less has any employer 
the right to say that the  employer, 
being an enlightened employer, is the 
sole judge and the best judge of what 
is for the benefit of the employees and 
will, therefore, select the best kind of 
representatives. The fact is that with
out the employees’ own selections, the 
best kind of representatives  simply 
cannot be chosen, because it is entirely 
in the hands of the employees to say 
which  representatives  should  be 
chosen.

 ̂ What makes me feel more apprehen
sive is the statements of the Minister 
that the corporation will choose such 
representatives as would be acceptable. 
What is this question of  ‘acceptable*? 
Who is the  corporation  to  accept 
representatives or not?  It is the em
ployees who have to determine what 
representatives would be repm̂ ted 
in the corporation, and no one else 
can dictate it for them.  Tor instance, 
if the Minister were to say today that 
Government, being  an  enlightened 
Government, may be entrusted  the 
power <a nominating Members of this
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[Shri Sadhan Gupta}

House, people would revolt against it. 
How is the matter to be settled?

It is not a management's concern; it 
is the employees* concern.  Therefore, 
it makes me apprehensive that the 
Government even refuses to accept the 
amendment about consultation.  How
ever, in view of the assurance  that 
he will consult, I shall not press  my 
second amendment.  But I stand on 
my demand for the elective principle, 
because consultation is no substitute 
for the elective principle.  He says 
that at present it is not possible for 
the Corporation to adopt the elective 
principle.  The rules are not being 
framed just for the present; they are 
being framed for  the  future  also. 
Therefore, is the Minister prepared to 
give us an assurance that the elective 
principle will be adopted later on? 
Then I might consider not  pressing 
amendment No. 2 which introduces the 
elective principle.

Regarding the amendment to  rule 
17, I am still more imable to imder- 
stand the Government’s position.  I do 
not see what is the difficulty in accept
ing the inclusion of the lapses in the 
report.  It is not that the Corporation 
will give us everything.  We have a 
statutory right to discuss the report. 
Therefore, certain things must be con
tained in the report in order to enable 
us to discuss it. What the report will 
contain is described and prescribed by 
rule 17. It is not correct that the Cor
poration will give us everything in the 
report.  The  Corporation  has  been 
given a direction under rule 17 to in
clude certain things in the  report. 
Strangely enough, lapse of business is 
not there.  In the  Insurance  Year 
Books, lapse of business was mention
ed.  The table used to show the total 
lapse of business between zero  and 
three years.  I do not see what is the 
difficulty in accepting this amendment 
about showing the lapse of business, 
because without it the report would 
not show it.

As I have said, lapse of business is 
an important thing and it is likely to

continue due to the policy the Corpo
ration has adopted towards the field 
staff.  The Minister has just  stated 
that the formula of keeping the emo- 
liiments fixed up to 1957 and watching 
their output has been adopted because 
the field staff have to prove that they 
can produce that output.  This whole 
idea of measuring the achievement of 
the field staff in terms of the monetary 
volume of business that they can pro
duce is absolutely wrong.

An Hon. Member: Why?

Shri Sadhan Gupta: Because it comes 
from a situation in the private sector 
where only the output of business was 
emphasised and the result was that all 
kinds of malpractices grew.  If  you 
put it to the field staff that they should 
fulfil a certain quota, then they will 
not look to what kind of  business 
comes.  They will only try  to  get 
perhaps some first year’s  premiums 
and that by rebating, as  it used  to 
happen in the private sector.  Or they 
would try to get business in a simple 
and  easy  way  by creating  benami 
agents and all that.  Although  the 
rules may be tightened, you can never 
escape benami agencies, if you drive 
the field staff into it.  '

Secondly, the greatest objection to 
this procedure is that it will induce 
the field staff to go in for big business, 
that is to say, to go in for  selling 
securities to relatively well-to-do per
sons, say, policies of  Rs. 10,000  or 
Rs. 20,000 which will lead to an easy 
fulfilment of the quota in a very easy 
way; because if you go to a rich man, 
you get a policy very easily.  But if 
you have to spread the message  of 
insurance to the working class, to the 
peasantry, as the professed object  of 
the Corporation is, you have to go to 
him.  The inspector has to go to him, 
to convince him about the benefits of 
insurance, has to advise him off and 
on and see that he pays his premium 
regularly, because once an industrial 
worker defaults in paying his pre
mium, it will be  very  difficult  to 
realise it from him.  Therefore, con
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judge these achievements, the lapse of 
business is a very important  factor 
and it must be included in the report. 
What is the harm in including it in 
the report?

stantly he will have to go to him. As 
such, to get Rs. 1000 worth of business, 
he will have to put in an effort which 
if he makes in respect  of  the  big 
capitalists, big landlords and so forth, 
will bring him perhaps  Rs. 1,00,000 
worth of business.  But do we want 
that?  Do we want Rs. 1,00,000 worth 
of business from big  people  at  the 
sacrifice of Rs. 1,000 worth of business 
from several people?  For the effort 
which will be necessary to realise a 
big volume of business from the well- 
to-do sections, a small volume  will 
come from the less well-to-do sections, 
but the result that social security will 
be diffused.  That is what we are aim
ing at.

Then again, in the new set-up, the 
achievement of the field staff should 
not be measured merely in terms  of 
output of  business.  It  should  be 
measured also  by  the  number  of 
agents they have been able to train 
up.  In the private sector where only 
business output was emphasised, they 
somehow got influential people to be 
agents,  often henami  agents,  and 
through them, they somehow got  the 
business.  Now, we will have to aim 
at a well-trained cadre of agents.  It 
will be the duty of the field staff to 
train them.  Also, if the business has 
to run on soimd lines, the field staff, 
the inspectors, for example, have to 
visit  the  policyholders,  to  advise 
policyholders regarding  the  proper 
kinds of policies.  Formerly, the atti
tude of the agents was to sell  any 
kind of policy which brô ht a big 
premium; but if the Corporation has 
to run on ethical lines, the  policy
holders must be advised what policy 
is to their best interest.  It should be 
the duty of the field staff to do all 
these things.

All these things should be  taken 
into consideration in measuring  the 
achievement of the field staff and not 
mere monetary output  of  business. 
Otherwise, it will destroy the whole 
ethical basis of the Corporation which 
we have been fighting for. This is the 
positicm regarding  the  field  staff. 
Under these circumstances, in order to

Secondly.

Mr. Depnty-Speaker: I hope that the 
reply will not be longer  than  the 
original speech.

Shrf Sadhan Gnpta: No.

Secondly, I come to the investment 
policy.  Have we not a right to know 
what kind of investment  is  being 
made? The rule only says *Nature of in
vestments in securities’.  Now, it may 
be that the investments are made  in 
economic sectors where it is not desi
rable to do so.  We should know it 
We should be able to judge for our
selves what is desirable and what is 
not.  It may be that in the name of 
investments, certain big  monopolists 
are being supported.  There also the 
Corporation contains many  persons 
who were connected with it.  Should 
we not know that these things  are 
happening?

It is not true, as the Minister sought 
to make out, that  we  want  every 
investment over a lakh of rupees to 
be mentioned.  That is not what  we 
wanted.  What we want is that every 
investment over a lakh rupees made 
in concerns controlled by one group 
of individuals should be  mentioned. 
That is very clear.  For instance, in 
how many Tata or Birla or Singhania 
concerns are we making an investment 
of more than one  lakh  of  rupees? 
That is what has got to be stated. Tliat 
is a very important thing for Parlia
ment to know if it is to function effec
tively as a machinery through which 
the working, of the Corporation is to 
be  discussed.  Therefore,  I  would 
once more ask the hon. Minister to re
consider his decision and accept these 
two amendments.

14 hrs.

Shri S. C. Samanta rose—

Mr. D̂ ty-Speaker: Has the  hon. 
Member anything to say?
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Shri BL C. jSUiah: They were in the 
sense that they brought business and 
they used to get sometinies  conunis- 
sicrit  sometimes  commission  plus 
salaiy  and  sometimes  salary.  All 
these were there.

He cannot. Sir.

for

BIr. l>epiity-Speaker: I  understand 
the hon.  Member does  not w t̂ to 
press his motion.  Then where is the 
need for a reply?

Shri S. C. Samanta: I am  thankful 
and glad that the hon.  Minister  has 
informed me that  there will be  no 
difficulty on the part of the Corpora
tion and its committees to hold meet
ings elsewhere.  I wanted  to  make 
that explicit in the rule.  When  the 
hon. Minister has given the assurance, 
I hope he will issue directions  from 
the Ministry so that the bodies will be 
able to hold meetings at other places. 
I hope the House will permit me  to 
withdraw the motion.

Shri M. C. Shah: So that there may 
not be any misunderstanding later, I 
say what I said was about the meet
ings of the  Board  of  Directors.  I 
specifically mentioned that  and  not 
the meetings of the Investment Com
mittee or the meetings of the Execu
tive  Committee.  If they  feel  that 
those meetings can be held.  Govern
ment can have no objection.  But, so 
far as the meetings of the Board  of 
Directors are concerned,  I say  that 
when matters are settled the Board of 
Directors will consider having a meet
ing  somewhere—̂in  Calcutta  or 
Madras.  That was my assurance.

With regard to my hon. friend, Shri 
Sadhan Gupta, I do not want to take 
as much time of the House as he did 
either in moving or in replying.  But, 
there is one misconception and that I 
must remove.  About the field staff, I 
said that they were not regular  em
ployees  of  the insurers.  When  we 
gave the assurance, it was so far as 
the regular employees of the insurers 
were concerned.  The field employees 
were rather on a pro rata basis and 
they were not regular employees.

Shri Thaiin FtUiU: They were the 
badcbone of insurance.

Shri Thana PUlai:  That was  the 
company’s mischief.

Shri M.  C. Shah:  Whatever  that 
may be, you must realise that there 
are more than 6,000  field  workers. 
Unless they put in the work, how is 
the Corporation going to give them 
salary without work?  Really speak
ing, we wanted to have  4  types  of 
inspectors according to the work they 
can bring in.  But, when they wanted 
to have the same terms and conditions 
to be  continued  in  order to prove 
their worth we have allowed them to 
continue on those terms and condi
tions up  to  30-9-1957 and we have 
told them that we will judge their 
cases according to the work they can 
bring in up to September, 1957.  That 
is  just  and  fair.  No Member of 
Parliament  would  ever  to  waste 
a single farthing of the Corporation 
in  giving  salaries  without  work. 
Therefore,  the  system  we  have 
devised is a rather  very  sound one 
and also in the best interests of the 
Life Insurance Corporation.  We have 
given than time.  Let  them  prove 
their worth and let the Corporation 
consider about than.  That is the only 
thing I wanted to say.

After all, the speeches will go round 
and  create a misconception  in  the 
minds of those people and,  perhaps, 
they might feel that they can get on 
with those salaries because  there  is 
support from one section of the House 
and they might just do the work  al̂ 
lotted to them.  That is the only rea
son why  I have tried  to  clear this 
misconception.

Shri Sadhan Gupta: Let them create 
henamis.

Mr, Depnty-Speaker: Shri Samanta 
d̂oes not want  to  press his  motion. 
Has the hon. Member the ̂ ve of the 
House to withdraw his motion?

The tntotion was, by leave, wUHdrawn,
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entitled to elect one  îir̂sehta- 
tlve.

Mr. Depnty-Speaker:  About  Shri
Sadhan GupU's motions-----

Shri Sadhan Gopta: May I enquire 
whether the hon. Minister accepts Ihe 
elective principle for the future?  1?e 
said it was cumbersome at present

Mr. Depaty-Speaker: The  future
will determine itself when it comes.

Shri Sadhan Gapta: Let us have an 
assurance.

Mr. Depoty-Speaker: The  question
is:  -

This House resolves that  in  pur
suance of sub-ŝtion (3) of section 48 
of the Life Insurance Corporation Act, 
1956, the following rules  be  substi
tuted for rule 14 of the Life Insurance 
Corporation Rules, 1956, laid on  the 
Table on the 20th November, 1956:

“14. Corporation  to  constitute 
Employees and Agents Relations 
Committees.—̂The  Corporation
shall  constitute  for each  zonal 
ofifice an Employees  and  Agents 
Relations  Committee  consisting 
of—

(a) five representatives of  the 
employees  of  the  Corporation 
elected  in  accordance with the 
provisions of rule 14A;

(b) three representatives elect
ed by the agents according to the 
provisions of rule 14B; and

(c) not more than five represen
tatives of the Corporation  to  be 
nominated by the Corporation.

14A. Election  of  employees 
representatives.—(1)  The  five
representatives of the  employees 
shall be elected in the following 
manner:

(a)  The employees employed in 
each office under the zonal office 
shall elect by secret ballot one re
presentative for every (me hund
red of such  employees  or  part 
thereof exceeding twenty:

Provided ̂ t where the  num
ber of such emjplosrees is  twenty 
or less, sudi employee  shall  be

Scpldndtioii.—For the purposes 
of this clause êmployees*  means 
employees who are workmen as 
defined in the Industrial Disputes 
Act, 1947 or employees employed 
as inspectors.

(b)  The representatives elected 
uinder clause (a) shall  elect  by 
secret ballot, five persons for ap
pointment to the Employees and 
Agents Relations Committee.

(2)  No person who  is  not an 
employee of the Corporation, shall 
be entitled to be elected as a re
presentative under  clause (a) of 
sub-rule (1) or for appointment ta 
the Employees and Agents Com
mittee under clause (b) of* sub
rule (1) unless he is a member of 
a trade union of  any section  of 
employees under the zonal office.

14B. Election of agents  repre
sentatives.—{I) The three repre
sentatives of the agents  shall be 
elected in the following manner:

(a) The agents shall  elect  by 
secret ballot  one  representative 
for every thirty agents  or  part 
thereof  exceeding  fourteen, 
operating in areas covered by each 
divisional office under the  zonal 
office in such manner as the Cor
poration may determine.

(b) The representatives elected 
imder clause (a) shall  elect  by 
secret ballot three representatives 
for appointment to the Employees 
and Agents Relations Committee.

(2)  No person who  is  not an 
agent shall be entitled to be elec
ted  as  a representative  under 
clause (a) of sub-rule (I) or  for 
appointment  to  the  Employees 
and Agents Relations  Committee 
under clause (b) of sub-rule (1) 
unless he is a member of  any 
association, the objects of which 
include the promotion of the in
terest and welfare of agents and 
of which agents are entitled to be 
members.
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14C. Election  of  Chairman  of 
the Employees and  Agents Rela
tions  Committee.—The  persons
rconstituting the  Employees  and 
Agents Committee shall elect one 
amongst themselves as Chairman 
of the said committee.*’

This House recommends  to  Rajya 
Sabha that Rajya Sabha do concur in 
the said resolution.

Mr.  Depaty-Spcaker:  Those  in
favour will please say *Aye\

Shri Sadhan Gupta: ‘Aye’.

Mr. Deputy-Speaker: Those against 
-will please say *No*.

Several Hon. Members: No.

Mr. Deputy-Speaker:  I  think  the

N̂oes’ have it.

Shri Sadhan Gupta: The ‘Ayes’ have

it.

Mr.  Deputy-Speaker: Then  this
shall have to remain in abeyance for 

some time.

Shri M, C. Shah: Does he  press it; 

will there be a division?

Mr. Deputy-Speaker: By voice vote 
I declared that the ‘Noes’ have it but 
Shri Sadhan Gupta challenges it.  Of 
course, it is clear that  his  was the 

sole voice.

Shri Mohiaddin (Hyderabad  City): 
It  is obvious there  was  only  one 

Member.

Mr. Deputy-Speaker: I do not know 
whether I can declare.  So far as the 
rules go, when  it  is  challenged,  I 
should have the bell rung and  than 
put it to vote and then declare, even 
though it is obvious to me with my 

45wn eyes.

The Mtoister of Legal Allalrs and 
ClvB Aviatton (Shri PataAar): If the 
hon. Member withdraws then it need 

not be done so.
Mr. Depaty-Speaker: There  is  an 
appeal from the M î r that a  ̂ 
voice was a lone  he may with-

■draw his challenjge.

Shri Sadhan QopU: I made an offer. 
If the elective principle is agreed to 
for.the future,  I would have  with
drawn.

Mr. Deputy-Speaker: That  is 

accepted.

not

Shri Sadhan Onpta: So, I have to 

press.

Mr. Depoty-Speaker: Then, it shall 

stand over. -

So far as motion No. 3 is concerned, 
the hon. Member is not pressing it.

Shri Sadhan Gupta: I am not press
ing No. 3 in view  of  the assurance 
given by the hon. Minister of consult
ing the employees.

Mr. Deputy-Speaker: Has the  hon.
Member leave of the House to with
draw his motion, No. 3?

The motion was. by leave, withdrawn. 

Mr. Deputy-Speaker: The  question

is:

This House resolves that  in  pur
suance of sub-section (3) of section 48 
of the Life Insurance Corporation Act. 
1956, the following clause be inser̂ 
after clause (b) of rule 17 of the Life 
Insurance  Corporation Rules,  1W6, 
laid on the Table on the 20th Novem

ber, 1̂56:

“(bb) the total lapse of business—

(i) between zero to one year;

(ii) between zero  to  two years; 

and

(iii) between zero to three years;”

This House recommends  to  Raĵ 
Sabha that Rajya Sabha do concur in 

the said resolution.

The motion was negatived.

Mr. Deputy-Speaker: The  question 

is:

This House resolves that  in  pur
suance of sub-section (3) of section 48
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of the Life Insurance Corporation Act, 
1956» the following clause be  substi
tuted for clause (d of rule 17 of the 
life  Insurance  Corporation  Rules, 
1956, laid on the Table on the 20th 
November, 1956

(d) the nature of  investment 
showing separately—

(i) the nature and amount  of 
investment in the public sector

(ii) the nature and amount  of 
investment in the  private sector 
and

(iii)  where any  investment  of 
one lakh of rupees or  more has 
been made in any individual con
cern or in concerns belonging  to 
or controlled by one group of in
dividuals, the name of such  con
cerns and the nature and amount 
of investment made therein and 

This House recommends  to  Rajya 
Sabha that Rajya Sabha do concur in 
the said resolution.

The motion vms negatived.

Mr.  Depiity-Speaker  As  far  as
motion No. 2 is concerned, it will be 
taken up later.  We shall  now  pro- 
<eed to the next item.

Shri M. C. Shah  Later  at  what
time, Sir

Mr. Deputy-Speaker After 2.30,  I 
suppose.

Shri M. C. Shah  Does  the  hon.
Iklember insist on that

Shri Sadhan Gapta es.

Mr.  Deputy-Speaker  Then,  after 
.̂30 at about 2.30 or 2.45,  we  will 
take it up.

Shri M. C. Shah Then, I will have 
to stay for that 

Mr. Depaty-Speaker Necessarily.

ADOPTIONS  AND  MAIN
TENANCE BILL

The Minister of Legal Aflalis and 
dvU Aviation (Shri Pataskar) Sir
3 beg to move

**That the Bill to amend  and 
codify the . law relating to ado
ptions and maintenance  among

Hindus,  as passed by Rajya
Sabha, be  into consideration.**

This Bill was introduced in Rajya 
Sabha on 23rd August,  1956,  and 
was referred to a Select Committee 
of that House on 28th August,  1956. 
It could not be referred to a Joint 
Committee as there was no time avail
able in this House during that Session 
for taking up such a motion in this 
House.  It was even than anticipated 
that- there would be only one Session 
after that and is the present Session 
and to refer it to a joint Conunittee 
in this Session would  have meant 
withholding the passing of this urgent 
piece of legislation during the life of 
this Parliament.  Uhder these excep
tional circumstances, this  Bill  was 
referred to a Select Committee of that 
House only.  Besides, hon. Members 
will find that the part of the original 
Hindu Code Bill was the least contro
versial and, in fact the part relating 
to  maintenance—as  was  rightly 
pointed out by the exponents of the 
Hindu Code—was a connected part of 
the Law of Succession.  It was at the 
instance of the hon.  Members, Shri 
Chatterji and Shri V. G. Deshpande 
that sub-section (2) of section 30 or 
the Hindu Succession Act was intro
duced as part of that Act when the 
same was under consideration in this 
House.  However,  that  was only a 
remedial  amendment  and  the  law 
relating  to  maintenance had to be 
enacted at the  earliest  opportimity. 
Similar considerations  also  make it 
necessary to have the law of adoption 
enacted along with the law of main
tenance.

The Select Committee of that House 
under the Chairmanship of Shri P. N. 
Sapru a distinguished jurist and an 
cx-Judge  of  the  Allahabad  High 
Court, submitted its report to  that 
House without a minute of disŝt on 
19th November, 1956.  Of course  it 
did make certain changes in the Bill 
as was originally introduced in that 
House.  The Bill was then taken up 
and passed by the other  House on 
29th November, 1956.

The Hindu Code, as revised by the 
Select Committee in 1948, was divided
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into the following importarit  parts:
(i)  Marriage and divorce; (ii) Adop
tion, (iii) Minority and guardianship;
(iv) Joint family and  coparcenary;
(v) Successibh, and (vi) MaititeniAce.
We have already covered  marriage 
ond divorce, Minority and guardian- 
ship» sucdê on and women’s property 
in the Hindu Marriage Act, 1955; the 
Hindu Succession Act, 1956  and the 
Hindu Minority and Guardianship Act,
1956.  The remaining parts to be dealt 
with are the joint family and the co
parcenary,  adoptions and  mainten
ance. With respect to joint family and 
coparacenaiTr property, W« have  al
ready conferred on women a right to 
shaire in joint family properties and 
for the time being it is sufficient The 
question whether joint family as such 
should be continued or otherwise can 
be considered later in due course.

The only other parts of the Hindu 
Code to be dealt with are, therefore, 
adoption and maintenance and  the 
present Bill deals with  them.  The 
Bill consists of three chapters.  The 
first chapter contains clauses 1 to 4.
Of these, clauses 1, 2 and 4 are the 
usual clauses relating to short title, 
application of the Act and its over
riding effect.  These clauses are iden
tical with the clauses already passed 
by Parliament in the Acts relating to 
succession, marriage and minority and 
guardianship.  Clause 3 deals  with 
definitions.  The definition of custom 
usage is identical with the definition 
of custom and  usage in the  other 
Hindu Acts.  The  other  definitions 
are non controversial.  That  finishes 
the clauses in chapter I.
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Chapter II of the Bill contains clau
ses 5 to 17 and they deal  with the 
question of adoption.  Provision  in 
clause 7 deals with the question of 
capacity of a male Hindu to take in 
adoption and he can take in adoption 
either son or a daûter according to 
his dioice.  It will be remembered 
that with the passing of the  Hindu 
Succession Act which provides tor a

share to a daughter along with a share- 
to a son, it is  but natural that  we 
should allow  a person to adopt  not 
only a son but  a daughter also,  if 
it  so  desired.  Under  the  ex
isting state of Hindu  law regarding 
adoption, there is no provision for the 
adoption  of  a  daughter  amongst 
Hindus governed by the Mitakshara 
and Dayabag schools of Hindu Law 
but amongst the Hindus in the South, 
who are governed by the Marumakat- 
tayam law and other  materiarchal 
systems of law, a daughter can be 
adopted and is in many cases adopt
ed.  We have already introduced uni
formity in the matter of succession 
among all Hindus throughout  the 
country and it is but natural that so 
far as adoption is concerned, we should 
make a uniform provision applicable 
to all.  There is also no reason why 
hereafter in a matter like this, there 
should be any difference or distinction 
with respect to the sex of a child 10 
be adopted.  Adoption of a daughter 
is not inconsistent with any religious 
belief.  In fact, Dattak Mimansa and 
Sanskar Kausthuba provide for  the 
adoption of a daughter.  There have 
been instance of adoption of daughters 
even in the hoary past.  Dasaratha, 
the father of Prabhu Ramachandra,
* gave his daughter Shanta in adoptioti 
to King Lompad, who had no issue.

There are two Sanskrit authorities 
so far as the question of adoption is 
concerned-  They are Dattak Mimansa 
and Dattak Cĥ drika.  As recently 
as 1880 or so, this was a custom pre
valent in a city like Poona, one Rawji 
Shastri—he must have been an old 
and learned man—adopted a daugh
ter.  That is the case reports in ILR 
13, Bom- page 91. The Indian Judge 
who tried the case relying on Dattak 
Mimansa  and  Sanskar  Kausthubha 
held it valid.  He also found that it 
was being commonly done and prac
tised in that area.  He also held that 
w  ̂customary to adopt a daughter. 
That decision Was, however, set aside 
in appeal by an English  Judge, Sir, 
Panon, relying on Colebroĉ*s dig
est.  He Was a great  translator  of 
many xti the Sanskrit works on Ifindu
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X.aw.  He  has  translated  Dattaka 
Chandrika.  I would like to refer to 
a prevalent belief in Bengal which is 
mentioned in no less than  Maine’s 
Hindu Law:

“As to the Dattaka Chandrika 
it may be said  that in  Bengal 
there is a tradition that it is a 
literary forgery by  Raghumani 
Vidyabhushana who  was  the 
Pundit of Colebrooke, the  cele
brated  English  translator  of 
numerous  Sanskrit  works  on 
Hindu law.  It is said that it was 
written to help the claim set up 
by an adopted son to a Raj in 
Bengal.”

I would like to point out—I do not 
know the accuracy of it—that it  is 
much better to rely upon the autho
ritative text of I>attaka Mimansa for 
any purpose rather than on the trans
lation which has at least got an at
mosphere of suspicion about it, as has 
been pointed out here.  It would thus 
be seen that it is only as a resuK of 
judicial decision that the adoption of 
daughters came to be regarded as in
valid in law.  The criticism advanced 
against this provision arises  mainly 
from prejudice and force of habit and 
is based on wrong appreciation of the 
question.  I am aware  that  social 
ideas change but very slowly and that 
a very large portion of Hindu society 
governed at present by the Mitakshara 
school or Dayabhaga school of Hindu 
Law will only adopt sons and  not 
daughters.  Adoption may be  made 
from a religious motive to adopt a son 
who may continue in the family and 
give oblations to his ancestors.  I& 
such cases, I am sure such persons will 
adopt only sons, but there is nothing 
in this Act which would come in the 
way of their doing so or acting accord
ing to their wishes, beliefs and incli
nations,  Adoptions are also made to 
satisfy a natural urge and craving. In 
these cases, the person may adopt a 
son or a daughter.  Even now it is not 
quite uncommon to find  daughters 
adopted.

What is done by clause 7 is only to 
enable those who want to  adopt a 
daughter to do so.  In this connection, 
it shoiftld be noted that adoption of a

daughter was a device resort̂ to even 
under the existing law where  there 
was difficulty in the celebration of a 
marriage between a boy and a  girl 
who belonged to the same Gotra.  I 
have known of cases in which to avoid 
this difficulty of sagotra vivaha, the 
bride was given in adoption to some 
one belonging to a different gotra by 
the father of the bride and then she 
was  married to the bridegroom who 
belonged to the potra of her natural 
father and this was done by that sec
tion of society which regarded itself 
as  orthodox  and  when  this  was 
done, no voice was ever raised against 
it.  Under the existing law, there have 
been cases of young widows adopting 
as their sons persons older than them
selves and society generally looked 
upon such cases with disfavour. Pro
vision has, therefore, been made in 
clause 11 of the Bill that in the case 
of adoption by a male of a female, 
the adoptive father must be at least 
21 years older than the person to be 
adopted and that in the case of adop
tion by the female of a  male,  the 
adoptive mother must be at least 21 
years older than the  person to be 
adopted.  There is a similar provision 
in the English Law of Adoption.  Be
sides, it is consistent with the present 
ideas and sentiments of social proprie
ty.  The clauses in this Bill  follow 
similar provision made in the original 
Hindu Code Bill as considered by the 
Select Committee of the  Provisional 
Parliament.

As the hon. Membei*s are  aware, 
we have abolished what is known as 
the limited estate of Hindu women. 
Hereafter any widow, who  inherits 
the property of her husband and is 
in possession of the same is absolute 
owner of such property.  A necessary 
change has, therefore, to be  made 
with respect to the question of vest
ing and divesting of an estate as a 
result of adoption.  In the case  of 
adoption by a widow imder the pre
sent law, the rights of the adopted 
soil would d̂ie back to the  date of 
death of the husband of the widow 
who made that  adoption.  Now, no 
such question can arise as the widow 
like any other heir  becomes a fxiU 
owner of the estate inherited by Ker
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from her husband and no question of 
vesting  and divesting  of an  estate 
arises in any manner.  Such an adopt
ed son will become her heir like a 
natural son.  It is from this point of 
view that provisions contained in the 
Hindu Code Bill with respect to this 
matter have been altogether omitted 
from this Bill.

Under the present Hindu law, as it 
stands in many parts of the country, 
a widow can adopt only if her hus
band had permitted her to do so. Of 
course, in the case of  Bombay, on 
account of a ruling of the  Bombay 
High Court, it is not necessary to have 
the consent, but there  are  certain 
other parts under the jurisdicticm of 
other High Courts where a different 
state of things exist.  This was  a- 
fruitful source of many an avoidable 
litigation.  No such censent need now 
be made necessary, as the widow who 
adopts, is already the full owner of 
the estate.  This is another departure 
which has been made by this law.

At present any person of any age 
is capable of being adopted.  There 
have been cases in which young wid
ows have adopted nTen much  older 
than themselves.  This is against the 
very conception underlying the idea 
of adoption.  It is, therefore, provid
ed that a persons to be adopted must 
not be over 15 years of age.

Under the present law if a person 
having a wife wants to adopt a son, 
l̂e can do so whether his wife gives 
her consent to the same or not.  Pro
vision is now made that he shall not do 
50 except with the consent of his wife 
or wives if more than one is alive. It 
will be realised that this is not only 
consistent with the status and dignity 
of a wife but is necessary in view of 
the fact that she is now a full heir, 
and it is consistent with the idea of 
maintamixig harmony in the  fan&ly.

Under the present law, it is only a 
fattier or a mother who can give his 
or her child in adoption.  Apart from

I

religious considerations, the  motive 
underlying an adoption is the natural 
craving of a childless person to have a 
child.  In fact, even in the past there 
have been many instances where boys 
had been adopted who had no parents 
living at the time of the  adoption. 
But they were not valid unless justi
fied on the ground of custom.  As a 
matter of fact, it will be realised that 
a parentless child is really in  dire 
need of parental care and the present 
law prevented such a child from being 
adopted.  It is desirable that  such 
children may be allowed to be adopt
ed by persons who desire to  adopt. 
Provision is therefore made for en
abling the guardian of a child to give 
that child in adoption.  The guardian 
may be a brother or any other relative 
or even a person who is not related. 
However,  to prevent  improper  use 
being  made  of  this  provision by 
persons  on  the  plea that they are 
guardians to dispose of young children 
from ulterior motives, a safeguard is 
provided that such a guardian should 
be either a testamentary guardian or 
guardian appointed  or  declared by 
court.  With this necessary safeguard, 
provision  is  now  made  enabling 
guardins of children to give children 
in adoption.

In order that by resorting to this 
device of adoption, provisions  in the 
law of marriage restricting persons of 
some specified  natural  relationship 
from marrying each other  may be 
,vaded, it has been provided that by 
adoption, such a child will not have 
the right to marry a person who, he or 
she, could not have married if he or 
she had continued in the family of his 
or her birth.

It has been found by  experience 
that many an adoption is challenged 
in a court of law even  though the 
adoption has been recorded in a docu
ment duly registered under the law 
for the time being in force.  A clause* 
has, thereforet been inserted that in 
such cases the court shall  presume 
that the adoption has been made in 
compliance with the provisions of this 
Act
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It is desirable that when persons 
are allowed to adopt either a son or a 
daughter, it is necessary that such an 
adoption shall not take place as a re
sult of some payment or reward in 
consideration of the same.  Provision 
is, therefore, made in clause 17 pena
lising an action of this  nature and 
making it an offence.  It will be found 
that the provisions regarding adoption 
are thus simple in nature and need 
not raise controversy.

Adoptions have been a peculiar fea
ture of Hindu society.  Family was 
once the unit of Hindu society and for 
the continuation of such a unit adop
tion had an important role to play. 
The imit of present society is the in
dividual.  Our Constitution is  based 
maintaining the dignity and status of 
An individual.  On account of  vast 
changes in the political and economic 
life of the country, the individual has 
of necessity to be a unit of our society. 
Adoptions in the old sense and for the 
old purposes are bound to be  rare 
under the present circumstances.

Adoptions under the existing con
ditions had become a source of misery 
in many cases during the past many 
years.  In many cases, as a result of 
adoptions instead of the feunilies con
tinuing  to  remain  properous, they 
were ruined by  almost  inevitable 
ruinous litigation in  courts of law. 
However, out of respect for the natu
ral craving of a person to have a child 
or to have a son or daughter of whom 
be or she can take care and whom he 
or she could bring up, the system of 
adoption  with suitable  modifications 
is being maintained by this  piece of 
legislation.

I may point out in this connection 
that after the last war,  after 101$, 
there have been numerous coimtries 
in the world where there was no pro
vision in law for adoption.  There are 
about 28 countries in  Europe  and 
America and elsewhere which  have 
since enacted laws, because it has now 
become a social problem.  On the one 
hand, there are numerous parentless 
children who are cast out and are not 
cared for, and on the other, there is 

another class of people who are 
in a position to maintain diUdren but

who unfortunately  have not  got 
children of their own. It has, there
fore, as a matter of solving that social 
problem, become necessary even for 
those countries, apart from religious 
feelings, to have passed laws enabling 
persons to make adoptions so that the 
orphans who are adopted might be
come valid sons or daughters.

I  now turn to the  other  clauses. 
Clauses 18 to 27 contained in Chap
ter III deal with the law of mainten
ance  amongst  Hindus.  Clause 18 
deals with the maintenance of a wife. 
Sub-clauses (1) and (2) of this clause 
are based on Rau Committee’s report 
and clause 26 of the report of the Pro
visional  ParUament.  These  clauses 
have, however, been redrafted so as to 
confine the provisions of this clause 
only to the maintenance of a wife.

A question may be asked whether, 
in view of the provision for judicial 
separation and maintenance provided 
for in the Hindu Marriage Act, this 
provision is really  necessary.  The- 
answer is in the affirmative, becausê 
the Hindu wife may choose any re
medy open to her and having regard 
to our own traditions in most cases a 
Hindu woman would prefer a remedy 
of this nature to judicial separation 
:>r divorce. A decree for maintenance 
iiffers in no important respect from 
an order for permanent alimony em
bodied in a decree for judicial sepa
ration, and in the case of judicial sepa- 
ratiwi such a decree would cease to 
be enforceable after the parties have 
begun to cohabit, or live  together. 
But the significance of a decree for 
maintenance as compared with a deĉ 
ree for judicial separation is bound to 
be essentially separate in the eyes of 
a Hindu woman.

Clause 19:  This reproduces clause
26 of Chapter U of Part IV of the Rau 
Committee’s Bill.  Under the present 
law, the father-in-law is not under 
a legal obligation  to maintain  hJs 
widowed daughter-in-law, but if he 
has got separate property of his oto, 
he is under moral obligation to main
tain her out of such property.  On the 
death of a fath«*-in-law the  moraJ
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obligation ripens into a legal obliga
tion on the heirs.  The father-in-law's 
moral obligation arises out of affinity 
between him and his daughter-in-law 
and irrespective of any joint family 
•status between the father and  the 
deceased husband.

Clause 19(2) more or less summari
ses the existing law.

Clause 20:  This clause was added
by the Select Committee  in  1948. 
There was no similar provision in the 
Rau Committee’s draft.

Mitakshara, after quoting the  fol
lowing passage from Manu—

“It is declared by Manu that the 
aged mother and  father,  âd 
chaste wife and infant child must 
be maintained even by  doing a 
hundred misdeeds,”

proceeds to lay down that  “where 
there may be no property but what 
has been self-acquired, the only per
sons whose maintenance out of such 
property is imperative are aged par
ents, wife and minor children”.

Under Hindu law, a father is imder 
a personal obligation to maintain his 
minor sons, his unmarried daughters 
and his aged parents, but he is imder 
no personal obligation to  maintain 
his grandsons or granddaughters.  He 
has also to maintain certain classes of 
illegitimate sons but there is no provi
sion in Hindu law for the maintenance 
of illegitimate  daughters  although 
they may be entitled to claim main
tenance from their putative  father 
under section 488 of the  Criminal 
Procedure Code.  The specific clause, 
while being based on  Hindu  law, 
makes provision for all children in
cluding the daughters.

Clause 21: This reproduces clause 5 
of Division 2 of Part III-A of the Rau 
Committee’s Bill.

Under the existing law, the heir is 
legally bound to provide, out of the 
estate which descends to him, main
tenance for those persons whom the 
late proprietor was legally or morally 
lx>und to maintain, the reason beiKg

tenanet BiU

that the estate is inherited subject to 
the obligation to provide  lor  nicli
maintenance.

In arriving at a list of dependentB
two views are possible, because while 
we are dealing with the questi(»i Of 
maintenance, it has to be decided as 
to whom maintenance has to be given. 
One is that the Hindu Succession Act 
having determined certain persons to 
be  preferential  heirs,  all  of them 
should be regarded as dependents, so 
that if any of them is derived of a 
share in the  property which  would 
have come to him had the  deceased 
died intestate, he should be entitled to 
maintenance under this law.  On the 
other hand, it could very well be argu
ed that the deceased could, by his will- 
making power, deprive any  of these 
heirs of any share in the property. It 
is also undesirable that the law should 
provide for maintenance being payable 
to heirs like sons or daughters through 
a daughter and so on.  The depen
dents should be limited to those who 
would ordinarily have been support
ed by the deceased.  If the list  is 
too wide, the result will  be  that it 
will interfere with those who would 
normally have he&n supported by the 
deceased.  Clause 21 as it now stands 
is based on the latter principle.

Clause 22: The liability to  main
tenance arises from the fact that the 
heir has inherited property from the 
deceased and obviousiy the amount 
of maintenance will depend upon the 
value of the share taken.

Clause 23 deals with the question 
of the amovint of maintenance.  Thla 
clause is formulated on  the  well- 
known principles laid down by the 
Privy Council as stated below:

‘̂ Maintenance depends upon  a 
gathering together of all the facts 
of the situation the amount of free 
estate, the past life of the married 
parties and tiie families, a survey 
of the conditions and necessities 
and rights of the members on  a 
reasonable view of change <rf dr- 
cum̂anojE» possibly x̂ ulr̂ in 
futM, ̂    ̂ 9Xid
ê ageV habits, wants  and class



2863 Motion DECEMBER Il95fi Modifieatiofn of Life
Insurance Corporation

Rules

of life of the parties.  In short, it 
is out of a great category of cir
cumstances, small in  themselves, 
that a safe and reasonable induc
tion is to be made by a court of 
law in arriving at a fixed sum.”

Clauses 24 and 25 do not call for 
any comments as they are the normal 
features of a  law  of  maintenance.

Clause 26 is in consonance with the 
existing law under which the  daim 
even of a widow for nialntenance is 
not a charge  upon  the  estate of a 
deceased husband, whether joint  or 
separate, until it is fixed and charged 
upon the estate.  The charge can  be 
created by a decree of a court or by an 
agreement between the widow and the 
holder of the estate Or by the will by 
which the property was bequeathed.

Clauses 27 and 28 are in consonance 
with the existing state of law govern
ing such matters.

This is th6 last part of the Hindu 
Code.  As I said, this is mostly non- 
controversial and I can assure all hon. 
Members that this has been  brought 
forward keeping in view  the  senti
ments of every class of people in this 
country.  The main objection to  the 
Bill is for enabling the daughter to be 
adopted.  As a matter of fact, 1 can 

say that it does not interfere with any 
of the views of the people, because if 
a man wants to adopt a child for the 
purpose of offering oblations, there is 
nothing to prevent him from adopting 
a daughter.  Also, it is in conformity 
with the existing state of society and 
the changes that have come about.  It 
is quite possible that a person may 
desire  to  adopt  his  neighbour's 
daughter who has lost her parents.  I 
do not know what will be the  hard
ship if a daughter is adopted.  The 
law would not interfere with the joint 
famUy and so on, because such persons 
will not ad(̂t daughters.  If there is 
a provision in this Bill enabling some
body who wants to adopt a daughter 
to do so, it is not in iiiconflict with siny 
Idea Or belief.  As for those who de
pend more upon the traditions of our 
shastras, I might say that the great

commentator  Dattaka  Mimansa has 
given room for the  adoption of  a 
daughter.  It is as a result of wrong 
readings of some of the original Sans
krit texts that we have regarded the 
adoption of a daughter as something 
which is  irreligious.  I cannot quote 
a better example than the great man, 
Dasaratha, father of  Prabhu  Rama- 
chandra, who himself gave his daugh
ter in adoption to a friend who had 
no child.  Beyond that.  1 do no think 
that there  is  anything contrqv«rsial 
about this BilL

So  far as maintenance is concemed, 
the provisions in the Bill are on̂ the 
normal features of the law of mainte
nance with some slight modifications. 
This is more or less a non-controver- 
sial measure and I hope that tliis Bill 
will be îssed without anj diss«ntieat 
voice.

Mr. Xaulmuoi: Motion momd:

*That the Bill to  amend  apd 
codify the law relating  to  adop
tions  and  maintenance  among 
Hindus, as passed by Rajya Sabha, 
be taken into consideration.”

MOTIONS RE MODIFICATION  OF 
LIFE INSURANCE CORPORA

TION RULES—Contd.

Mr. ChalnnaB: The House will now 
take up the motion which had been 
held over.  I shall put ihotion No.
2 of Shri Sadhan Gupta.

The question is:

This Hoû resolves that in pur
suance of sub-section (3) of sec
tion 48 of the Life Insxirance Cor
poration Act, 1956, the followmg 
rules be substituted for  rule 14 
of the Life Insurance Corporation 
Rules, 1956, laid on the table on 
the 20th November, 1056:

“14. Corporation  to  constitute 
Employees and Agents  Relations 
Committees.—The  Corporation 
shall constitute  for  each  zonal 
oflEice an Employees and  Agents 
Relations  Committee  consisting 
of—
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(a) five representatives of the 
p̂loyees of  the  Corporation 
elected in accordance  with  the 
provisions of rule 14A;

(b) tiiree representatives  elec
ted̂ to the provisions of rue 14B, 
and

<c) not more than five  repre
sentatives of the Corporation to 
be nommated by the Corporation.

14A. Election of employees re
presentatives.—(1) The five repre
sentatives of the employees shall 
be. elected. in the following man
ner:

(a) The employees employed in 
each office under the zonal office 
shall elect  by secret ballot  one 
representative for every one hun
dred of such employees or  part 
thereof exceeding twenty:

Provided that where the number 
of such employees is  twenty or 
less, such employees shall be en
titled to elect one representative.

Explanation.—For the purjwses 
of this clause ‘employees’ means 
employees who are workmen  as 
defined in the Industrial Disputes 
Act, 1947 or employees employed 
as inspectors.

(b) The representatives  elect
ed under clause (a) shall elect by 
ŝ et ballot, five persons for ap
pointment to Uie Employees and 
Agents 'Relations Committee.

(2)  No person who is  not an 
employee of the Corporation, shall 
be entitled to be elected as a re
presentative under clause (a) of 
.sub-rule (1) or for appointment 
to the Employees  and  Agents
Committee under clause  (b) of 
sub-rule (1) tmless he is a mem
ber of a trade union of any  sec
tion of anployees under the zonal 
office.

14B. Election of  agent  repre
sentatives.—(1) The three repre
sentatives of the agents shall  be 
elected in the following manner:

(a)  The agents shall elect  by 
secret ballot one representative for

every thirty agents or part there
of exceeding fourteen, operating 
in areas covered by each divisional 
office under  the  zonal  office in 
such manner as the Corporation 
may determine.

(b)  The representatives elected 
under clause (a) shall elect  by 
secret ballot three representatives 
for appointment to the Employees 
and Agents Relations Committee.

(2)  No person who is  not  an 
agent shall be entitled to be elect
ed  as a  representative  under 
clause (a) of sub-rule (1) or for 
appointment  to the  Employees 
and Agents Relations Committee 
under clause (b) of sub-rule (1) 
unless he is a member of any asso
ciation,  the  objects  of  which 
include the promotion of the inter
est and welfare of agents and of 
which agents  are entitled  to be 
members.

14C. Election of  Chairman of 
the Employees and Agents Rela
tion  Committee.—The  persons 
constituting the  Employees  and 
Agents Committee shall elect one 
amongst themselves as Chairman 
of the said committee.”

This House recommends to  Rajya 
Sabha that Rajya Sabha do concur in 
the said resolution.

Those in favour will say ‘Aye’.

Some Hon. Members: Aye.

Mr. Chairman: Those  against  will 
say ‘No’.

Several Hon. Members: No.

Mr. Chairman: The ‘Noes’ have it. 

Shri Sadhan Gupta: The ‘Ayes’ have
it.

Mr. Chairman: The  bell  may  be 

rung.

14-38 hrs.

[Mr. Deputy Speaker in the Chair]

Mr. Deputy'Speaker: I will again 
put Shri Sadhan Gupta’s  motion  to 
the vote  of  the  House.  Those  in 
-favour will kindly stand in their seats. 
I  see  10  hon.  Members  standing,



n̂ ely, Shri M. K. Moitra, Shri K. K. 
Basu, Shri V. P. Nayar, Shrimati Renu 
Chakravartty,  Shri  A. K.  Gopalan, 
Shri  M.  S.  Gurupadaswamy,  Shri 
Raghavachari, Shri Ramji Verma, Dr. 
Jaisoorya and Shri Sadhan Gupta.

Those against will kindly stand  in 
their seats.  I see a large number. So, 
the motion is lost by an overwhelm
ing majority.

The motion was negatived.

Shri Sadhan Gupta: You are against 
democracy for employees!

Mr. Depaty-Speaker: That is a diff
erent matter.  Here the issue is limit
ed, namely, whether  the  motion is 
lost or accepted.

The other  motions  have  already 
been disposed of.

 ̂TRT ̂  f̂ r ̂    ̂ % f̂T®r«T  %

 ̂ ̂  WT  ^  ̂   I

 ̂  ^ ̂   % 5TT?TT

f ?ftT I I

t   ̂   ̂ f I

fOTTTOTjcft %

Ih+h î r̂r

 ̂̂ TRITrfl" ̂   ̂ %

 ̂  ̂I

MP«d SFF̂ P̂ET ) :

 ̂?rnT w   ̂ ̂  ̂  I

fOTTTiHRft

 ̂qf ̂   ?

 ̂ f  T̂TT iTf

I   ̂ ̂  iTFFfhr ^

% ?fk  ̂  ^

3̂̂ #  f ̂   ̂ ?rf̂-

5TR T̂fT  ̂ fT̂ T t  I

 ̂ ̂  ̂'Tf̂ T̂̂nr t,

%   ̂̂ §■, ^ ̂ 

%  ̂   ̂ I I

# g, HPt>H A  ^

?y.. ̂   ̂ ^

W   ̂ ’tjtt t ̂

f̂FTTT  T̂Rnf̂

f̂ T̂T,  ̂?rN‘<T f̂ r̂f

f   ̂̂   f  ̂ ̂?3T

5̂? t fsTIT  ̂IT̂ iTTfir  ̂   ̂  ̂,

 ̂   ̂ f̂nrr ĵfw  ^

iTRfT WRt   ̂  ̂ \

3R  ̂  ^1% f,  ̂ SPT

HlHH ’TT̂  ̂  ̂ ̂  cTlaHl

5RPT  ̂mm  t, ^

t; ̂  % 

^   t I ̂

 ̂Mr ̂    ̂  ̂̂

% «rf̂ OT % 5rf̂  T̂RTT
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DU ADOPTIONS AND  MAIN- 
y  TENANCE BILLr—Contd.

Mr.  Depoty-Speaker:  The  House
will now proceed with the discussion 
of the Hindu Adoptions and Mainten
ance Bill.

 ̂   (f̂ r

: WFnYzr 

mrs[  *̂t ^

9T5̂  ̂  ̂ 1̂%

^ ?rwf%  ̂  ̂  5TTf  ̂5̂  % 

ĥtpt ?qfk̂   I  ̂ ̂   ̂̂

 ̂ r̂tr  ̂w ^

f I

^  ?T̂ f>rr =5rrf̂

55fk w   ̂  ̂  I

3̂'   ̂  eft ^   qr̂

 ̂1%

t  qr̂î T ̂  I, Hi 

 ̂̂  ’qrRTiF  t ^

4«<dl  ̂  I  ̂   517̂)
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% qFFT  ̂ t I

JOT tepfr  ̂  ̂ I  ^

 ̂  ofTt, qtq- ̂   ?TPT   ̂ ̂

Sit  ̂ WTT =5TTf̂,  ̂ ^

 ̂  ̂  ̂?rnr  ^

?TTOT qf  ̂    ̂ ?rnj

 ̂  ̂  3iqr ̂  ̂  ̂  5RT̂ fr̂  

 ̂  ̂  % r̂qPT 5ZRiTT

+<Hi r̂f̂ I ^

c4|pf̂  ̂f̂jRT  ̂ *T̂  ^

irfe  ̂ ̂TT̂  *k  ^

’Rq̂  fmr %  ot %x 

% ?
<1̂ -Jft   ̂  t  ̂  ̂  

^  I   ̂ F̂T̂F  fT^

t ?r> ̂    ̂ft   ̂  ^

f,   ̂ t, ̂ 5T TOR

I, ii5i>T  ̂fTmr t  I ^

3ft 5n?T̂ I fr

 ̂ ?î R  t ^

WOT  ̂f^  I I  ̂ >T 

 ̂ i rtj ^ ?rf̂ gT ̂ T̂;riff ^

 ̂?TF̂ TW I, fTT   ̂ t 

TTcfT  ̂ Ĵf̂ n ^  5? ^

 ̂ ?TT̂  ̂  ̂   ̂fq̂ ÎW ^

 ̂  ̂  ̂ fw

 ̂  ̂ ? V.  ̂  sfft

f, ̂ OT % 3Tf ^

f,  *T̂ -Midi  fnal  % f̂ T̂

?rff   ̂I  T̂̂ T ̂  t 3ft OT 

flT̂  ̂ ̂ iTTcTT fer  ̂ 5|»tT%

I »fr̂  3rî | «ft?:

3(̂ ̂   ̂   ̂ f

3̂" OT % ̂  ̂RTRTT  ^ ̂  f̂ - 

T̂*T  t̂fhc f% T̂W  ̂   I

t  g  ̂ n̂̂ mvn  ̂

qtr  ̂  ̂  ̂ f̂ »

^ ftiêT ff, 3t̂ OT ^

f̂tr   ̂t |?TT, ^

^ ?ftT 'TTT̂

 ̂ »rf, ̂  %ŵ  3nTf 3TT T̂ 

f̂ T̂ 5T OT ̂   ?TT»Tr  f  ^

|t   ̂  ?T7HT  TTT̂ fqf̂ TTPr 

*1  ̂I  I   ̂ ĵt̂T fW

3fnr eft OT  ̂ WFTT  f̂cTT  ît# 

I, ?̂TFTrf̂ T̂

?m ̂    ̂  ̂  ?ftT ?T

OT ̂  ?rq̂ ̂=m?T  | 1 ̂

f?PTr 3n̂ I   ̂ 

<mr ̂[̂T̂   ̂mg- ̂ ̂   %

^  ̂̂  ̂ *

 ̂ mr %   ̂ ^

sfft   ̂ % r̂rrr «pt  ̂ m̂r?TT 

 ̂ I  f̂ nrt ^

d̂l3rr ft ^

w   ̂  ̂  3ftf̂   ̂  ̂  ̂  m f 

f̂t̂ % %, %TT  ̂ sFf?rr t  ̂  ̂  ̂ 

t ^   ̂

ft̂TT % T̂RR  ̂ I.   ̂  ̂ 

fffHT 5F*f   ̂ ̂rfŴ nr t»   ̂  

7̂̂  ̂ f%5T T̂ % d̂l'Jl   ̂ ^M*fl 

l̂arftr lift  ̂ t  I

 ̂  ̂ TOt  ̂  ^

ir̂   TR ̂ Tf t  «rf̂  %

 ̂  ̂ ^  ̂ % p̂jT̂  ̂  ̂ 

f̂PTT STTir  I W- T̂n ^

f  ?fVT 3ft  *<rdT  fsal  53T  ̂

 ̂ ^  ̂ ^   ̂ 

 ̂ cTTf  ̂  ̂  I  U  ̂ ^

 ̂   ̂ +̂ HIdT I  i  IT̂ sqf̂

 ̂#sr ift  ̂  ̂  ̂  ̂  f̂fvCTT ̂f%?T 

3T̂ OT ̂  srtf  ̂ts# ̂   ?mrT 

gr̂ «if ̂  ’ftar ̂  ̂ Tf 3rpT

 ̂ F̂TPT  wff¥ ̂  ̂  OT ̂

5̂ 5fft ^

ift̂ ̂ t# % ̂  ̂   t“f% ?m ̂  

 ̂   ̂   ̂fir̂rr ’Tfsr  ̂ ?trt?

 ̂f̂    ̂  ŜTR I  ̂  fFT%
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 ̂ -H T f r  ̂ ^

 ̂  ̂ ^  T t tor

 ̂ I

An  adopted  chfld  sliall  be 
deemed to be the child of his or 
her adoptive father or mother for 
all purposes ith effect from the 
date  of  the  adoption and from 
such date...........

TT   ̂^

 ̂ I ^

all the ties of the child in the 
family of his or her birth shall be 
deemed  to  be  severed and re
placed by those created  by  the 
adoption in adoptive family.

 ̂  ^ mm f  ̂  

 ̂̂  ̂  ̂  r  T ̂  

mi R ^

  f̂ r̂r  ̂  ^

t̂TT  ̂  ̂5rf

1 ̂   ̂̂   I

T   ̂^  ^ t •

If the adopti(Hi is of a son the 
adoptive  father  or  mother  by 
hom the adoption is made must 
not have a Hindu son sons son 
or sons sons  son ( hether  by 
legitimate blood relationship or by 
adoption) living at time of adop
tion

A   ̂^ f f

after sons sons  son insert 
or daughters son.

M itf r̂̂

m   rf   ̂  f 

rrr   ^  ̂vi

 ̂  ̂ t  rnT ̂

mm ^

f   mft  I ̂  ̂  ̂ T  t 

f HIM  ̂̂rrftr

5  11 rnT 

 ̂ft t TT ̂

 ̂ ̂ T  ̂ TTT̂ ferr f̂TT 

 ̂  ̂ I f

 ̂  ̂ MIM

 ̂ ̂    ̂ ̂  t M̂mIcIT

 ̂̂r̂cTT ̂ PtH  ^5̂ 1̂

^ f I 3r̂f ̂    ̂̂  ii T

T̂TT ̂  ^ srf̂ n̂t ̂

t   ̂    ̂  ̂  ̂ 

T r̂ t  ̂  ̂ ̂    ̂̂  

rnr ft pt ̂   f̂ ai  ^

If the adoption is by a male and 
the person  to  be adopted is  a
female the adoptive father  is at
least t enty-one years older than 
the person to be adopted.

6    ̂ ̂  ̂

r̂ft f tc  ^

 ̂  ̂yfRT 9R3 ̂   ^

 ̂mm t ̂  ̂ ̂  ̂   

 ̂  f^ ̂3TRrr  f 

 ̂   ̂  ̂  ̂ 1  ^

mm t fk ̂  ^

 ̂    ̂ ̂  5TT̂ ̂ t

 ̂I  ̂  ̂ ĤTT if

 ̂ t f  fhr   ̂  

t i m ̂

T t   ̂   ̂ n ^

T5T̂ PT  I

 ̂ rf)r I I HR  rT ^

 ̂f̂ rf̂    ̂ I

f i p 5 r n  ^
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*PT   ̂V.   ̂ ^

 ̂  t  ̂   ̂  t I

t f% ̂  U TOT ̂    ̂#r iT^

 ̂ ?

ftnRTsnrcfy  ̂   :  ?n̂

F̂T   ̂ ^

“any proi>erty which vested  in 
the adopted child before the adop
tion shall continue to vest in such 
person subject to the obligations, 
if any, attaching to the ownership 
of such property,  including  the 
obligation to maintain relatives in 
the family of his or her birth”.

 ̂IT# ̂

t  ^ ^

W  t I  ̂ T̂TT  # fefr ^

 ̂  ̂ F̂5f̂  fr <3̂ ^

?TT# 3TR   ̂ smdT  ̂  ̂   I 

 ̂  ̂ 'TT f  ^

 ̂   ̂   I

any property which  vested  in 
the adopted child before the adop
tion shaH not continue to vest in 
such person.

TO I  ̂ ̂   ̂ ̂   Sr?T̂ Tf

*T̂  ŜfWfV, 3̂̂ ̂   ':5Tl<<;rf̂r«4

^   ĴfTW  I m  ^  I

OT  ̂ eft 2?̂ t   ̂ ^

STFT̂f  ̂  ̂  ̂^

fW I  ̂ ^

 ̂  ̂̂  ̂  ̂    ̂  ̂  ^ 

 ̂  ̂<71€lC -̂ 1̂4  ̂ ^ '5T̂^

eft  t   ̂  ̂  ̂

3̂nw OT ̂  ̂  mf ̂  ̂  ft̂  I 

 ̂<ft̂   ̂'̂rrf ^

f  I   ̂ ^

^ T̂f% % «n̂ ?T ^  ^

f̂ *f  ̂ t' ?FTfT ÎTT  1 ^

 ̂   ̂ f̂t̂ % ferr  ^

p>  ̂   ̂  ̂  ̂^

I w   ̂ T̂R"  ̂  ̂  P̂TT ^

 ̂ I  ̂ ̂  ̂  qr ̂  

TT=naff  ̂irgmn  ̂  ̂ f̂ZTT  ^

fl̂ dl  ̂I  ̂ WT ̂ ̂   ^

I ̂  ̂  SRIT?   ̂ ?rrT # ̂

 ̂ I <rnr  ̂̂ rrrff

Tft  ̂  ̂ pi ^

 ̂  ̂   ̂  ̂ pr I

 ̂ CJ<̂ ̂ ̂   ̂̂

 ̂  I W   ̂ ^

'srfT̂ TK  ̂  ̂ '̂t*l

«ii<?T4>  ^  ̂ «r*Tr

 ̂ 'iiMi

f̂ I

3ft  ̂ f  ̂ ? #■ # ^

% t   ̂  TO

 ̂€\W T|fTT I f?nT  ^

% ̂  ̂ i ̂    ̂ I ?frr

3̂̂  ̂ tTrnrsT »T̂  ̂I

#   ̂   ̂ ̂  TO  w  ̂

 ̂   ̂  ^  I

?̂tf ?TR%  ̂  ̂I  ̂ ?n‘'3r  ̂ 

ffk ’?r?̂  ̂ *̂T?T̂  f

f̂t fsRT  ̂    ̂ ^

ITT  t I ^

% 1W ? V. TOT ̂  ?rr̂  ^  ^

t  I  ?nft TTĤfhr

?TT«ft >3̂1 %  ̂  '317  %  ept

^  % fn̂TT   ̂I  ̂̂    ̂  ^

 ̂ f3FT % 3’RT 3̂̂ #  f̂THT?TT f

OT   ̂ ̂  ̂  # W t ̂

 ̂ I vm ?rV<d  ̂  f̂t̂  ?ft 5̂
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 ̂̂  cRifhr ̂ ̂ '

r̂sjr £FT»T % ̂  ̂   ^

w  fw 5̂THT  I

 ̂ ffTrf 5nrf  (̂fhFr)  ■.

W'H’ H ^  3R ,̂

?rr  ozrr̂ wt̂r  ttj# jr̂ n̂a’ 1

iTFrfhT ̂ 3̂-w

# f'TW f f i x  

 ̂ f̂%iT ̂ RW  ^

?flT f̂T  ̂ r̂

q'jf 5TPF̂ TT  ?ftT TT

«l̂(̂l  1̂  I  ̂f̂ ?T?T

%

^ T̂ I ̂fw=mr̂   ̂ ̂

5FT?fT %  T̂T«r ?t)T   ̂  R̂Tsr

%  ^  ̂  ̂ T̂Rt fê pprr̂

I I $   ̂  ̂-cD̂TTdl i f%

;̂?rr̂  % ?t?tt ?At ^

 ̂  ̂ ?rqr#

 ̂ it'  ̂  ̂  ?TJT̂T̂ %5TT ?f|7:

 ̂ 'JiHdT  +1̂

t ?fh: ̂  ^

’SP’  %   ̂ ̂3T̂  ^

fV̂Tl  5T«FTT  ^

 ̂ TC ̂   I T̂R ?TT̂ |[̂  

«i(f̂  WFTt 5TTT 9̂"  ̂ iVCl̂

f̂TJT 'srpT % «fM'Jî f̂tr !̂̂f+

r̂c  F̂®PT ^

 ̂  ̂ ?rV̂   ̂ ^

t̂TT̂ ?fVT ̂ SpT̂sp

'TT T̂KT   ̂ T  ̂I I W  ^

4' ̂  ̂ *?HdT 5 I

 ̂ %■ ̂   ^ ̂  ̂ ]̂*rr̂ 4d̂ H

W t I f^ %   W?T

if  ̂ m   ^

= ’̂ 2nr 5T   ̂ % f%T ’TT ^

?TT qfr «F 5TKT

^   ̂̂'jt  î?

 ̂ f-aj  ?r% ̂  ?T?̂

 ̂ tr̂ -dJT ̂ ̂ <ir ?riT ?rk

 ̂ ̂    ̂ Tfr I A'

 ̂  ̂ W % 

t?rir 1

<̂ 4̂̂ * >3̂ % ?n̂  ^

 ̂«nr <̂i< iiK Hîrjîrr, ̂  ̂
t̂̂ F «lfd  1̂  I

«ft !T?? ?nH OTf : ^

ZTR- ̂  T ^ t,  ̂ t I

f>RT 5̂   ̂ spT q̂T<lI |,

 ̂  ̂ 5Fm̂ »T̂   ̂—

•̂ef̂4U :  ̂ JTrSr ̂  

?mr̂   ̂«Fnr i

15 rs.

5nrf :  TT̂ftPT,

jĵ ?iTT ̂ \̂  q-r̂ A' ^

^ ÎT ̂  ̂ Ĵ  ̂ TR ̂TWr I I  T̂c7

 ̂ w ̂ ̂  ̂    ̂iTĤ êrr

 ̂  ?T qi I

 ̂ 5Tnr

 ̂ I   ̂ ^

>ft ̂ 3̂  f%?TT, fm % %mK ̂  ̂  

5T ĥ#  ĤRT %  ^ fro

fr̂ t% ̂   ̂   #

 ̂    ̂  ̂  ̂ ^

^ %̂T »fsj ̂  Tfqr  TTftf̂ ̂ nrrfrst

 ̂  ̂  ̂ fiRT I t ̂

f?T#̂ T̂̂TT  f %  ̂ lifT̂

n̂TTfTJt fT«r̂   ̂̂ftf

I I t eft «fr ŵ   %

iTf [̂SpTT -̂l̂aT g ^  ^ %W

fqd«l«iT< % 5rr=TR  ̂ (̂T

HTR % fefl- r̂miT  5F̂ NTT sf̂  

f I 3Tf̂  ̂^̂-ifhRt9T ?ftT



2877 Hindu 13 DECJSmm 1956 Adoptions and Main
tenance Bill

2878

=5rf̂ % I,

 ̂  ̂  ̂ iNt ^

 ̂̂ fwix  cT̂ ̂  I fe ̂

 ̂ Srf̂RRf   ̂

f, ^

?rrr p̂t# ̂  t,

 ̂ ûrm  ̂   +̂TT  ̂ 

feiT, r̂ f̂Nmc ^

ftnrr ?ftT '̂nr̂ % t̂  r̂hr %  ̂^

 ̂  ̂    ̂  3̂TT% ̂

ftriTT I  4hiRiT ?ftr

 ̂̂  5R̂  ̂  3ft 5Z7̂  ̂^ nt t,

51̂

5̂ q-<Txpj  ̂?fk ̂  ̂ T?TPTO

 ̂TSJTT %   ̂  ̂?TT$rT ̂  t I

ipft TT̂t̂rzr ?T TT̂ RM ŝfnTT ^ 

 ̂̂   I ^

|:

Wl’Tt TT3IT ̂TMT ̂TTfT otrsfhSFRT I 

?̂ĉt»rTl4>r Tm 0*iWq 5TT  ̂  II

 ̂  # IT̂ RR <mqr< ^ 3inRTT 

 ̂ «TR’ ̂ T  f¥̂,

^mr f̂T5

 ̂  ̂  r̂r̂ dHTO ̂   «ft

f̂tr OT ̂    ̂ ̂r ̂  f̂RT ̂PTT,

?ft ̂  ̂ T̂9T

1%  ̂#  ̂  ̂ ?7rT % ^

#Z?K  I 3TP̂

 ̂^

54R̂   ̂ I ?fk 5T  r̂?2TT fi*̂Pti 

^  gTfTTfN̂ir<«n   ̂  t  I

«fl’, 5?TMT

Tnm % »̂rf 1

*iT ^ 5̂   ̂fk̂TT̂

 ̂ ̂ St, ?ft  ̂ ^ 

5̂  ̂snfe  I

im\̂ mm

V ̂  Tt*T7R % ̂   fOT W,

 ̂ qx  -̂dirn̂ % tfst ̂  ̂rvT%

 ̂ 5T̂  I   ̂^

% ?arRT  ̂ ̂  f̂ T̂̂ ̂  

w, ̂  tWtk ̂  5̂ «Pt 5rrf% |f I 
^ r̂d̂lRl+   ̂ ̂ .̂«f>TT 

 ̂   ̂ ^ «t>̂»il Pial’Ti

t % ̂ T̂TR- # mm  ̂  ?

?rnf ^ T̂T I

^  =t̂  ̂ mrr   ̂ ̂   ^

Ŷ %̂ 3T?rrT5T̂ |f̂ ?̂ft 

 ̂ ̂rm t, ̂ftft 'T̂ «ff I 4 
 ̂  ̂fl’Hdl ?rnT 'T̂  ̂ «tr: ^

 ̂?rrT STTT «(K t̂̂TT 

Tf t I 'H ST̂TftRT  5^

frfk  ̂  ̂̂ TfT TT

w  ?fk  ̂ % ’Tfkwm̂sr̂ ^ 

w 1̂  1̂ f̂lT ?TFT n̂ft % n̂ft
 ̂  ^  77T̂ f̂TĴ 1

 ̂̂ F̂fT ̂ f̂*̂ 'JJifd fad’ll !̂jl»Tl ̂ I 

STTT <a<r̂*i-̂êl  ‘T>̂»1 ^

 ̂i% ̂   n̂ft C.'Tti'H ̂d

?rh:   ̂frrtw  f ??Ŷ

^   ̂  % mĵ  qn   ̂  

^  I I #  q-<   ̂ qr

 ̂ =̂ T̂ i ftr m -̂^  

m 'TFT ?rrr % % ̂ rrr-̂ ^
 ̂m %m % ftn: qr̂  % 

qrr % ̂fTpfl" ̂rrr |‘, ̂ -̂jfir ̂

% TTT ̂  frF̂RKt  qT I, fsRT ̂  

qjw  ?r ftrift fer ?TFr ̂

f̂T̂TT  I I 5TT5T 5qFT spt »T̂ ̂

t 12TT 5T|f I ?rrr %
YFzmf̂ fr̂fr  ̂ mf̂ mf̂  %

*i><d) t.  ̂%ŷ\ %

f̂ r̂ lHi<*-a<.  % «iK  *rn̂

% R<< qx vTK ”K̂  I

<nn«*WT *̂PT If

m  ̂  «TN 5Tff  ̂ ̂ nfW I
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^ TH 9nrf   t ?irT

 wvii ̂  ̂  ̂ ̂   g,

irn-    3?TT frosnrPT |

 ̂ ̂ ?rrr  ̂^

 ̂   ̂̂TRT t̂rr  v5 -

vffpp   ̂ 5n̂ I I

•r   ̂ îiO

^ (̂fft 5,

m  ts I I

 ̂  ̂ r̂nr

 ̂oJT̂ K̂ ferr 3(T

I  f  ̂  ̂ m ft̂ ^

T5T j I  ̂ f̂ l̂O

T̂T̂  fVT ?rnfj 5̂T5̂

 ̂ JFT  T̂OT 5̂ 5̂  TT̂

t '

Th principles of Hindu Law, 
which have been tested  on the 
touch stone of universal morality 
and applicability and have  been 
found to be sound and if they are 
progressive and helpful to the 
cause of advancement of culture 
and civiliation, I see no reason 
why they should not be  incor
porated and enacted into a Code 
of Law intended for the whole of 
the nation,

fT ITTT  ̂  ̂ T̂Kt

 ̂ U ŝnf̂  f i4

I I  ̂   ̂̂

 ftlT ^ ?TRT  ̂   ̂I

 ̂  VfM w  ̂   JTTT

 ̂  ̂  ̂ ̂ f̂HTT ĤTT

t   I  ̂ O T  ̂   f̂ RTT

VTfTT I  ̂ n̂FT*TT

fj srf̂    ̂ k 5̂  ^

 ̂id F̂TT 

5TPPTT I ^

  ̂ sir̂ T̂T  ̂ t  ?  ^

ÎTT   ̂ ft   ̂w,

 ̂ f̂tr. ̂  ■ ̂  ̂TTT ̂  ̂  ̂  

niT  ̂'̂T?,  ̂^

5̂IT  ̂  5RT  gtr

 ̂  ̂    ̂ ^  ̂  ̂

 ̂ ̂  3nrnT ^

  r sffTT     ̂̂

sp 5̂  ̂   ^

 t I

nw*ftu ffVR   iw 3frar-*TT?r

M̂n I

ft Sinf I am spcakinx of

Hindu Law

^̂lS9  ̂  ̂  ̂5T5?

Any female Hindu who—

(a) is of wund mind,

(b) is not a minor, and

(c)  is not married, or if mar
ried, the marriage has been dis
solved or the husband is dead or 
has completely  and finally  re
nounced  the  world  or  has 
ceased to be a Hindu or has been 
declared by a court of competent 
jurisdiction to be of  unsound 
mind, has the capacity to take a 
son or daughter in adoption.

TO  ̂ ^

 m̂ F̂  fTORff  ̂9TFT 

 ̂̂  w  w  I I 

jT-snf̂ ^

— ̂ 3TRT  f̂RT 5̂  ̂

5  T̂PT OT  ̂ gfTT,

^  3TCr ̂  ^
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U6K fiffdid  1TFTT  T̂PPTT

Vk R ^  T̂FTT

n̂w,  ̂^ Ttijt

*THT yH    ̂ 5̂ 

5T ̂   ̂Iwarft

 ̂   ̂ ft ^  ^

  R̂IT  ̂ I

iTPR  r̂tN̂ N̂ dt

r̂̂,  fV ^ ̂  5 ̂

 ̂ ̂  3T

 I  ^   ̂̂TT̂ ̂ I  ^

•ify  ̂ t̂ 5TFT ̂  -̂ d̂

I I ^ ERT̂  ̂f̂t̂TT  K T

®fRft  ̂I   ̂  ̂   5TTT,

 ̂^̂ cl  f̂tf

n̂ft  TT ft T,  ̂ ^

ferr T̂RT ŝrrî ̂fx r̂tst  

lai Ât M ’̂sf̂ wnr drĤ  ®r.̂ n, 

^̂51*1 Vt ̂Icl  ̂1 *̂1  *1̂ ®t̂^

 ̂   5Enft rfy  ̂m  f,

 ̂  F̂R  Tm t̂TR ̂  t 

IV n̂ft rPT  ̂̂   I

R w   ̂  ̂ I,

fr  fT ̂rnft ̂   

fsicT H  ̂    ITT

t,  5̂T̂ Tff̂   ̂ ft

 ̂ t I T̂ff TT

wr wr

f I  ̂51̂  ̂frnr ^

t’ ̂    ̂ f u

^ I w  H ^   ̂ p

 ̂ T̂  t fk ̂  ̂  ̂  ̂

11̂  5̂TF̂  I ^

 rfw2j nf̂  ̂  ̂ ^

TOwm w nnwr

T̂ rr̂ fV ^  TcRm  ̂  ̂ f  ̂

3RiR îsmi  liji ̂srPT I 

m ^ ijw ̂   fk̂rtm

’TT f ĉprft 3̂n1 ^T

 wmm   ̂ ^T

 ̂irf̂ RiTT  TT I  ̂ p̂ fsRT

 t1l4 ri  ̂̂    ̂ 3̂r*T̂

*T̂ ̂ ®hdI dH  *T1

 ̂̂  I  fTORT

TT I  T   ̂  f^ f r

 ̂  ^   ̂ Tlii

 ̂^   ̂ I I  ̂ŵTor

 ̂ I ̂   ̂ ̂  ̂   f̂ ̂  rf

Trar I I i;îdliĉi  ̂  ̂ i

T̂*TT TT5T  ̂  ̂  ̂  ^

^ TTjp ift  f  ^

T̂*TT  ̂ IT̂r̂  ̂ ̂ ^̂*1T 1 

 ̂sttRt  ̂Terr ^

iKIm i  ̂ T̂R I

giTT   5T̂ Tot fm t •

Subject to  any agreement  to 
the contrary, an adoption does not 
deprive the  adoptive  fatho or 
mother of the power to disiose of 
his or her property  by  transfer 
inter uiwos or by  will.

 ̂̂ nnr ̂  rnrr f ftjr

w   ̂̂ ^mr g fV tT p̂  rir 

 ̂̂    ̂  h)  Tnr f̂eT̂n̂

 ̂1  ̂  ̂  T̂T V̂T ^rTTif̂Tin̂ 

fTT w Fr  ̂   ̂ t  ̂fi

t̂5F5FT  ̂ t4  ’ptt  I rnT

 ̂f*K T5T  *FPC®r

^  spT I I

r̂ Trf̂ t fV

 ̂ F̂T  ̂ TTf5T

 ̂I f r T ̂   (T̂TT  

 ̂ TFit   ̂  ̂TpiT
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 ̂  fft ^  =5rr̂ fro ^

 ̂  ̂#5T  ̂  5f%T I ferarr 

%  trferm ̂  ̂  ̂  ^

I 5RM ̂   5̂ ̂   ^

 ̂ % ̂Ŝ TK  ̂̂    ̂  t I

 ̂ ?TTf̂  ̂  ̂?nfte  t*. 

 ̂  ̂  ̂ cTW  ?nft̂  f  I  frs”

 ̂fW r t I

wh: 5̂17̂ % :

n̂rft TRvm

n̂̂RT̂T ĉiH   ̂ ^

f%JTT |?TT fr̂ ?rw »TT̂ fWT ^

*T̂  *̂t»di ̂ftr ̂   ̂ % ̂rnft 

f  1  'TTdH><   ̂  %  fir̂ Fr̂  ^

TOfl̂  ̂  ̂I  iT̂

 ̂ t •  “5̂  5T<'+Td  ^

TT:" I '

An Hon. Member: You  should ad
dress the Chair.

Mr. Deputy-Speaker: At  least  on 
this occasion allow  him to  address
■omebody else!

Shri Pataskar: I must undertake the 
liability to visit any place.

Shri Nand Lai Sharma: With  due 
deference,  I have not addresŝ any 
person except your good self.

Mr. Depaty-Speaker: Yes,  yes.  I 
accept that

Shri  Nand  Lai  Sharma: And
through you I have been  addressing 
khe  House and  to  some extent the 
Minister in charge.

 ̂  ̂  ̂  «TT %

^  55R: fcrr i  ̂5?t 5tpt  %

irmr fwr ̂   t ̂  S’*"-
 ̂I  3T̂ ^

n̂fif ̂    ̂   ̂I ift oqpKl

^ ̂ TPT   ̂ 5̂ ̂3?T5r  l ̂

 ̂ 5̂ ^  ̂ +dl  I

5  ̂  ̂ 910< srncT w +̂h %

5̂  ̂srrf̂  ̂  ̂  ̂ ^

 ̂ ̂  % fW ?ftr   ̂<Rvhv

% fW ^

f̂»Rt  ̂ n̂" I OT  ^

ipft  ̂  ̂  ̂ ̂   ̂ t 

r̂tr ^  f f%  ̂ ^  ̂ r̂l̂-

 ̂  t I  ^

 ̂ftr ?ntT ̂ ?ft ^

 ̂  ̂  I ?rrT ̂ w  ^

5̂FJ[?ftT  cRT ̂ F̂IT  I ?n%T

 ̂  ̂  ̂>da»i ^

f I

 ̂  ̂   ̂   ̂  ̂ ^

qrft>RiR  ̂7̂ t| I Ji p[ 

 ̂  ̂1TRnTf?=R<TH f̂ 

 ̂  ̂ f" I  ̂  ̂ «TTT ^

^   ̂ f+<ll 1 
t̂fn  ̂ r̂»iT

 ̂  ̂  ̂   ̂ r̂rWt I w  W T 5TFT 

 ̂ ’3fft   ̂̂   iffTT

m   ̂  ̂̂  I w-

JtTT fHq<;H  ̂ T̂TT

 ̂  ̂ ?r̂ 5T

5RTR ̂  Wl fJr̂T fTO

t «

^mr ?Y  ̂  ̂ft»

!Mf<i|4Tf̂ dT  w rr  qsTT:?

 ̂  iftr  % 4\< *il< ̂3̂ ̂  f̂RT̂

 ̂̂rnJ ̂  ̂  ̂  *nT ̂ rr  ^ ̂

 ̂ vT̂iTT vTŝ ̂  ̂  arrr f̂nr 

 ̂ f̂nrr   ̂i ̂

 ̂mm  ̂  I I t̂fm % f%*ft

r̂f̂ T̂%TT   ̂  ̂  fkm

 ̂ T̂RT fiRT,

eft  vf̂ F̂T ̂rr  ftpTT ̂ TT %

ft T|rit I ^mx t  ?rf 

^ Ridw<  snrr, f%
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T̂RTT % ffRT % ffPT

imWT 5fft I  ̂  T̂?%

 ̂   ̂̂  ̂  ̂  ̂t*TT,

 ̂?l>tf ̂   ̂ t̂*ft I ^ 

y'«M<  tidW  ̂  ̂ W VT̂p % 

5RT 3TF?r fWV I  ̂  ̂  ̂  ^

 ̂  t I   ̂   ̂^

RreRT  ̂  ̂  5^

«TT ?ft  ̂ «rr f%

 ̂ ̂    ̂̂ft? ̂ f^ ̂  fîin

 ̂TO ̂ ̂ =nrar ̂  i

 ̂ ̂  ̂  ̂  ̂    ̂ 5TTT

 ̂I ̂  WTX   ̂ ^

«̂r ̂   ^̂T?rr «tt i   ̂ Fq«<qi 

 ̂  f̂+T   ̂̂iVt   ̂̂

»̂T   ̂?ft ^

5tnĵ  ̂   ̂  ̂  ̂ ŝrm i ^

smrr % mR<̂  ̂ ̂  wr § ^

 ̂  ̂  ̂  t̂eFTT ^

f  ̂l ft: fro ^

 ̂ n̂ra”  t I  ̂*t‘Hh 

3TTf̂ qr ^  ŝrr#̂ fflr ftp:  ̂ 

ft̂  ̂  ̂  ̂ W % T̂?5̂ci %

?rm ’sftr  ft:  ̂  ̂  ̂ *̂tttt

f̂TR ̂   I ft»̂ W   ̂ ̂’TRT

f̂»pp   ̂ ^

t I  ̂  ̂  ̂  ̂ ^

^ 5fff ̂  I ̂ f̂t»̂ «iN ̂

I OT w 5T»r OT ^  ̂

frrr R̂hvr  ht̂  ̂\

?wr A  % 3T5̂rTTir ^

i flk ><<PrrfŴi  T̂Ht M'ffd̂^̂T %

îTsr?̂’  ̂ j I

#  %W ?̂Tfr ftjT  ̂  ̂ •ql̂al 

 ̂fti <̂Î«T  ̂  ̂  ̂  ®PT ?j\T 5TRTT 

5f>T 5rnr  ̂  ̂  r̂fw %

%  ĝ'T̂RT ft̂  r̂TrTT t ?ftT 

n̂f̂ %   ̂̂  5TR#  ̂WTT

JHTT*? ferr ̂STRTT | \ îft ̂  1̂4 ft̂  

 ̂  ̂ ftt sTRTT  ̂ft»̂ 3n>R vr 

dVKifmî K iT̂nrsT O t̂o ^

# fiRTT ̂  ̂  ̂   t ft?
Ĥnrsr Ohto  f̂t i ^

 ̂ TO  ̂  ̂ ’im ftr̂

R̂TT  ̂ «TT  T̂̂RTsr  «ftr

TT̂RTsr fmr̂   ̂  ̂ t »

w  % vTdHr̂  iTfPÔ  f̂ 5

mr ftr% r̂rr <3W

 ̂  ^ %î  ̂ t| f ̂   ̂ ̂  ̂

 ̂Ri’41̂ #  ^ ̂   ^

 ̂Vffftr HflTT̂ ĉTR

«ft «fh: ftRT   ̂«TT?ft ^

^  f5T  ̂  ̂ WT?:

%  ̂  ̂ ?fhc  ̂ *TT ?ft

R̂mr  ̂ sfTT ST5̂  ̂ ̂ «TT I 

T̂RTT  ̂vJ<l̂<qr ftTT̂ r̂m vJMpr̂l̂ 

•T̂ 5  ̂*

<̂«rtfM«WT %   ̂ r̂cJTW

4 r̂nr  ̂ r̂nrr  ̂ ^

 ̂ *̂ 1̂ i I W   ̂ ^

 ̂ 5n̂ % ̂THT T5C ?ft ^  V^

iRlft  f̂ HTT  t̂VT  ?ftT  T̂TI%

 ̂  ̂ 51TFT  ̂fWr  ̂I

4 ̂  ̂  ̂  f I  f^

qfT9rTT  ̂ r̂hmr ^

«rnr  ̂̂ ttt?  f   ̂ n̂mRrr

j I T̂TT ?«; %  ̂ ̂

^  It   ̂  ̂  ̂ <̂.«iir«i*T>R

srv̂   ̂vTwit  «RT t 

n̂r>r  t

‘desertion cruelty, virulent form 
of leprosy, second wile, concubine 
or conversion.*

?f\r ?iK f̂rar I

‘any other cause justifying  her 
living separately*.

?r̂ ̂   ^

 ̂ ̂  ̂ I ??Ŷ:  ̂ % irm  ̂ft^
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m  VT  t   ̂  ^

 ̂ qf̂ *»ft ?j3j  I 

fv  vr q% TRT  ̂FhT TT̂ 4 

TT?f *»?r  %cTT I, %

m   Tf  W W ̂  ̂  ̂  

?TRft %ftr ’f  ̂ HT 'Mî f̂t «ftr w 

?TT̂ # jz- ^ ̂  «nfT

»Fnr f ^

“r  ̂«f̂  *FFf” ̂rft ̂ nm ̂ ̂   i 

^   ̂  «ftT îsronr «ftr

tor# ft  3rt?  ̂ f 

ift  qfT̂nr % ŝft̂ ̂  ^

1  *Tlt rft iTTiRr̂TVT ̂ TfPn̂

 ̂ <̂uiirMM̂-n: %   ̂^

 ̂  ̂ 3n»nc  ̂ 4 •

*'visrtifi*-mf<̂ ̂’wt  fsTT̂Tf̂ntt̂ I

f^; n”

3ft  'Tf̂ ̂  ̂TRTT  T̂

I,  ̂ ̂ I  ̂5̂  ̂ ̂   I.

I,  ̂5  ̂  ̂^

^  ̂ Wm I, TIW
 ̂'̂ Tf̂  ^  ̂   ̂^ t

SFT ̂  ̂  ̂ m̂PtT ̂  cftW ̂  #T 

frr  ®Ft %  ̂«fh:   ̂̂

 ̂ jfT?:m m  ̂   ̂ ^ ^

I ?ft irmfWx ^  ̂

%!TT r̂rf̂,  TO ^

T̂f̂ I %rrr  ’̂fr̂nr  ̂^

?TT5 % ?mr %  ̂  ̂*FT  f

f̂  infer  ̂H»wm %  ?rV?:

2jfTOrf̂ %  ̂ WTT T̂i| wr  ̂ 

Ttr t ?

 ̂  ̂ 1JW   ̂  *1̂

ŷrmTT  ̂  ̂ r̂m ’urt

^ A  ftr  «PR ’'Wt Jift̂

TO *ffT ts'i<rî<»J|  I TO ̂ W STCTT

I * ^

18 (3) A Hindu wife  shall npt  b« 
entitled  to  separate residence  and

Mialiteiiance from her husband if she 
is unchaste or ceases to be a  Hinda 
by conversion to another religion.

18 DECEMBER 1950 Adoptions and Main- 2888
tenanee Bill

 ̂ qr   ̂f%

KTFTT I

*If she is converted to any other 
religion or if she is of an unchaste 
character, then she will not be en
titled to separate residence*.

37̂  ̂  ̂ ShewiU
not  be  entitled  to jnidntensncc

qrî t̂̂ irTOifk  ̂ ̂

I f  ̂  iTPn

 ̂I TO  ̂

a TOF# 

^  VHTT ̂  TO >rm ̂ ̂  vr 

ft̂  I

smr  ̂  ̂^

«rtr % t̂rf̂  ̂ #

ifif ?iTT  ̂ ^

I f̂ «rr̂ f  ̂% fv ̂  ̂ f’TTft 

irmitT I,  ̂ ^

f^

 ̂ % TOT ̂TT?T ̂  ^

%  iTTfif̂  t I ^  ^

«rrar  ^  ̂ ̂  | fv

fT̂î TT  ̂  fro «FT  im ^

% TO  ̂ T̂RTT  TO ̂  ir̂

 ̂ ĴT »̂WT  ̂  ̂   ̂

f, TO   ̂̂  ̂  3T5T qt̂ T̂ Kft

m TOHT WRIT  TO %  ̂  ̂

qpft ?T̂ ’ft̂ i TO  ̂    ̂ ^

%rsr ?T̂  TO % fW  ^̂T?rr

I fv TO   ̂̂    ̂«r»n: to %

ITRTT   ̂  ̂ ^

3̂̂ :̂?iiT  ̂«rnr  ̂  ̂to =ft f̂rr»r 

 ̂ I, ^  ̂   ^

4m  ̂Tîr t I #

ipft 5TOTT % ^ ̂
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 ̂ ?TTT ̂  ̂  ̂  ̂    ̂ TFT

 ̂   ̂  ̂ '517̂,  ̂

VWfhT t ̂    ̂   ̂  ̂

VTFT  ̂fkWR 'Sn1%

% ̂ TR# TTlrf̂   ̂ f̂ RRR

I  ̂  ?TT̂

 ̂  ̂’TV ?ftT f̂TTT  TO 

®̂f*W *1̂   ̂ f̂»T ^

r̂reft I ̂  ̂   % mvjf

 ̂  ̂PfrcTHT 5:̂ iTt̂nrr *Tfr  *rr, 

WTRR

I T’0’  ̂  ^

ITWT̂T̂   ̂  I  I

H+TT ̂ ̂RT ̂ ̂  5T̂ ?rtT ̂  

 ̂ HW’TT f̂TTW F̂TT̂ OT

 ̂ iTf̂  ?lff I Hr»tfd̂ d =̂ 7̂

%  t  ̂  ̂ I  HcwiU

also be • chtrgc on the parentt A ̂TROTT f

fw qr  TO ̂  vrmm ̂  ̂  

f̂ r̂rr̂pT 1A

TT̂ F̂Tf̂,  r̂fĵ

# fir

'cf«f ?f % R'W'îf  *h  (

tf  ̂  ̂  ̂ ŝtst̂ h:  ̂ ^

vfffv t *TT

T̂T̂   ̂ ̂  ̂   »irI F̂T*T ̂

?T̂ ̂  apf  f IR ^

 ̂I ̂ Pt>H 4"  'R ̂  T̂ §■

JR ̂    ̂TfT ̂ ?ftr   ̂̂

Wî  ̂  ̂  ̂  ̂ 5̂rV̂ ^

 ̂ T̂ %  Ŵ ̂ff’T ̂ ̂  *TT ̂  5T̂ 

TfT̂ I They arc rot governed by Hindu 

•h«tni8.   ̂ ^

m f^ %  K̂r, ^ ̂  ̂  ̂apRpir

#  «rnTT I

v̂  % T̂PT r̂r«T R̂T  ^

W WR  g?rr  ̂:

“A dependant’s claim for main
tenance under this  Act shall not 
be a charge on tĤ estate of  the 
deceased or  any portion thereof, 
tmless one  has been created  by 
the will  of  the deceased, by  a 
decree  of  court, by  agreement 
between the dependant  and  the 
owner of the estate of portion, or 
otherwise.” '

A  I  f̂RTTT qfPSHT «ft

Mld̂ <  ̂ STRT?ft ? ?nf?̂

% iin?jr  % fW ̂    ̂f̂ T̂T,

mx   ̂ Tt̂,   ̂

 ̂ >TT'T TtW,  STTT ^

%ttx 5zrf̂ % 3kt t̂̂TT r̂rf̂ f̂Vr 

^ 3zrf̂ m:Tm ^

Ttw  ̂  ̂ P̂f

7̂1̂ 'srrcPT,  ̂ ̂  ‘T<̂i 9̂[w  ?T̂

w ̂  ̂ fq I
^  ̂ I

^  ̂ % iTT̂ ̂TfT

 ̂'3RT ̂  ̂ TRTT •Tift  W

% 5RT  n̂% ̂  >̂tf  ̂Vêrnr

t̂*T   ̂I   ̂ 'f)  % Ih«(

 ̂  ̂   *pft iTflTcr  1̂ 

 ̂   ̂ ?rk ?T̂ cfr

 ̂   ̂  r̂r% ̂

 ̂ I  ̂ ̂ ti‘*>df 5  ̂*̂Trr ̂

V̂r€t ̂  '5ft qj ̂

5TTFT % TO  r̂ t̂5TT   ̂I

T̂TT TO %  ̂ ŴTt  ̂^

 ̂̂  ̂  t| f I 4 r̂r>«

M? t  ̂ r̂rraf̂ ̂
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’TR   ̂ I A  5

^  TO  ̂  ̂iTfTiT

Have  you  given  the  accused 

any benefit of doubt  fTT   *PT

 ̂  5rf̂ ̂   t ̂
 ̂ ^  rnr 
 ̂  ̂ i  Trr

r lf*frT ̂  ̂    ̂ ŝrrf̂ *TT

VhTTT   ̂ RTR  ̂I 4

f f̂ ̂ TTfFT ̂TTT ̂    ̂̂  ̂ TTT

W  ̂  ̂  W I

TT r̂rencT  r̂nr  ^

T̂T̂  ̂ nd*f TT ^

^  TTOT ̂   5̂  ̂srf̂ T̂ 5Fn

 ̂  ̂̂  ̂  ̂  HTsr cR
 ̂̂  ̂    ̂ft  ^ Tm
 ̂ T̂TT *T  lild

r  ̂ sRTR  TTTO fw f̂t 

517   ̂̂  ̂  Mpâ ̂̂  I

^   5FTFT  rrT ̂

f I

tftRf SIVT̂ro ̂ rtw  91̂l

n̂îsr, fr ̂
rRTOTf̂  ̂
i4r4N ̂ riR̂ vtsrm^vt

^   ̂̂  I t ̂  ^
*rr4i ̂  5  fVr  ̂  ̂   

ipmTRT  f̂T̂rrs  ̂  ^

M’trtt  r 11

 ̂ T̂i f ^ ̂   ift ̂iifrsr T̂ 

 ̂ Wt ̂   ̂f   ̂T4
n̂rr ̂  t  ̂fsr̂ trt ̂   i 

 ̂ f ft

4̂  ̂  TT̂ ̂  fV   ̂̂*rr  ^

 ̂Vlfex ̂  i *ij I  4  5Tî

^WPSH    ̂ VTHT *̂f̂dl j I

 ̂  FT ̂ I n ̂t TC ff J   ̂ 

ipnf̂ v JTT ̂   snrr  ̂

riT̂ ̂   ̂  ̂ ^
fh T

^̂rm,  ̂̂  ̂   iTsp 
W  *lt fv ̂   ^

ipi iĵpi W  M i ̂  5RR ̂  Vt^

wm rr i A stprtt g m m  

^  I, r̂ f̂dw  fsf

 ̂1  ̂̂  ̂  5T m irenc f̂ îT I

 ̂TT   ̂ f̂f̂ TR

Wr R  Wr FT

TT ̂*TTTT  raT TfT 

VTff-WfT  ^ ^  ^

t I T̂Tsr   ̂ I ̂
^ T   ̂  fJf ̂  JjOT4ilf*ld

cR̂  5T̂ T̂ I I 

JJlTF’fr  ̂V̂(T3̂  ̂ ^

 ̂ 5   ̂̂  ̂  ^

ft   ̂  *fft rr̂rT I ̂  w^

Vrpr5  f̂̂R.̂TRfV ̂  ftr ̂ Tf̂

 ̂vjIR  ̂ f̂ HiT  f̂ îdT  ^

 ̂  ̂RiR̂d   

cT5t̂ 5fR    ̂̂ TRRR

t̂ TT f̂W I 

 ̂TOT  ,   ̂ ^  ̂

ir̂l ̂  f ̂
^ ̂ ̂  ̂ 4 î Tî f m I  R̂̂ 

 3̂TR̂ 5 fe  ̂̂  ^

1̂RR Tn7TI 

fFT  ^ ^ t

W T̂E  ̂vî Tl f̂n I ^

îrrft vtfw ̂  ̂    ̂  R̂̂ ̂

ip  ̂cRv ̂  I rf̂

mf̂ T R̂  IRT ITT

 ̂̂    ̂  ̂r̂
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T̂5Rfy  ̂   ̂ n̂fsPTiThnT

VTH  ̂  ̂̂ fv ̂

vf̂ TVTif  ̂̂    ̂   ̂I

%(m  ^  >̂T?Ti  f, T̂TT

??W ̂  ̂ ̂   ̂fr ̂

I m̂r w v

%  I,  f ̂,  yr^MR, im i  ̂  

sWf % ?rr?i ?̂TT wn

VFp" %,  ^  ?ft̂ llT̂r cT̂ w ̂

^ ’Mifîttii ’HiTfjwT w

«TT̂ w\ ̂ RTT  ^ >ft # ̂ nmm f

 ̂ %  trfap̂T t   ̂ ^

 ̂  t ft?  ̂  ^

f̂*̂ VTT   ̂  ÎJtf ̂ TW

ft»̂  ̂pA   ̂<?i«̂  ̂ ^

?TT»T  % ̂ TRT ̂fRff̂T ̂ ̂

n̂rr 5̂   ̂  ̂irf̂snrix

 ̂  ̂̂   I  ̂ 'd̂  ̂ ^

5TFT hM 5idT  ̂  ̂̂    ̂ %”

W?lt  ̂ft» ̂   W  *TRT ̂

TCWT   ̂arf̂vR  fîrr  ̂

ft; ̂  ̂  W ̂  5T ̂ I  ^

*njlr  ft* ̂   ̂ ̂ I

*rr vTî' sffr »̂tt 

l« *

 ̂ qr  ̂ r̂mm wi

t n p :  ̂^ ttt2̂ t ft^  ̂^

 ̂ Ĵ̂ ̂  5T  ^ «R

t, ^  f̂r ft̂ ̂  ̂  ̂  liberal 

WOTKt  t# ̂  VSITO ̂   ̂ ̂  

 ̂ftr fip5[ î ^mR  5TT  ?  ifr

I  ̂ ̂  # ft  ̂ fk̂ T 

f*r5T îRTf îVip:^  ̂

9TW  ̂̂rft̂rmr ̂ ft» ̂  ft>#  5T¥% 

*rr   ̂  ̂  vr ̂ ̂ iRTv iir It fv

W ̂  ftnp  % %?  1RTT%  I

 ̂ ̂ ftK I ft»

m

irf̂ifTT̂ ̂  f̂inr ̂  ̂  iR̂ ^

ft»  ̂ ipr «̂T ̂ WK 1

^  ^Rm   ̂ q»̂ T<diy<i

 ̂ l?«[T ̂ ^%ttK frfwm

 ̂I 4 '̂ Hni 5 ft» ̂

%   ̂̂  ̂  t; ̂ ft̂  W  ̂   ^

%ttK mK  ̂  

^ ĵTPft%jTPfY 5̂rw1r 

«pm<  ft# Jtr f[  %  Ĵdlftf.  ̂ 

f%*TT ̂T?rr «rr 1 «pr ̂  ̂nrt’  ^

?ft •T̂friTT  fH<f>̂<IT ft>  fTf

 ̂snpr̂ arrfftrJH t  ^  5?nt

 ̂   ̂  ̂ t,  ̂ t̂iff %  t I

#* n̂rw  ̂  ̂ vt T̂T̂

ftwrm* j, ftnfT î t ’̂̂T̂ -̂dHd

 ̂ ̂ HT 5TTi| xhnr ̂  ? >ft

^ 5«TT «i»ial <rT ft>  ftĵ 5TW

r̂fw V?n ̂ ̂  *f I  5RC ftRT  ^

 ̂ 'nfvpfhsr ̂frftftiiT

vr VnRT 5T̂  ̂I  w  %  T̂TT)

ft̂  *nTT ftr ft̂  ̂  f̂nrr ̂pr ̂?wr

11  «nrt   ̂ ŵ f̂t*

 ̂   <TT I ̂  ̂  frf̂ftror- 

Rlc) «T̂ *ft,  ̂ ft̂ 5̂

*TT  «TT I *prf ̂  ̂ ̂ m̂TT ft> w 

ĤHI ?TR»  3t̂ ff̂

 ̂ *'̂1̂0 I ̂ ft> HTV

?rr̂r,̂ m̂  ftr̂ f̂sfftnHi | ̂

 ̂ ^̂TPTT ̂  ̂

îRRT mW3[ 5T1̂ «TT l«TTT  ̂ -iTTf̂ 

 ̂ftfT T̂TT «ftfT «Rrf %ftK 3  ̂ îTT%

r̂r vnpr  % ftpr  i

OT fî\v\ t̂?T|ft̂ f̂tfr

w rm

ftî  «RTT  ̂ ?rr n̂n ftw ^
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wm fw w  I fq̂ ^ r̂m 

 ̂ t I

W  % W tTRT

 ̂ «ftr ^  w  ^

I WT JTTOTfir  qf I 

^ ̂  ?TR̂ TT, ?TT̂

*tt ?TT%fr «rr fr ̂  ̂

?ftT Ŵ  ̂   % f̂ RR ̂  ?ft% ?TR,

 ̂  ̂  ̂  «T)TW 3̂OT I ?PR ^

 ̂  ^  R̂cTT «TT  ̂  ̂ •«»ir  ̂  SPT 

 ̂  ’TT qtr OT ̂  JRT̂NRT 

«rr I qf̂  iTSF  qm f?rr «TT 

i% ̂  dl»i   ̂̂52TKT ^

qm fw ?rr fro # ̂  ̂  ̂  aîFTT 

«ft I ^  ĉ nf̂

Tîr

t ft> Ĵ̂TRT ?ft̂TK  ?Tff  r̂f̂ I 

’RfTT  T̂T̂ ^̂J  | \

r̂rf̂

r̂tr   ̂ îfq*̂  ’̂rrf̂

n̂ <. ̂  a   ̂̂ <1 n=t)̂c ̂    ̂5TPT I

^ rTT̂ % ĤTRT iftvTR ̂   ^

l̂<;+n ̂  'ft'jj âf ̂    ̂  T̂

 ̂  ’ffT  ̂  ̂?ft  ̂  «ft I T̂RT ^

n̂>T 5HR r̂fîi>2iT

<ff ?T̂   ̂ eft OT

 ̂ ̂ T̂TT̂  %  ŜTRTT «TT I ^

 ̂OT ̂ KhI ̂   % ̂Ptf ’hÎ K

 ̂   ̂ ̂ft (ĥIT̂ %  ŜTRTT ̂  I

vlff̂Trf T̂fgf  ̂  ̂’Tl̂  ̂;

 ̂  ̂    ̂  t 3 f t ^  ̂

51̂ 3fr  5T̂ %

 ̂T]|?TT   ̂  I I «rrir  ̂  ^

vft̂  ̂̂ >TR T ̂   I *

[̂TtT ? VĴ ŜTJft îtsr  ?T!?

% ̂THT f%   ̂  ̂tr I, ̂

% ̂   ?rrT % ̂ cTT f 12?̂ fWt ̂

^Ha ̂  ̂f̂ <n ?T̂ ̂ I ̂  5nniT ̂'̂ WIT

tenance Bill 

 ̂  ̂•»>l'jH q»iH  I

T̂Tir. ^  arrf̂rfev tTltiîit

 ̂ ^ T̂ I I ’R' i

fa yrr iqrj<ŷ

w f̂ ’̂TT 5ftf% 

TRT I,  ̂ ̂  «TT ft> ̂ «r+4t ̂  

 ̂̂    ̂H%TiT  I  H

 ̂ ̂ft̂ f̂nrr '̂ptt ft»̂ %

 ̂̂ I ̂  iPTT ̂  *Tf̂ f% 5Rrrr ̂  

wr %!TT  ?flT ̂  fa?rr 1 îrr ̂

ifNftihft 5FT ̂  ̂   I #T ̂  

$ ̂ q̂̂ ŝ-qî ai I ^̂rr̂tiMn 

 ̂  ̂f̂TOT̂ *A'aj< % ^

?ftT   ̂I ̂f+H

IT ̂   '̂l̂dl ̂ fa  fa *T

f?RT 5TR,

?ft ?rnT   ̂ ̂  t| I I ?iN 21̂ *TT 
<̂\ i'̂ ̂  TO  f I ̂ffâT 4'  %

 ̂ % m̂ ^  T̂5W,

«ftr +̂+-T̂i  ̂ fif ̂  ̂

F̂T ̂«»>a l  ̂fa»T ̂  *T  fa

 ̂<ri4  f̂nrr t̂t   ̂1

?rrT ̂TTPTf  T5C ̂TRT ̂   ?ftT ̂ 

ÎTTIT̂  I fa WW

 ̂ ̂  srrfaiTt ̂  A far  vf5̂ vt 

 ̂ ̂  ̂    ̂ ̂   ?TPT ̂

V̂TTT 5  I

 ̂ fâ |?rr «TT ̂  ̂R?r ̂ © 5Mi<S*bT̂ 
d̂WI ̂  fa ̂  f^  ^

n«i<{l<Hl «FT5!T *T̂ ̂ STT̂ ̂

«T̂  ^ ̂  f%q»   ̂̂

Vtf̂fWf «M»il 7̂̂  ̂ I ̂ RT  shfa-

fa%w  ̂ r̂nr f̂rm ’tPTT ̂  \ ̂  J3rt 

«ITT̂»T#5rT

?t I w  ̂  ROTEH 11

 ̂  %5T % sn̂ IT ‘t'lĤ'1 w*TFr
% fair ?rrT ̂  fâ *t   ̂?t1t fâ  ̂
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 ̂?ftr ̂  ^

 ̂  i I

f̂hr*5r5%̂vtifRrx̂.̂

r̂r̂V   ̂ 1  ?T̂ WT ̂rp»t 

 ̂   ̂ «̂iWT R̂?rr  t

'«Pt ̂rrft  % f?PT I   ̂

TO  îhrr' I W W  7f%*T %

TO’TRf I  ’SRT  ^̂ +Y% ̂rnr

5̂5Rf   ̂ ̂  iR?inx ̂  ^ ̂

 ̂ *rtr ̂  % ̂TPT

vHŝt ̂   ̂ I  ?rrr

^

 ̂   ̂ ̂  Rl«(  6+ ^  I

W % f*i>d*ft Pi*H»d ’Nt  ^ ?rrT 

?nrr  f I «T̂TR ̂ 

ft»W ^  I I m\̂4\

ftnrft OT %  ^ *<n̂ ̂  4̂ s ^

m*  vpn*  iprtr  ŷ Fm'I

T̂ RTfl 

 ̂ v̂eft ̂  T̂r̂rr ̂ 1 

apR î^^rfT   ̂ T̂3T̂  I

iiRK %

T̂T*f  ̂ ̂ TTS’  I

 ̂   ̂  ̂  P̂T̂ t ?rt c ^

VfiBT V7BT ̂ ̂  ’’lî TK.C1I   ̂ ̂  ITTT 

5TR̂ f I ?TO eft ̂  ̂    ̂ T̂

 ̂1̂*1 w %  ̂ *̂i(̂

vr$%̂ FTTT ̂ Tre'̂ P̂r 1  vfhrift̂ ^̂ ri%v

T’̂'̂SKT

j OfT w  ̂   Tsft  ̂ ̂  ̂wktt I

sRTT̂r®̂ ̂   f?rcrr «rnr ? ̂  ?srrT

^  <ni  fî ĥ»rwin»r̂ 

*pff ̂ f̂r̂ n̂ ’̂iFrr  r̂rsr wr w 

I  r  ̂% ?F̂

tpt  ̂ ̂  ̂ TPT ̂?ftT

 ̂ I 5FR WT

 ̂  ̂̂ nrr̂ TĤ irrr % ̂ ntr

I

r̂r®r  i 

f̂fiRi cT  ̂̂ nr̂rnN : wr # ?nft

Tt̂ |tr ŝltrT|d<jd̂ % iprf̂vTV 

<t>(*H Hltf [+4[  I R̂T T̂R̂ % 

fSTî Hĉ ̂   gtr  ̂ ̂ttT  t 

vff*T  % f̂vTT*T)  f%  Ti'Ŝt

 ̂̂  ̂vjiN<i fw ̂TR f% #  ^

f̂t̂ ̂  ̂  I ̂ TTT ’mHh 0̂   fWl̂

 ̂  ̂?ftT ̂  M\<̂ ^  f̂T̂rr

TOcqR  t  ^   ̂^

^ % I  ̂   ̂517̂ ̂   ^

?ft ̂    ̂  ̂?ftT

qnr ?n̂ ijr«fd'+r>r  ̂ ^

 ̂'»lldi ̂  ̂ »T̂>̂r̂ ̂

ŜTRft ̂ I  |[̂   ̂ ̂ ^

 ̂  11  qr qiJFFT

ĵmrc ^ t 1

^   ̂fVC f̂Rft ̂  ̂  7̂T̂

WT # «!KJft ?fh: ?rk̂  

% ̂*̂«f)  T̂ ̂ %.̂>5T ’M N ̂ ̂  H'̂ 

^ ̂  ^

5 I '»ra' l̂ l<(t % WK

 ̂ # =5T̂  ̂   ^ »ft̂ %

4Fw5ft  ^

5FW< fHt, T̂PTT̂ I

 ̂̂  ̂  ?r jtsT'in:   ̂  ̂I

 ̂ ^ ̂  ̂viff ̂  ft̂nJT  ̂^

t, w ̂  ’JHR ̂ TTT %

 ̂ ?rnT # <̂d1 ?f\r jr̂  ^

TTf̂ f^t t

f% % I ̂   ^mtf̂

 ̂W % ̂'iWRrsr ̂ iftr 1̂   % 

 ̂ *f.%̂ 9.ot f  fn̂l̂'a  ̂̂ TR

f¥p̂  I
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%  ̂r  ?rn!)

 ̂I '*Ĵr  ’HM <. .̂>ŝl  ̂ dlĉ ®h'  ̂

^ I I   ̂ ^

irf iTT7 T̂vff ̂ fRft "ift

HI   ̂ ̂  t  ^ ̂

91̂  ftw ̂   ?rnT ̂  fTRTR"

% ̂    ̂  ifcRTf I I

’5RT̂<T̂T wit: WT ̂

ff t  #  ̂   ̂ ̂TPpr̂  ?T̂   ̂I

^  ̂̂   ’Tf ̂

mi  ^  %

f̂nr ’C[*i> ̂Tpĵ ?rri%̂ 

m  ^  ̂  I

 ̂ ̂   T̂RTT ̂ I

f̂tK ̂rnr ̂  ̂rnr ̂

 ̂̂   ̂ ^̂Tf

wrdt f I ̂   ?rr p̂tftt ’tt ̂

4 #  vtfîRT ̂  ̂    ̂inr̂  ̂

I

t %   ̂  «rr  «rnr

 ̂sft̂snr vt f ̂ft

^  ̂̂t»ft

l̂f̂<J I f̂e«T

% 3?TT 59; 3ftr ̂ TST̂rVr T̂f#

¥  l(ft «f!5F5OT ̂   ̂̂  ̂

Rjipi ih)  ̂I

r̂?)T  HTTt TO" V # ir5  P̂TT ̂

T̂TT̂  “FT ̂    ̂ I

T̂PT ̂   W  #, HTfft ̂

? o  ̂ %T «f>'̂«i   ̂f̂rr*RT

«PT   ̂qfff̂ ^ ̂

?r?% qr   ̂̂  ̂

*rr fon m  | |

f?r TT ^ î FT̂-Vif 5ft ̂

?Tr3T̂

 ̂̂  ̂ r̂rfer ̂  ̂rnr,

 ̂YTmrT ̂  ̂    ̂̂RJcTT I

f̂FT ̂  fV ̂ ŷrrfr̂t  ̂ ̂  ̂rv9nr

irf̂  ^

I I mx  ̂ 5TW  qjid̂ r̂

 ̂̂  'Srnr ^  ̂  t̂ ?w

eft ̂  ̂  ̂   ^   ̂?IT5

 ̂  ̂  n̂f̂*, q>T35fOT

 ̂̂  «lMI ̂ftf *Tî ̂tSTT  ityf̂TH"

 ̂ ̂  i-^ Vfŷ MT

 ̂   ̂ i I

fr ̂nft ?nrf ̂  ̂  ft» ?rrT »t

 ̂ ̂  f̂  ̂  ̂  ̂  ̂  fw  

«ftr ̂7̂  ̂   f^ I 

«rnr ̂  ̂  ̂TT̂ ̂   ?ftT

fv ̂   f̂RT ̂  ̂ft̂ % vT I  vrf̂ ^

*'An estate cnce vested cannot be dives:eJ,” 

t̂tK   ̂ ^

?n̂rr*r ferr 11 ̂  g

 ̂  ̂ ̂  '4T>J*W *W1̂

 ̂̂ RT  f I   ̂ ̂ \\t̂  % <jaif̂4»

TOP

 ̂  ̂ «ft,  ̂ arror?

 ̂ <ft i?V̂ 5gi[7. ̂  5|>[̂3̂

OT % ̂ 7f̂  % ̂   ^

rft  irĥ ̂

«TT I  Ĥ\9 %  % idmfkv #mr

 ̂«ftr OT % ̂rgir  ̂̂  ̂  5n2RR 

«rr«ft  f̂ T̂  ̂ ̂ ̂  m\ \ 

%f%?r W «PT̂ % ŝrrf̂ im ̂  

<TOT ̂rrsr ̂tt t̂pt «ftr ̂  ̂  ̂ fprk 

irrfx̂  % #?5R ? ?iT 3TR, v4i4<ra 

 ̂55TT5T, ?ft   ̂ ̂  ̂  «Rn: OT 

»rnRKT̂«Tflrs’î  i 4 

g f% ?r*R $rn€f ̂  ̂(Hiid  fe*rr 

«rnr,  ̂%55ft ̂  ?ft̂ %# ̂ir  t̂r 

«T*h:5 ̂  ̂  ’HfT̂ T̂jft I |int WFVT



 ̂ ̂   t ftp  ̂ ^

tl[5p  P̂RK ̂  ̂   f I WTK

5rnRR ̂  T̂FT ytr

l̂siPc-s  cTf%  ̂  ̂ ^

 ̂  ̂  5̂trt n̂|»TT  «fk ^

 ̂  ̂frnr̂  % 1̂4 ^

fiTzn" '5rrar ̂ i ^  f%

r̂?spT  % f ,̂  ̂ % ̂ TRTsnft 

 ̂ ̂ I

# ̂  ̂   t fv ̂SHR   ̂vT5̂

t̂>TT,  eft  ̂ «T̂  ̂̂r%*TT  I

n̂iT  f̂̂ f̂fl ^̂+T ♦Tl'JĴ ̂

I, ̂    ̂̂   I  ^

f̂t̂ % % I f̂ra’ ̂ TT̂ f̂F̂ft '5RT»T W 

 ̂ T̂TTSTT  5TRTT «n

fftr  ̂ a

%fm̂  ̂A ?TT̂ A ̂ STT̂

g?#t cH]| 1T̂ ̂  ̂  ̂ TTW fV WC

 ̂  rf  ^......

 ̂ •ffffVT :  ̂   ̂  ̂ I

qfirr st̂ t  ̂ r̂t«r :  ̂ ^

t̂ arf̂ ^̂rrsT  ̂ ^ t ?ftT

I4̂«ir̂  M  f̂t*ft % w  IH  'ai

!FT̂ ̂  n̂riflr

?i?%   ̂̂   ̂   ̂ ^   I

A ̂  5SFH f f̂ W w  ̂A 2TT

 ̂  ft)  ̂̂   c» ̂  ^

f ?ftT ̂  fiJT   ̂  ̂  ̂ ̂

t I IT fTJT ?T# ̂>T?TT =50̂ 

g ft?, spnj;̂ 5p̂ f f̂Wr % iftf̂ nRr,

% ijcrrf̂,

^  t,  ̂ ^

 ̂  5T|lf t, ̂    ̂ I,

 ̂   ̂  i  \

5iff«TRrTpF
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 ̂ ̂    ̂fti  ̂ ̂

 ̂I  % 'N  ̂Âzf̂  I,
l̂!̂‘ ̂ Md *i«̂nn<T|  ̂’mI ̂  f̂> ̂ ft*

vT5«f) ?̂ T Ĥ*A ̂  « l  ̂  ̂'*ft 

^ ?fk =̂ftr ̂ Tf% ̂  ̂  t,

yt ̂  ̂  f  ̂#

W  I I ?T33[T fT  ̂ft)

 ̂ ft:  ̂ f •   ̂  ̂ 

jft̂ It# ̂  ?rfeqK t-^ ̂

t̂?ftT W t̂,  %ft̂ #fĉ 5ft̂ 

^^sqftwx^t I 

 ̂  ̂  ̂ I

<in<d-̂  ̂«»̂i«)0'  ^

?T  f5RT%r I ?rk̂  ̂Tf)̂ 

%# spT Vpfd’-ĴT ^  I I 

5FtTT̂ ^ ?  f̂ arrf̂ftef̂ r

»RRf I  I |4<fir?T̂ %   ̂  ̂  ^

«n̂ ?T̂ t HTTT# ̂ ^T^lft?

vfm  ̂  ̂  ^

 ̂ftn%?TT  ftRT ?R̂ ft> 

»T?̂i

t  qr 2T| ̂  g,

vfftR A ̂  tiqm ^ ?iWt ̂ +<dl

j, 5ft ft?  ̂ w ̂  ̂  %

T̂FfTT =50̂ f  ft>  ®Ft  f̂t?

%#  JfTT  ftJTT ^

 ̂ ft̂   ̂ t ^̂ni»t

1̂  f̂ T̂TT  ̂ ^

5T̂ i|  I  yT̂T-?5T-?TT   ̂ A  ̂  ̂

 ̂ftrr$hn<t F̂RT-̂-̂ %* ̂  ̂  

qr  ̂ ? A
 ̂  sftfw ftRrm  ̂^

 ̂?TW f ̂   ̂  5?̂

’'HIT t I 5!|Tt 55R5r  ̂ ̂  TOTT ft» 

5T|f5̂   ̂  ̂ 5=f̂  JT̂rr

 ̂  ̂ 5ft I  ̂ % Tt̂ 

3FTT̂«ft ? r̂tt̂TOT̂f 

?ft f̂TsniT w % ̂  ̂  ’TO ̂   I
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 ̂I ^ ̂  ̂  MdT 

T̂RR"   ̂̂  ̂  f%5nr̂ ̂

'Tl̂ ^

 ̂5fft̂  fi?#iT I

 ̂ 1TN # <T̂ ̂  I f¥

 ̂ r̂rft fw % ̂rrft ̂trrk

W ^̂TTT5r ^  I ?  ̂ %̂ Tf̂ 

 ̂%TT ̂ qM 2T̂ ̂   ̂ T̂TR’ % ̂Thft

TT̂ PTT̂ W?

tiîq  r̂n?) ̂   3T̂ ̂vJiN %

 ̂ TTt̂rrf I  ̂ ̂ f̂T9T ̂ :—

**No adoption  shall  be  made 
after the commencement  of this 
Act by or to a Hindu  except in 
accordance  with  the  provisions
contained in this Chapter, and any 
adoption made in contravention of 
the said provisions shall be void.”

T̂TT  I % W ̂ ̂ t̂'TTT̂-

^  ?rr?>   ̂ i #

^ ̂nrSRTT ̂ f% ITPT *T ̂   ^

fvm I,  3ft % ̂ n̂rf

 ̂WRt  t?: n̂’  11

^̂ d̂ ?rrT#3r̂f?n?T 

# «rnr ̂   ̂ ̂ i

«rr   ̂̂rfm4)d

^̂TPT

f%*rr 3TRrr *rr,  $rf̂ ^

*rr to ̂  ̂  ̂iftf   ̂  «?V I

VTT ̂  n̂¥ii»i ̂  'TWr  F̂T̂TT 

t ? t,   ̂ 

5THT

 ̂  ̂  ?ftT TO  ^

 ̂  5rm# ^  ̂ ^

1̂  ̂  t  «rPT

 ̂M«rT>f «f>̂HT   ̂?ftr ̂

f  F̂5FJT3T  ?T ^  ?fk

unifarmity  ̂rPT̂  ^

^  f ^  grow ?ft ^

I   ̂'*ri ̂flYr   ̂  ̂ ^

 ̂ ̂ TRT  I  ̂̂

?rnrr̂i ̂  *"+̂[̂(11”  ̂?ft ?rriT wt 

#  I, ̂ rf̂ ‘'rr̂* ̂  ?tpt ̂

t I  4‘ ^

 ̂ I*

16 hr s.

 ̂?T̂ ?fV̂ ̂>T?TT "qr̂nr

 ̂VTWT I, f%   ̂Plfq̂l  tt̂

?TO ̂ t  w ̂  ̂  ̂

?ft ̂  I   ̂IhPîĉ  ^

 ̂ ̂    ̂ferr t ̂ftr ̂  | ft»

sflPR Vtf lT5Tt3̂  ft ̂

^  2l%̂  ̂ T̂T̂TT  I

 ̂̂ dT ̂ ^

T̂ Vo  % m<4\ 5pt

?ft 2T̂ ŝttK   ̂̂f̂jnft

ftcft I ^ ̂t̂ ̂  ^ ̂

?rr̂ I «iTT#

 ̂t WTK IT̂T̂H Tfsr̂ji 

fhTT ̂   ?ft̂ tfOT fT 5Ttwrq[pf

ft’TT I  ?rrT 2?̂ 5t̂  f ̂

%̂ ^̂ T% I ̂ 1̂ ̂*1 ^ l̂qlf^<4i 

«IHH ̂ Ŵ  yfR̂ I WT ̂ %<sfr ̂ f% 

 ̂ ̂  T̂R* 5TT   ̂ I

 ̂ T̂  I I  3>>

ft?TT

=̂rf̂ I ̂    ̂ftrr

 ̂»rt ̂  ̂  ̂  q<c| far 

?ft ̂  % fOT ̂

fv OT # w   ̂ vT firm
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t I  ̂̂   ̂yr<4iM

 ̂ ̂    ̂   ̂  I

% ’Tt ̂

 ̂ ?rk ̂  5JTKT

«rr i

 ̂  ̂̂n7?5 ?n?TT f I

 ̂ ̂    ̂̂   t, %r  4

 ̂ ̂  5fWf ̂   f^ grr̂

 ̂  ?̂ W

♦i-cTin̂tf ̂f%2IT|?TTI I 

#̂ FP3JTT̂ ^̂ 5̂ riM?<£̂?fŴ3rR»T 

rfh: ̂ rrf̂ ̂   sr̂ f̂r%̂ 1 ^

$t ?I?T̂ 3̂qf77f  ̂?ft?r STTrflr ̂

fermr ̂ 7̂  f 1  ô 

HRr»m«rr %f̂  ffn̂ tôt+<  ^

TO  ̂ ̂ ptq fipqT ̂ I

TOT ̂  p» t %%5T

TOT ̂  p> ?Tî t «rr
 ̂ «TT̂ ?|\t fiT3T̂

I, *R 3T̂ eft ?TrT  ?Tf̂ ?frr

?T?̂  ̂̂ T| I I ^

»T3fTf̂ I %  qr̂ q̂TT #

tTT  ̂   ?TH  SR  ?  I

W % ̂ ?f3f qr?7TT -̂l̂dl ̂

«rnr # «ftr   ̂ ^

5H» ̂  ̂  ?PP ̂  ♦i'a| < «T ̂ I

$rfVfT ̂««!»̂ '3TFT ̂   TO"

%f̂ ?rnT#,

Pandit K. C. Sharma (Meerut Distt.- 
South):  Woman is helpless.

5T̂  ]̂4*f ‘.

% T̂W T̂

»̂r<<T I  ’spft t I %f%5T VRT

T̂TwCt % ̂*rm ̂  ?ft ̂  %

f̂5f ̂ ?T8% % ̂Tl'wl *T̂ ̂ I

lenance Bill

THR ?rnT ̂   qr   ̂?ft

r̂f̂ \   ̂IT  STPft’̂n «rr

fvf̂ f̂(T ̂ rai%̂ 4'f̂ 5Ti|f

 ̂ ̂  ̂   ̂ ̂ I ?m  ̂ ̂ Tf̂RTT

 ̂  ̂ N̂<hr fw  t

9RK  ̂ #?nT ?T̂ f t 4 

’W<;«i ̂  ̂'5f  f%  ̂I

 ̂  ̂ ?rr % ̂rnr 

T̂RT wif̂ *rr ̂nf̂ ̂tm< ̂rif̂ T̂

n̂p% ̂  1% f̂RT 5T3T

I m  ̂ ̂  # Tm I:—

“A  legitimate  or  illegitimate 
child  may  claim  maintenance 
from his or her father or mother 
so long as the child is a minor.”

“Subject to  the provisions at 
this section, a  Hindu  is  bound, 
during his  or  her life-time  to 
maintain his or her legitimate or 
illegitimate children and  his  or 
her aged or infirm parents”.

STTT  ̂ %

 ̂ #■ % 5̂TRr  f I

 ̂   ̂̂    ̂f̂«li  %

5̂ ?ftT ̂  ftTT  I ?rnr ^

^  ̂ f̂TRT ITT̂  f  I

OT ̂  ĵfk̂ WR m ̂  ̂  ̂

?rrft  % ’Tt WN ^  I

?rnTljtT ̂  ̂ ftr 

?TH  <îi<

 ̂   ̂̂TTT

fv  <1i.̂ % VT̂’T % ^

î«n  I  ?tW %  ^

T̂̂nrr i f̂r  m?[\ f% n̂̂r*r 

P̂sifT ̂ TO" fx̂rrsT t, vrf̂ ?rnT 

f ̂  ̂  H   ̂5TTOT̂ ^  

 ̂̂   ^

sTT̂hnr f«Fm <n 1 ̂  ̂  ̂  % 3?<tt 
iFtf f̂ pp̂t̂ iifr ̂  ¥1̂ «ft i qrr̂

*TT  ̂  O ^

 ̂t r *rnr ftwr wr  ̂ fRî



% *T̂W3T ̂  rnr ̂

 ̂  ̂ t I

T̂vsT iT̂tviT  ^  ft irrrfhr

f̂iRf 3T5̂ inihi  4 rrT

% ̂*FT ̂   ̂I  5̂T

«r̂ n̂rr«TT 

Î h  ̂ d̂Hl 4*W  vHTT

iĥncR 2Ft ̂  r  I 

A ^   f I
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BUSINESS F THE H USE 

Mr. Depaty-Speaer I have to  in
form the House that the Speaer, on 
the advice of the Businê  Advisory 
Committee, has allotted 5̂ hours  lor 
the  Supplementary  Demands  for 
rants ( eneral) and the  connected 
Appropriation Bill, and 2̂  hours ioT 
Supplementary and Excess  Demands 
(Railways) and the connected Appro
priation Bills.

In respect of  Supplementary  De
mands for rants ( eneral) the fol
lowing time has been allotted to the 
various groups of Demands

(i) Ministry of H >me Afibiis 2 hours 
(De lands N s. 52, 52A, (with  Sjpc-

 ̂ 53> 53A, 54» 57A a d 61)  dal  refer
ence  to 
Demand 
Nos.  53, 
53A  «.d
57A)

(ii) Ministry  of Commui- 45 mi utes
cations (D.*ma ds Nos. 9 (with spe-
and 116) dal  refer

ence  to 
A.iation).

(iii) Ministry of  Production 
(Demands  Nos. 98 and

138) I hour

(iv) Minis'ry of Natural Res-
oUiC s a d Sdenrific Re
search) 45 mi utes
(Demands Nos. 78 and 86)

(v) Ministry of Rehabilitation 'j 
(De..iands Nos. 92, 93 I

 and 94) >1 hour
(vi) ther Supplementary De- I
mands ibr rams 

>U AD PTI NS  AND  MAIN
TENANCE BHil̂ ontd.

Mr. Depaty-Speaen  I  have  got 
about 12 names  with me.  We have 
six hours for this BilL  We started at 
2.10.  We will  be  consuming three 
hours  and 50 minutes  by 6 ’cloc 
today. May I have an idea as to what 
should be the time  for general  dis
cussion and for the  clause-by-clause 
consideraticm stage respectively

Pandit K. C. Sharma (Meerut Distt 
South) Four hours for  general  dis
cussion.

Sliii Te Chand  (Ambala- Simla) 
May I submit that in view of the im
portance of this Bill, perhaps the time 
deserves to be extended

Mr. Depn̂-Speaer That  is  one 
side of the picture and will be  con
sidered later.  3ut, there is  another 
side also.  Now  that  most  of  the 
points have been submitted, we ought 
to place a limit on the speeches.  If 
each hon. Member wants half an hour, 
we would not be able to acconmiodate 
all the Members.  So,  would  it  be 
enough if every  Member is given 15 
mimites '

Pandtt K. C. Sharma es, Sir*

Shcl Te  Chand  It may  be  20
minutes.

Pandit K. C. Sliarma ou may give
15 minutes to me and 20 minutes  to 
Shri Te Chand.

Mr.  Depnty-Speaer  If  this  is
agreed to, I have no objection. Mem
bers themselves  may  confine  their 
remars to 15 minutes.  Shri Lash- 
mayya.

Shri  Lashmayya  (Anantaptir) 
While supporting' the  Bill,  I would 
lie to congratulate the hon. Minister
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of Legal  Affairs for having  piloted 
this Bill in Rajya Sabha so success
fully and for having brought  it  to 
this House.  This is a very important 
Bill.  Already a number of Acts have 
been annexed to the Hindu Code and 
this  is  the last chapter.  We  have 
passed the Hindu Marriage Act,  the 
Hindu Succession Act, and the Guar
dians and Wards Act.  Now the ques
tion is whether this measure would 
make the  Hindu society more  pro
gressive or it is retrogressive.

It is said that the Hindu community 
needs  to  be revitalised  and re-in
vigorated.  Though the hon. Minister 
appears to be very orthodox, he  has 
made the provisions of the Bill very 
liberal.  One of  the main iwints  is 
that any child, including a daughter, 
can be adopted.  It remains to be seen 
how far this is a big step to progress. 
Our Hindu law, has been  based  on 
various decisions of the High Courts. 
So also, the law of adoption has been 
based on several decisions of the High 
Courts  in  the  various States.  The 
High Courts have relied upon various 
text-books  of  sages  Uke  Manu, 
Vasishta, Gauthama and Narada  and 
on the various interpretations of the 
shastras.  Some of these are Dattaka 
Chandrika,  Dattaka  Mimansa; 
Dharma  Sindhuon  and  Dattaka 
Nimaya.

Mr. Depnty-Speaker: The hon. Mem
ber might resume his seat for a few 
minutes.  There is a statement to be 
made by the Prime Minister.  I will 
request him to make the statement.

[Shri Lakshmayya]

•♦CORRECTION OF ANSWER TO 
SUPPLEMENTARY QUESTION ON 
STARRED QUESTION NO. 1155

HINDU ADOPTIONS AND MAIN
TENANCE BILL—Contd.

Shri Lakshmayya:  I was saving
that the High Courts relied upon the 
various text-books and the interpre- 
tatioi»<s of the Sastras various sâes.

Therefore, the decisions  have  been 
varying from one school of thought 
to another school  For  instance,  I 
am told that in Mithila, a woman can
not adopt a son, whereas in South 
India, a widow, with the consent of 
her husband, expressed or  implied, 
can adopt a son.  Also, in Bombay a 
person can adopt a married man with 
a number of children also, whereas 
in the other States, a married man 
with children will never be adopted. 
So, also the customs and usages vary 
from one State to another and the 
law also is different from one State 
to another.  Therefore,  a  uniform 
law of adoption is necessary.  The 
hon. Minister  has  taken  this  into 
consideration  and  codified  the law 
of  adoption  and  maintenance.  It 
is indeed necessary.  We  have  to 
change  our  laws  according  to  the 
changed conditions of  the  Society. 
That is why it has been said

• Anything that 

is stagnant will not be good.  For 
instance, stagnant water will generate 
a bad smell; it is not clean, whereas 
the flowing  water  would  be very 
clean  and  healthy.  So  also  our 
society  must  march  forward  and 
adjust itself to the changed condi
tions.  The females are given equal 
status.  They have the right or suc
cession under the new law and they 
have absolute right over the property. 
Therefore, it is right and proper that 
there should  be  a  provision  for 
females,  who  have  acquired  new 
status.

What has been  the  motive  for 
adoption in olden days?  It is two
fold: one is religious and the other 
is secular.  It is religious in the sense 
that a person wants to adopt a son 
so that the son may confer spiritual 
efficacy on the soul  of  the  father.

goes the
saying.  It means, a man without a 
son has no place in heaven  and  he 
has no salvation of his soul.  So, in 
olden days, and some people  even 
now, would crave for a  son,  who 
could offer pinda and oblations after 
his death

**See Part I Debates, dated 13-12-56.



2911 Hindu 13 DECEMBER 1956 Adoptions and Main- 2912
tenance Bill

Secondly, adoption is  needed  to 
perpetuate  the  lineage.  Thirdly, 
there is the secular motive to inherit 
property.  As years rolled by,  the 
religious motive has become weakened 
whereas the secular motive has gained 
strength. People desire to take adop
tion ol a boy; so that he could suc
ceed him, inherit his property  and 
perpetuate his lineage;  apart  from 
funeral ceremonies he could perform 

after his death.

In this law of adoption, I can say 
that we have gone forward now and 
have taken a big step.  According to 
the ancient Hindu custom and usage, 
and Dharma Shastras, only agnates, 
persons  within  three  degrees, 
brother’s son or brother’s son’s son, 
etc., could be taken in adoption.  Or, 
sapindas or samanodakas up to the 
12th degree can be taken.  Later on, 
it was extended to ‘savamas’.  Ac
cording to this Bill, any Hindu irres
pective of his caste or vama can be 
taken in adoption.  We have gone 
very far; no doubt.  I do not know 
where it will lead to.  While our peo
ple wanted to take a boy in adop
tion, they did not want any stranger 
to come into the family.  Further, 
they did not want any stranger  to 
be entitled to  offer  oblations ,and 
spiritual benefits to them.  That  is 
why they wanted the adopted son to 
be a close relation of his caste; nou% 
daughters can be adopted.  There is 
a lot of criticism against that.  Where 
is the necessity for making this pro
vision in this Bill?  I agree with the 
hon. Members who oppose this.  Be
cause if the real purpose of a son is 
to save the soul of th/e father from 
hell, or to confer spiritual benefits 
on him,  you are aware, daughters 
cannot offer  oblations  and  cannot 
perform ceremonies.  ’There  is  no 
necessity for a daughter to be adopt
ed.  Any way, the  daughter’s  son, 
dauhitm is there and he is the pro
per person entitled to offer oblations 
in the absence of a son either 'Aurasa' 
or *DaUaka\  Where is the necessity 
for the hon. Minister to make this 
provision that a daughter can also be 
adopted.  She has the right over the

property of her father. The daughter’s 
sons  are  there  to  offer  oblations. 
They can be taken in adoption.

Clause 7 here says regarding con

sent

“Any male  Hindu  who  is of 
sound mind and is not a minor 
has the capacity to take a son or 
a daughter in adoption: provided 
that if he has a wife  living he 
shall not adopt except with the 
consent of  his  wife  unless the 
wife has completely and finally 
renounced tlie world or has ceas
ed to'be a Hindu or has been dec
lared by a coiirt  of  competent 
jurisdiction  to  be  of unsound 

mind ”

*  This IS a ver>* troublesome  provi
sion.  It is very difficult to get the 
consent of the wife or the consent of 
all the wives if there are many. After 
the recent Marriage law, there will 
be only one wife.  That is right.  Ac
cording to the old customs, a man 
may be having three or four wives. 
It is very difficult to get the consent 
of the wives.  The result is that he 
cannot adopt at all.  Even with re
gard to one wife, the difficulty would 
be, the wife would like to take her 
brother’s son and the husband would 
desire to take his brother’s son  in 
adoption, and there would be a tug 
between the two. and the happine?« 
of the family would be disrupted and 
they will become scarce cater cousins, 
unfortunately.  I am sure this provi
sion will create a lot of difficulty.  I 
do not want that the wife should be 
ignored.  She can be consulted  and 
persuaded.  Her consent need not be 
necessary for adootion.  That is my 
opinioh about it

Suppose the wî'̂ can give consent 
after five or six years after the death 
of her husband.  She may say later 
on I have not  given  consent  and 
therefore this adoption is not valid. 
It will sometimes lead to litigation. 
That litigation will go on for a long 
time and the adoption may become
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[Shii Lakshmajrya] 

invalid or void.  Often times it tums- 
out to be an unnecessary prolonged 
litigation.  If the hon. Minister does 
not want to remove the consent, he 
should at least provide that the con
sent should be expressed in a regis
tered deed. Either of these two things 
should be done.  Either the provision 
that she should be consulted can be 
there or if consent is  necessary  a 
registered deed should be  executed. 
This should be made compulsory.

Having gone a step forward, it is 
said that an immarried woman can 
take a son in adoption or a daughter 
in adoption, according to  the  law. 
My submission is that she should not 
marry after taking the boy in adop
tion.  Because, after  marriage,  this 
adopted boy will become the step son 
or something like that for the new 
father, she may beget sons by the 
new husband and her affection  for 
this boy would be lessened.  So many 
unhappy things would result. There
fore, if a spinster wants to take a boy 
in adoption, she should not  marry. 
Therefore, in old age alone, she can 
have an idea of taking  a  boy  in 
adoption. '

With regard to maintenance, I shall 
say one word and I  finish.  When 
wives are entitled to  get  mainten
ance from males, males  also,  who 
are incapacitated or who become in
valid, should be entitled to mainten
ance from the wives  if  they  are 
capable of earning or have got their 
separate properties.  It is necessary 
when this provision for  females  is 
made, the other provision should also 
be there just to h6Ip the invalid hus
bands.

Shri  Tek  Chand: Mr.  Deputy-
Speaker, any Bill coming from  the 
House of Elders is  entitled  to  be 
examined with great respect-----

An Hon, Member: Great  reserve
also.

Sliri  Tek  Chand: -----particularly
when we are told that there  is  a 
galaxy of talented and distinguished

Members of that House  who 
given their support to this.

have

Mr.  Depnty-Speaker: That  pre
sumption would always be there.

Shri Tek Chand: I may be pardon
ed for my presumptuousness, I may be 
excused for my temerity if I subject
ed their logic, and their language to 
some criticism which will be respect
ful though rather critical

This Bill has been criticised, or  I 
should say,  can  b/'  criticised  on 
grounds of sentiment, deep  emotion 
which I intend to eschew.  It can also 
be subjected to the scrutiny of logic 
and reason which, 11 will be my en
deavour to shov;, it  is  wanting  in 
important places.  It has also to  be 
examined from the point of view of 
terminological  inexactitudes,  from 
the point of view of linguistic inac
curacies which it happens to possess 
in a very large measure

Shri Nand Lai Sharma  exhibited 
the zeal of a crusader, the fervour of 
an iconoclast, when he went for the 
measure.  I fee! that in a measure 
like this, sentiment, emotion, appeal 
to religion etc., are unfashionable. I 
propose to eschew them.  I have only 
the capacity to appreciate, but  not 
the capacity to emulate, the vigour 
and vehemence of Shri Sharma.

Codification of our laws is a most 
welcome thing.  Our laws seem to be 
in such a  bewildering  mess,  being 
piled up by case law and precedent, 
that it is very difficult to find a way 
out of that entangled and jumbled up 
me 33.  Therefore, for my part I am 
a great advocate of the codification 
of our laws.  I also feel that retention 
of the principle of codification side 
by side with custom is a contradictioD 
in terms which has been done in this 
Bill-

The institution  of  adoption  has 
been supported for reasons both secu
lar and sacerdotal.  Ancient society 
like that of the Romans ha'I virtually
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■ an identical law of adoption.  Our 
present sacerdotal  law  of adoption 
can be compared to a similar institu
tion of theirs called Adrogatio  and 
our secular appointment of heir was 
known in their language as Adoptio. 
These two systems have gone on side 
by side.  So far as our law is con
cerned, I shall examine it only from 
the secular point of view.  I want the 
law of adoption to be secularised, bm 
in the process it should not be made 
a mess of as happens to be the result 
In the name of secularisation, the law 
of adoption is robbed of reason, rob
bed of logic, robbed of relevancy

So far as linguistic impurities  are 
concerned, perhaps  the  appropriate 
stage wiU be the second reading of the 
Bill, but so far as the landmarks that 
have been brought into being now 
are concerned, I propose to deal with 
them starting with clause 7.

Clause 7 brings  about a  peculiar 
inconsistency.  It says that no adopt- 
tion will be possible except with the 
consent of the wife.  Consent may be 
dispensed with if  she  happens  to 
have renounced the world,  it  says, 
completely and finally.  Why  this 
tautology I <io not understand. There
fore, even if a wife happens to  be 
living separately, at loggerheads with 
the husband, the pair of them going 
hammer and tongs for each  other, 
consent will be necessary, and this 
may be withheld simply out of pique, 
out of resentment.  Therefore, insist
ence upon consent as a condition pre
cedent to adoption will make in most 
cases adoption impossible.

Then again, regarding a new  in
novation that a female may also be 
adopted, I have certain submissions 
to make for the consideration of the 
hon. Members.  It is not that I am 
opposed to adoption of  females  if 
that be necessary or logical, but it is 
because by means of this  attempt 
impressionable, young girls may  be 
exposed to serious and sinister has- 
ar̂,  especially  when  in  another 
clause it is provided that the dist-
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ance or time or  the  span  of  age 
between them is going to be 21 years 
only.  I put it to you that one of the 
notorious features of crime  in  our 
country as much as in other  coxm- 
tries is what is known as trafficking 
in young girls.  In the gard of adop
tioof a girl of 15 by a young per
son 0 -ly 21 years her senior, the girls 
will be exposed  to grave  dangers. 
I thought that it might be for pur
poses of companionship etc., that an 
elderly woman might like to adopt a 
daughter, that is understandable, but 
why should a man feel the necessity 
of adopting a girl, and a man who 
may not have got  a  wife,  when 
bringing up a young female child is 
a great liability, and full  of  risks. 
That being so, I feel that this clause 
ought not to be there, and if it must 
be there, at least the difference  in 
ages, the hiatus of 21 years, ought to 
be extended sufficiently.  Speaking 
personally, for myself, the permission 
to a male to adopt a daughter ought 
not to be granted under any circum
stances.

Coming to clause 9, I have certain 
criticisms to offer.  So far, the rî t 
to adopt or the right to give away in 
adoption was conferred upon a male, 
but now it has been extended  not 
only to a male, not only to a female, 
but also to a guardian, and a guar
dian may be a testamentary guardian 
or a court guardian, he may  be a 

guardian of person, he  may  be  a 
guardian of property, he may be a 
stranger, he may be a relative.  He 
can under the present Bill seal the 
fate of a child by giving him away 
in adoption to some imworthy per
son.  So far as this right being con
ferred upon a guardian is concerned, 
I submit that it is fraught with grave 
dangers to the wards, especially  so 
if that child—I want the ladies  to 
kindly note and also the hon. Minis
ter—expects let us say a very large 
property from an old childless uncle. 
The guardian will step in, may  be 
with ulterior  motives,  remove  the 
child who expects a large property, 
give him away in adoption to a pau
per, and thereby incalculable  harm
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will be done to the child on his being 
removed from  the  natural  family. 
What is the protection given to  that 
child?  Therefore I would counsel the 
hon. Minister that he should not con
fer this power on a person other than 
the parent of transplanting the child 
from the family.  His tie should not 
be severed.  The  only person  who 
should be permitted to remove him 
from the family should be the parent 
and no other person.  It is not ade
quate protection to say that the court 
will see to the interest of the minor. 
I submit that there will be a large 
number of cases, where if there is a 
minor heir to a large property, all 
soî of attempts will be  made  to 
remove him out of the way; and the 
easiest mode will be by giving him 
away in  adoption  in  some  other 
family, especially when he has no say 
in the matter as he is only a child. 
That aspect is worthy of closer scru
tiny.

When I examine other provisions, 
I also notice that the important as
pects seem to have  been  ignored. 
Now, I wish the Minister to concen
trate on clause 9 (2) which provides 
that in order to give a  person  in 
adoption, consent  is  necessary  of 
father and mother.  Why should the 
word ‘mother’ be there?

Shrimati Sushama Sen (Bhagalpur 
South):  Why not?

Shri Tek Chand:  My distinguished 
neighbour interjects *Why not?’. I am 
going to give her a reason, and I hope 
she will have the patience to appre
ciate the reason.

Shrimati Sushama Sen:  I will.

Shri Tek Chand:  It may be the
ca-je of a child whose  parents  are 
divorced and whose mother has mar
ried another person.  It may  very 
well be that that mother who has got 
children from another husband may 
like to have the property of husband 
No. 1 for her new children, that is, 
her children from another  husband. 
It will be her interest in that  case

that she should see  that  her  child 
from her husband No. 1 is removed 
from that family and given away in 
adoption to another perhaps a  poor 
family, so that  her  children  from 
husband No. 2 may be left alone to 
enjoy the property  that  her  first 
husband might ieave.  Therefore, in 
the case of a mother separated from 
the father by divorce  and  having 
remarried, insistence  upon  such  a 
consent is totally uncalled for.  It 
may be that father and mother are 
not even on talking terms.  If as a 
result of infidelity or disloyalty  or 
otherwise,  the  mother  remains  a 
mother but has ceased to be a wife 
to the father as a result of divorce 
proceedings, what happens?  There
fore, insistence upon the consent of 
such a mother to give away is totally 
unnecessary.  Therefore,  no  harm 
will be done if the law is retained 
whereby father alone has the right 
to give away a child in adoption.

Shrimati Sushama Sen: Father also 
can do the same thing.  He can also 
manage like that.

Shri Tek Chand: Ignoring the inter
ruptions that keep on coming, I would 
like to invite the attention of the Min
ister to sub-clause (5) of  clause  9 
wherein it is said that for the purposes 
of clause 9, that is to say,  for  the 
purposes of giving away a child  in 
adoption, the expression ‘father’  and 
‘mother’ do not include an  adoptive 
father and an  adoptive  mother.  I 
desire the Minister to appreciate  the 
lacuna.  According to the maxim in- 
clusio unius est excliisio alterius (ex
clusion of one is the inclusion of the 
other,, and inclusion of one is the ex
clusion of the other), what happens? 
When such a power is taken away 
from the adoptive  father  and  the 
adoptive mother, it is conferred upon 
the step-father and step-mother.  The 
step-father has no tender feelings for 
the step-child.  Nevertheless, whereas 
you are solicitous*  in  excluding the 
adoptive father  and  the  adoptive 
mother, you have totally forgotten to 
eliminate step-father and step-mother.
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Then, in clause 11, the conditions for 
valid adoption are provided.  One of 
them is that if the adoption is of a 
son, the adoptive father or mother by 
whom the adoption is made must not 
have a Hindu son, son’s son or son’s 
son’s son.  Kindly see the lacuna here. 
With respect to the existence of a son, 
you say he should not have a Hindu 
son.  Thei'̂fore, if he has got a son, 
but a son who has embraced another 
religion, his existence or presence is 
nt) bar to adoption.  That may  be 
understandable.  I might kotow  to 
religion here, but when it comes to 
the presence of son’s son or son’s son’s 
son, it should be a bar when he is not 
a Hindu.

Then, again, kindly see to this. Why 
should permission be given to adopt, 
as a distinguished lady Member said, 
if there is a daughter’s son alive? Why 
need he adopt w'hen he has  got  a 
lineal descendant?  Again, why need 
he adopt if he has got a brother’s son 
alive, his own nephew is alive? There
fore, this right should not be given 
in the presence of a nephew or dau
ghter’s son.

Clause 11 (vi)  provides  that  the 
child to be adopted must be actually 
given—kindly underscore  the word 
‘actually*—and taken in adoption by 
the parents or guardians concerned or 
under their authority with intent to 
transfer the child from the family of 
its birth to the family of its adoption. 
So, the provision is actually giving and 
taking.  I would have thought that 
when you are giving a child of 15, a 
child of 15 might be a competitor for 
heavy weight or boxing championship 
and may be 20 stones or 15 stones or
14 stones in weight, and if he has got 
to be actually given, into the lap oi a 
decrepit old lady, by the very first act 
of adoption, he might start crushing 
her bones.  Therefore, logic demands 
that you should' add that there should 
be positive proof of the fact of adop
tion, so that there may not be any 
future litigation, and that can be done 
if the law today insists on a deed of 
adoption in writing coupled with such 
cer«nony as may  or  may  not  be 
necessary.

Adoptions and Main- 2920 
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Mr. Deputy-Speaker: The hon. Mem
ber’s time is up. ^

Shri Tek Chand: Your bell reminds 
me that I have left Chapter III relating 
to maintenance unscrutinised. We find 
that in clause 18, the first clause in 
this Chapter on maintenance,  it is 
provided that a Hindu wife shall be 
entitled to be maintained by her hus
band during her life time.  That is 
very good.  But there is an important 
omission.  When you go to clause 19, 
when you are dealing with daughter- 
in-law, you say that she  shall  be 
provided for suitably, but there is a 
proviso ‘to the extent she is unable 
to maintain herself.  Why have you 
forgotten this proviso when you are 
dealing with the earlier clause  18. 
Why should this proviso not be there? 
Now, a wife may be a very talented 
lady; her own income may be a lot 
more than that of her husband; she 
must be provided for even if she is 
rich and her husband a pauper.  But 
in the case of a daughter-in-law you 
say *to the extent that she is unable 
to maintain herself-----

Shri Pataskar:  How will the wile
claim for maintenance from her hus
band if he is a pauper?

Shri  Tek  Chand:.. or  in  other
words, she is going to be provided 
for only if she has not got enorugh 
resources otherwise.  I  submit that 
the same provision should be there 
in both cases.

Then, sub-clause (3) of clause 18 
reads:

“A Hindu wife shall  not  be 
entitled to separate residence and 
maintenance from her husband if 
she is imchaste or cease to be a 
Hindu by conversion to another 
religion.”.

Kindly examine the mischief  that 
5ne word is going to do, and that word 
is ‘and’.  Therefore, the reasoning will 
be that she is to be deprived of the 
right of separate residence and main
tenance in the event of imchastity, but 
if she wants separate residence or in 
the alternative, maintenance, unchas
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tity is no bar.  This line deserves to 
be closely examined.  Therefore, ins
tead of ‘and’, it ought to be *or\ that 
is to say, unchastity should be a bar 
not only  to  separate  residence; it 
should equally be a bar to mainten
ance.  That purpose will be served if 
you subsititute the disjunctive ‘or’ and 
it will be denied if you retain the con
junctive ‘and’.

Then in clause 21—which deals with 
dependants—̂it is provided:

“For the purposes of this Chap
ter, “dependants” mean the fol
lowing  relatives  of  the  de
ceased..........”

They kre four in number.  With re
gard to the father, mother and widow, 
tiiere is no rider, but with respect to 
son, the rider is that he is a depend
ant only to the extent to which he is 
imable to obtain maintenance other
wise.  Why should this condition be 
also not attached to the first three re
latives?  Dependant means he  who 
has to depend on other  person.  A 
person may not be a dependant to
day; may be a dependant tomorrow. 
Therefore, you have very wisely pro
vided that in the case of a son, he is 
to be deemed to be a dependant if he 
is unable to obtain maintenance. His 
incapacity is the condition precedent 
to his being styled as a dependant 
Why should the same yardstick be not 
there with respect to the other three 
relatives?

I submit that this codification may 
be controversial on grounds of reli
gious sentiment on which  the  hon. 
Minister and another speaker may not 
be seeing eye to eye with each other. 
But so far as logic is concerned, so 
far as the interests of minors are con
cerned, there should be no  different 
opinions.  Clause by clause, line by 
line, this measure deserves to be clos- 
ly examined and to be recast.

The last thing I would like to say 
before resuming my  seat is this: I 
would not have perhaps differed from 
the authors and supporters of the Bill 
if its name,  instead of  *The  Hindu

[Shri Tek Chand]
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Adoptions and Maintenance Bill’ had 
been ‘The Appointment of Heir Bill’, 
There is a world of distinction bet
ween adoption, which means  trans- 
planation from one family to another, 
severance of ties with one family and 
engrafting of relationship with an
other family, and appointment of heir. 
That is the peculiar feature of  the 
Hindu law of adoption, but/if it were 
to be secularised, then it should  be 
in the nature of an appointment of a 
heir.  It should be competent to a per
son with property to appoint anybody, 
boy or girl, as heir, and the effect of 
that will be that there may be some 
sort of juristic relationship, and some 
artificial blood relationship  between 
the adopter and the adoptee and the 
appointer and the  appointee,  with 
severance of ties so far as the natural 
family is concerned from the adopted 
family.

Then there is one cruel measure you 
have brought about.  You  say  that 
ties with the natural family will be 
severed.  That is an inelegant expres
sion.  You should have provided that 
there would be no rights and liabili
ties t7is-a-ris the natural family. Ties 
cannot be severed.  But anyway, if 
severance of ties is concerned, then it 
should be severance of ties only as 
against his brothers. I can understand 
that a son removed from a family in 
adoption may not share the property 
along with his natural brothers. That 
is xmderstandable, that is intelligible. 
But even the collaterals in the natural 
family should hr.ve  precedence  as 
against this boy, because he has been 
adopted in another family—̂that is un
just, that is contrary to law.

Therefore, these clauses deserve to 
be re-examined.  I express my grati
tude to you for having kindly given 
me this opportunity.

Shri Mulchand Dube (Farrukhabad 
Distt.—̂ North): As far as I have been 
able to study the Bill, it appears to 
me that an attempt has been made to 
accommodate all sorts  of  opinions 
among the Hindus: That seems to be 
the imderlying idea of the Bill.  In
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some places, adoption of daughters is 
permitted; in some-other parts of the 
country, adoption of daughters is not 
permitted.  Therefore, adoption of a 
daughter, if it is provided fpr in the 
Bill, is not compulsory in those parts 
of the country where  adoption  of 
daughters is not permitted.  In other 
parts where it is in vogue, there is no 
difficulty.  Hence the criticism on that 
basis that a daughter is not permitted 
to do so is, I submit, not justifiable.

Then there is another aspect to the 
question.  There are a class of persons 
in India who are Hindus and claim 
to be Hindus, but who do not believe 
in the spiritual benefit that, is to be 
conferred by adoption.  T̂at also has, 
in a way, been provided for, because 
those persons who do not believe in 
the adoption of spiritual benefits need 
not adopt .in that manner at all. The 
performance of  the datta homam is 
not absolutely necessary according to 
the interpretation thit has been put 
upon the original text by our  High 
Courts.  The Bill also provides for a 
similar thing, namely, the datta ho
mam is not absolutely necessary  for 
adoption.  A person may or may not 
perform it.

I have just listened to the speech 
of my hon. friend, Shri Tek Chand. 
So far as the adoption of daughters is 
concerned,  I agree with  my  hon. 
friend that if a girl of 15 years of age 
is adopted by a man of, say, 36, the 
sex effects may be very great and if 
the two are thrown together, there is 
a chance and likelihood of their going 
wrong.

There is another aspect also.  If the 
.daughter is adopted and if it is said 
that at that time her ties with  her 
natural family are absolutely ijevered, 
there is another difficulty.  After mar
riage, she will go to another family 
altogether and her ties with the adopt
ing father and mother would also, to 
a vary  great  extent,  be  severed. 
Therefore,  adoption of a  daughter 
does not at all seem to be desirable 
except in places where it is common 
or where it is recognised or  where 
people seem to think that the adop
tion of a daughter is necessary.  But

then the law that we are making is for 
the whole country. Therefore, accord
ing to the customs prevalent in cer
tain parts of the country where the 
adoption of a daughter is permitted, 
difficulty might be created which, to a 
certain extent, may be insurmount
able.

Then there is another provision, and 
that is about the consent of both the 
husband and wife before adoption can 
take place.  In regard to this,  my 
submission, as has been pointed  out 
by some hon. Members who spoke be
fore me, is that if there is judicial 
separation between husband and wife, 
—although it may not be followed by 
divorce—to insist upon the consent of 
the wife also at the time of adoption 
by the husband, might create difficulty; 
and if a person is a believer in the 
doctrine of spiritual benefit, that man 
might also be deprived of that spiri
tual benefit.

There is another point and that is 
about the giving of the child in adop
tion,  I entirely agree with my hon. 
friend, Shri Tek Chand that this right 
should not be given to the guardian 
or any other person; it should not be 
given even to the wife.  The  right 
should be given only  to  the  father 
because, after the father’s death, if 
he was a believer in the doctrine of 
spiritual benefit, he is the person who 
is going to be deprived of that benefit 
by being deprived of the oblations and 
pindas that he was entitled to receive 
from his son.  Therefore, to give this 
right to the guardian, I think,  would 
go against the law.  It should be left 
to the father alone whether he will 
deprive himself of that right or not. 
If he is not a believer in  spiritual 
benefit, the matter is quite different. 
Or, if he has more sons, then also, the 
matter is different; he may give one 
son in adoption.  But if he is the only 
son left, .then, to leave it to the guar
dian would be depriving that person 
of the spiritual benefit to which he 
was entitled by his having a son.

The hon. Minister has failed to men
tion whether aij only  son  can  be 
adopted or not because under the law
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as it is at present, an only son cannot 
be given or taken in adoption.  He 
has not mentioned about it.

There is another aspect as regards 
the adoption of a boy. (Interruption). 
The Minister has not provided as to 
the right of inheritance of the  boy 
who is adopted.  For instance, as the 
law as it is administered at present 
is, it is provided that an adopted son 
does not succeed collaterally; he only 
succeeds to the adoptive father, the 
adoptive grandfather and his  Uneal 
ascendants.  The hon. Minister  has 
not said  anything  about this as to 
whether he would be entitled or not 
entitled to collateral succession.  The 
provision in the Bill definitely  says 
that he will be just like a son.  If by 
that it is intended to include collate
ral succession also it is quite different. 
But, the law, as it is administered at 
present,  provides  that although  he 
will be just like a natural son to the 
adoptive father, still he will not have 
collateral succession.

Then, another point..........

Mr. Deputy-Speaker:  Perhaps, that

hâ; been exhausted,

Shri Mulchand Dube: One minute. 

Sir.

Another objection that was  raiŝ 
by my hon. friend was about the di
vesting of toe property of a minor son 
in the event of his being  given  in 
adoption  the guardian and not by 
the natural father.  In regard to this, 
my submission is that there is  cer
tainly a provision in the Bill  that if 
any property Is vested in  him,  the 
adopted child will not be divested of 
that property by  the  mere  fact  of 
adoption.  That objection is, to a cer
tain extont, met.  Then, there was a 
furth2r objection and that was that he 
might be deprived of some expectancy. 
That is rather a remote contingency 
and I do not think it calls for much 
comment.  If provision is made thâ 
the boy î not to be deprived of the 
estate that has vested in him merely

by the fact of his  adoption—even 
though he goes into another family— 
that, I think, is sufficient protection so 
far as the boy is concerned.

An objection was made by one o| the 
hon. Members that  with  regard to 
main̂ nance, charge is not provided 
on the property.  It is provided that 
the maintenance will not be a charge 
on the property unless and imtil it is 
declared by a court of law.  That is 
the law at present.  Therefore, so far 
as that aspect of the question is con
cerned, the provision in  the  Bill is 
quite satisfactoiy and does not call for 
any criticism.

Shrimati Jayashri (Bombay—Subur
ban): Mr. Deputy-Speaker, Sir, I am 
thankful to  you for givirig  me this 
opportunity to speak.

Mr. Deputy-Speaker:  But only ten
minutes.

Shrimati Jayashri: I heartily cong
ratulate the hon. Minister for bring
ing in this legislation and  fulfilling 
the. assurance that he gave me  last 
May when I had brought in a similar 
Adoption Bill.  I am glad to say that 
he has incorporated many of the pro
visions which I had in mind.

Mapy of the hon. Members  have 
taken a different point of view when 
they said that they view this adoption 
law from the religious point of view 
or the secular point of view.  But, I 
view it from a humanitarian point of 
view.  I lay stress on love.  The adop
tion law should rest on the plank of 
love and then only can we give bene
fit to society.  We at present know 
the immense harrassment given to wo
men and widows and how the child
ren also suffer due to faulty adoption 
laws.  There is no gainsaying the fact 
that a change is necessary in our adop
tion law.

My Bill also envisaged  that  W€ 
should have a right to adopt orphan 
children.  It is an anomalous position 
th ji children who are in need of pa
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rental love should be left in the lurch. 
We want our law  to  protect  these 
children and to care for these child
ren.  For that, there cannot be any 
better institution than a mother’s love. 
I am glad that we are going to incor
porate in this Bill a provision for the 
adoption of those neglected children 
who are greatly in need of such love. 
I again take this opportunity to quote 
a passage from Statesman of May, 4,
1955.  It says:

“Six years ago, a new-born baby 
was foimd in a dustbin in  New 
Delhi.  A pretty  baby,  a  little 
girl, but only barely  alive.  She 
was rushed ofif to a hospital, will
ing nurses first cleaned her of the 
filth from the dustbin and then 
she was given expert medical at
tention.  The baby lived and was 
later quietly  adopted by a well- 
to-do couple who had no children 
of their own.”

Similary, when I had brought this 
Adoption Bill last May, I received a 
letter from Brig.  Bal  wherein  he 
said;

“I have come to understand that 
you have introduced a Bill in the 
Indian Parliament to codify and 
improve the existing law of adop
tion amongst Hindus.  The present 
law does not permit the adoption 
of female children  on  religious 
grounds.  Only the male children 
are accepted for adoption.  I had 
adopted a daughter four years ago 
at her birth and have brought her 
up but I have not been able to get 
her accepted as my daughter. This 
is rather hard and heart-break
ing.”

I am glad that the Minister has ac
cepted this principle so that the girls 
will also be taken in for  adoption. 
The hon. Minister has explained that 
now that we have made changes in 
our Succession Laws also, it is neces
sary that we make this provision.  If 
they want to give their property to a 
girl whome they mty adopt, we should 
not stand in the Way and prevent them

by law from exercising this right.  I 
agree that there should be some pro
per investigation before giving a child 
in adoption.  The hon. Members op- 
possed the idea of adoption of girls. 
There may be some mischief by men 
adopting a girL  But, here I expect 
that our courts will take proper care 
and investigate into the circumstances 
before the girls are given in adop
tion.

I am glad that We have incorporated 
one clause from the British- Law that 
there should be difference of 21 years 
between a male and the female child 
to be adopted or between the female 
and the male child to  be  adopted. 
At present, some hon. Members said, 
that a girl of 15 was entitled to adopt 
according to the present law, a man 
of 50 years.  There is this great dis
parity.  It is very necessary that we 
should see that there is this difference 
in age.  In the U.K. law, it is provid
ed that the adoption order shall not 
be made in respect of an infant who 
is a female in favour of a sole appli
cant who is a male unless the court is 
satisfied that there are special  cir
cumstances which justify, as an  ex
ceptional measure, tiie making of an 
adoption order.  We also expect that 
the courts will investigate before the 
girl is given in adoption.

As I said, love should be the main 
idea for taking a child in adoption. 
It is very necessary that the wife’s 
consent should be there.  After all 
the child is coming into the family 
and the mother should feel the love 
for the child.  It is very essential that 
the wife’s consent should be there. All 
these years, I am sorry to say that 
the wife had no voice in the adoption 
laws and I am glad that we have re
moved this lacuna and given the right 
to women also to have a say in this 
matter.  We have heard from Pandit 
Thakur Das Bhargava that these adop
tion laws cannot be changed by this 
Parliament.  I am rather surprised at 
this.  Shri Nand Lai Sharma also has 
said that these are shastriya laws and 
it is not proper for us to change them.
I would ask them this question. Here, 
the hon. Members are elected by the
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people.  Have they no right to make 
laws.  The Parliament is the present 
maker of laws;  these  are  shastriya 
laws.  It can improve on  the  laws 
which have already been made.  Oxir 
Hindu Law is djmamic; it is not sta
tic.  It is progressive.  We want that 
cxir laws also should be progressive.

One word about̂ the maintenance. 
Shri Tek Chand and Shri Nand Lai 
Sharma have also said this.  Here it 
says that a Hindu wife shall be enti- • 
tied to live separately from her hus
band  without  forfeiting  her  clami
to maintenance..........Then so  many
grounds are given. If he had only said 
that she is entitled to  this  on  the 
grounds given in the Hindu Marriage 
Act, then it would have been better. 
Here, he again says: “if there is any 
other cause justifying her living sepa
rately.”  This is rather too broad.

I would like to draw the attention 
of the hon. Members to the mainten
ance question. It is about the mainte
nance of the widowed daughter-in-law. 
We get letters from women who are 
suffering because of the present Hindu 
Law.  If the father-in-law does not 
want to bequeath any property to the 
daughter-in-law, he wills it away in 
the name of his own wife and the 
surviving diildren and the widowed 
daughter-in-law is left in the lurch. 
I hope tiiat proper provisions will be 
made in this Bill to see that there is 
some maintenance for such  people. 
Sir, I support this Bin.

Pandtt K. C. Sharma:  At the fag
end of the day, I have this opportuni
ty and I am grateful  therefor.  My 
view about this law is this.  It was 
the peculiarity of the Hindu system. 
I do not find the provision for adoption 
in any olher system of law in the sense 
in which it is found here.  By  this 
procedure, a child bom in some family 
is taken in a family and is regarded 
throû the co-operation of the law, 
as a son or daughter bom o the adopt
ing parents.  The fundamental point 
about it was this.  According to the

religious scriptxires of the Hindus, a 
sonless father would not get into the 
heavens.  My objection to the provi
sion of adoption at all is this.  It does 
not matter whether it is I girl or a 
boy. It is more or less an  archaic 
conception.  It  pre-supposes  two 
things: there is a heaven, a world be
yond this world, much more interest
ing, where it is all joy and everything 
good. Therefore, it was necessary that 
one should go there.  It pre-supposes 
a longing in contra-distinction to the 
dis-satisfaction and  discontent  and 
lack of joy in this world.  The result 
of this psychology was that the people 
were sloth, idle and disinclined to do 
their jobs well and to build the world 
so that there mî t be more joy and 
more convenience, so that there may 
be better living in the world in which 
they are bom and from which they 
have to pass off.  My contention is 
that the world of Gods, the world of 
joy and the world where everything 
was good and happy, has gone  for 
ever.  To put it in a great writer’s 
words, “The Kingdom of God is dead 
and our Kingdom is prison”.  There
fore, if the present conception is that 
the man is destined to build anew, 
that he has the  capacity to build a 
new world and to make .a better world, 
this conception of Hindu law does not 
hold good.

The second point is, it being  un
necessary, then, it is useless to put it 
in a way which the original idea does 
not allow.  The original idea of Hindu 
adoption was that the father would 
adopt the child because he leaves his 
son behind him to perform the reli
gious  duties so  that he may go to 
Heaven.  The second conception was 
that his continuance of the thread of 
his race, so far as his part of the duty 
was concerned, was safe and sure.

Now, this idea of continuance of the 
thread of race does not hold  good, 
because the idea of race itself has been 
exploded.  There  is  nobody  who 
thinks now as **I belong to this racc. 
this community oj that class or this 
family” and so on.  People think that 
man is man and he has to find his way
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out as a man.  He has to build the 
destiny of the man and not the desti
ny of a family, race lor caste.  These 
are exploded conceptions.  They  d̂ 
not hpld good now.  Therefore,  my 
objection to this adoption law is this. 
In all newly-buOt communities, there 
is a tendency, just in a  shaking or 
transitory way, to hide things or fear 
the consequ&nces.  You look to the 
future, yet, you fear the consequences 
of building that future.  The building 
of the future is  irksome.  Therefore, 
one looks back and becomes  archaic 
in thought which is irksome, and this 
archaism is manifested in many way*.

Take, for instance, language.  Sup
pose we take two big  words  fronr 
Sanskrit; but we fear to take up be
cause we are afraid of  them.  And 
also, we fear to take up  the  easy 
words that are spoken in the villages. 
What is this?  There is also the fear 
to go and mix with the common man 
and take repose in the old.  If you 
analyse this phenomenon, it comes to 
the same thing.  The child is going 
to the school, along the street A beai 
dances and the child fears it and he 
goes into the lap of the mother.  This 
mother is archaic ̂ d has the concep
tion of the old scriptures.  Bat they 
do not fit in with the society, with the 
commimity, with the phenomenon and 
the conditions of the socialistic pic
ture that is going to build for us r 
new world.  Therefore, so far as Uie 
psychology  and  the  psychological 
bearing of this law is concerned, it 
will act, so far as it can, as an impe
diment to the progress of the com
munity.  It will stand in the way of 
building a new world.  This is my 
objection.

I have another  objection on  the 
legalistic principle. This conception of 
having bom and having found a place 
to live and following the principles 
of religious duties and continuance ol 
the race does not  fit in  witli  the 
modern conception of society or the 
modem conception of law.

Then, I come to the utility point 
My hon. friend, the Lady  Member, 
says it is based on love, affection and 
attachment  Of course,  these  are

human sentiments and they are good 
qualities.  After all,  the society  is 
based on them.  But, why should you 
not take to the modem scientific way 
of doing things?  You pick up a child 
from a hospital, make a will in his 
favour and regard him as your son. 
Why should you have this sort of old 
conception?  Why should you not say 
good-bye to it?  If it remains, let it 
remain.  Do not  take  notice of it 
There would be old people and reac
tion  ̂people.  Do not take notice of 
those who drive you back from your 
progress.  This class of people  will 
always remain; they are in the society; 
they are represented in the interna
tional field also.  Let them have their 
own old routine way of doing things; 
why give it a shade?  The modem 
structure of society and the vision of 
the future do not permit it to remain 
any longer.  It is useless; it is petri
fying it has no meaning whatsoever. 
Therefore, I beg to say that it  does 
not fit in with the modem conception 
of law.  It has no utility. If you want 
to adop̂ you can take a child and 
make a will in this favour.  There is 
no necessity for this sort of old laws.

The old conception was that conti
nuance of the race was the duty of the 
father and mother was  attached to 
the father.  Now, the mother also is a 
consenting party.  Under no system of 
law, the mother is responsible for thr 
continuance- of the race.  It is always 
the male that gives the child and not 
the female.  The female is a passive 
partner.  Therefore, even biologically 
it is unacceptable.  Make a law on 
some scientific basis.  This law has no 
science behind it

When you want to adopt a son, you 
can do it in any form. Forms do not 
matter now; you should look  only 
into the substance. I have seen many 
cases, myself; nobody bothers to put 
the child on the  lap of the  father 
and  the father  saying, “He  is my 
child” and so on. Nobody takes the 
child and gives it to the man  who 
adopts.  Nobody bothers about it; no 
judge bothers about it because jû es 
are sensible people.  These formali
ties have no meaning. I do not bother
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about a male being adopted or a fe
male being adopted.  My objection is 
that it is unnecessary and unscienti
fic.  Even from the old  view-point, 
it has no  meaning. From the  new 
scientific view-point, it is useless.

About maintenance, I will say one 
word.  The hon. Minister has put in 
the words “for any other cause”.  I 
would Uke him to explain  what he 
means by “any other cause”.  Again, 
there is one little objection to  the 
words “desertion by the  husband” 
in clause 18. I would particularly like 
desertion to be  defined, because  it 
is too  vague and  unspecific.  It is 
much better in matters like this that 
specific  provision is  made so  that 
there may not be any difficulty in the 
way of a poor woman claiming main
tenance.

Shri Raghavachari  (Penukonda): 
Sir, I rise to express what I feel about 
this Bill.  I very much wish I could 
have  wholeheartedly  congratulated 
the Minister, but I am sorry I could 
not do it.

My support is qualified  because I 
want to take a very realistic and dis
interested view which the  Minister 
calls for.  It is true that we  have 
passed the Hindu  Succession  Act. 
Certain rights  and  responsibilities 
have been created by that law.  The 
law of adoption and other sections of 
the Hindu Law must certainly  con
form to the rights and responsibili
ties created there.  Still to  support 
this Bill, going back to the old texts, 
as the  Minister  attempted at  one 
stage to do, by quoting even Rama- 
yana, does not seem to be the proper 
way of looking at the question. You 
cannot take a piece of Shastra  and 
quote it because it suits you.  You 
cannot disregard many other taxets 
which are  certainly  opposed to it. 
The better thing would be to take a 
realistic view of things as the society 
stands today.  If you want to take a 
secular view or a realistic view, then, 
the Minister is well come to do that. 
The whole theory of adoption or the 
fiction of having  children is  based 
more upon religious beliefs as  also 
on the secular  urges, that is,  the

affection of the people. No  person, 
may be a man or a woman, or both 
of them, would feel  happy  unless 
they have something on which they 
can centre all their affection.  That 
is  the  foundation  of  the  two 
coming together.  The  father  who 
believes in the Shastras may think 
that  he  has  a  future  assured 
because the son wiU give him pinda 
and the mother also may think the 
same way.  That belief is also  the 
foundation of this fiction.  For  the 
Minister to take a realistic  view of 
things, or a disinterested view of so
ciety as it is, and  frame a  law of 
adoption and  then say, I am  not 
affecting  your  religious  sentiments, 
is not correct.  If you wish to follow 
the religious belief, it is not said that 
a daughter could be adopted, because 
she cannot give pinda. Does it  not 
also appear clear to us that many a 
man adopts a daughter or brings up 
a foster child and he gives all  his 
affection to it?  It may not have been 
taken in adoption at all; but still it 
gives satisfaction. If you wish to take 
that view, let us not say, I have the 
basis of the Shastras to this Bin. I am 
at one with the  Minister  that  we 
should take a realistic view and satis
fy the human nature to  fondle and 
shower all their  affections.  That 
urge should be  satisfied.  Therefore, 
his argument that  religious-minded 
people also are not affected; that he 
is not  compelling  them to  forego 
anything, to my mind looks not to be 
perfectly correct; because the religious 
view was that a man will take a son 
in adoption to gîe him pinda  and 
save him from this or that naraka, 
as our friend stated quoting the shas
tras, why the word putra is used. So, 
you quote this shastra  for putra; 
when the word putri is also used may 
I ask whether she  also  saves  him 
from this or that naraka. One might 
put*that question, it is not frivolous. 
Nevertheless, as I said, human nature 
would  not be satisfied unless it has 
some one on whom to  bestow  its 
affection.  So, let us grant it.

The old law was that there  was 
some difference between the status of 
a man and a woman, and it was the 
man who could  adopt or  authorise
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his wife to adopt, or it there  were 
more than one wife authorise a par
ticular wife to adopt.  All that was 
his right, and now you want equal 
rights.  Have you preserved that? I 
read the speech of the Law Minister 
in the other House.  He was at pains 
to say that he has not affected this 
right of the man at all, that it is still 
open to him to take a child in adop
tion as he wants if he has belief in 
the shastras.  But I would ask  this 
question. You have now provided that 
a minor cannot adopt.  Is he a Hindu, 
is he not? Can he not have faith and 
belief in the shastras. Supposing he 
has to die before majority. According 
to the'new Law he cannot adopt be
cause he is a minor.  You have de
prived Hindus up to 18 years of the 
right of  adoption.  Have you  not 
thereby affected their right of adop
tion according to their  belief, and 
why do you say that you have  not 
prevented anybody?  To my mind it 
seems, there is that difficulty.

Then again, supposing a  man has 
attained majority, and he is married. 
He has no children. He has  taken 
more than one wife, all in the hope 
that he will have a child, and  still 
he has failed to have that  consola
tion.  Then he wants to adopt. What 
is it that you have now  provided? 
He must obtain the consent of  his 
wife or wives,  I perfectly agree that 
any adoption taken by one  partner 
without the consent of the other par
tner may be unhappy.  In most cEises 
it is a most desirable condition. But 
supposing the wîe says she does not 
consent, can he adopt?  He  cannot 
under your law.  In the modem con
ditions it might be that the woman 
he has taken as his wife may  not 
share his belief.  She may say:  “If 
you die, the property will come to 
me.  Why are you bothered  about 
the child?  I will not give you  my 
consent.” What is to happen?  Have 
you not in these circumstances  de
nied the right of adoption to a Hindu 
with the old belief.  I am only point
ing out that the tall claim that the 
minister has not affected the rights 
and the exercise of the  rights  of 
people of old religious belief  by this 
law is not correct.

You have provided that this is a 
•secular law.  Himian nature  wants 
a child to be adopted. I have no ob
jection.  But you have  under  the 
Succession Act created rights in pro
perty to women and men in  equal 
shares, and now I cannot imderstand 
the restrictions placed upon  ̂adop
ting  person or  the  circumstances 
under which alone adoption can take 
place.  For instance you have  said 
that when a man has got a son or a 
son’s son or son’s son’s son, he can
not adopt.  Many friends  have al
ready pointed out that the property 
can be disposed of by the  adopting 
father.  So, he can adopt a son  to 
leave him nothing.  That is the law 
that you have provided.  Therefore, 
when he can dispose of his property 
as he pleases and can  still  adopt, 
what is the meaning of your placing 
a restraint on him stating that if he 
has a son he cannot adopt  another 
son. If he has a son, he can adopt a 
daughter but not another son.

Pandit Thakur Das Bhargava: If
4ie has got a son, still he can adopt a 
daughter.

Shii Râhavachari: He can  cer
tainly adopt a daughter. To that ex
tent, I am not bothered.. Why should 
a man with a son be  permitted to 
adopt a daughter?  Let him  have 
another child.  Parents  can  have 
more than one child, daughters and 
sons, and they can love everyone of 
them, and provide also for everyone 
of them.

To my mind, the existence of a son 
or son’s son or son’s son’s son or a 
daughter or any other circumstance 
must not stand in the way of an in
dividual  exercising his  rights  to 
adopt, he must be free to do so. But 
you have not stuck to it throughout 
You say that if a father has got a 
son, he cannot adopt.  Suppose I have 
a very wicked son, or a son who is 
a most undesirable fellow, why should 
I not adopt?

Mr. Deputy-Speaker; God forbid.

Shri Pataskar: That will be a de
terrent to adopting another son.
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Shri Raghavachaii:  For my part,

I have been blessed with good child
ren.  Supposing a parent has got a 
very bad son, yet he is prohibited to 
adopt another son.

Shri Pataskar:  He does it at  his
own risk.

Shri Raghavachari:  What  is  the
risk here?  What I am objecting to 
is this.  When the property can be 
dealt with by a man as he pleases, 
why are you bothered about it he has 
already a son, are you bothered that 
the property must be safeguraded for 
that son?  Otherwise why do  you 
prevent that man from adopting ano
ther son?

Suppose you  prevent  me  from 
adopting another spn, because I have 
a son, desirable or undesirable; I can 
certainly disinherit my son, and there 
will be nothing left for him.  So, 
what is the purpose you have in view 
when you say that if I have a  son 
living.  I must not adopt another? 
it because I have  some  person  on 
whom I can place my affection? If so 
then, why should I be permitted to 
adopt a daughter?  That  argimient 
will cut it Thus, there is absolutely 
no consistency in these provisions.

Shri Nand Lai Sharma:  All hotch
potch.

Shri Raghavachari:  On the whole,
it appears to me, more or less to be 
so. The Minister or those in autho
rity must have thought *We shall do 
like this, we shall give equal rîts, 
and by so doing we shall go down in 
posterity as people who have  made 
this law’.  It is probably this feeling 
of vanity or this feeling of having 
started something revolutionary that 
is at the back of their mind.

So far as the  Hindu  Succession 
Bill was concerned, we had one whole 
week for. it, but when it comes to 
this Bill we firfd that the whole thing 
must be over in five hours, because 
the elections are coming, the House 
is going out, and they want to have 
some, credit that they have  passed 
the law. Is that the way of making a

law?  Is that the way of making a 
hotch-potch of a branch of  Hindu 
law which has stood well the test of 
ages?  Some hon. friends were point
ing out the absence of some Select 
Committee consisting of lawyers, non
lawyers and so on.  I am not con
cerned with that, but what I am ob
jecting to is the hurry with  which 
the whole thing is being done. There 
.is no scientific basis behind it, and 
that is why all this criticism has come 
about.

I also feel that there is no use in 
wasting our lungs over this matter 
in urging many points as other hon. 
friends have so laboriously and with 
considerable care and attention point
ed out, regarding the absiirdities bet
ween one section and the other.

For instance, it is provided that the 
consent of the wife is necessary be
fore adoption can be made by  the 
father.  If there are more wives than 
one, then the consent of all the wives 
is necessary.  But, according to the 
same law, the seniormost wife is the 
mother, and all the other wives be
come step-mothers; yet these step
mothers’ consent must be taken?

Shrimati Sushma Sen:  But there
should not be more than one wife.

Shri Raghavactaari:  Let us look at 
the situation as it is.  There are any 
number of people who have  more 
than one wife.  What I am concern
ed with is this.  Why do you insist 
that the consent of all the wives is 
necessary, when all but one of them 
are going to be step-mothers?  That 
looks rather strange to me.  I can
not understand it.  Again, it looks to 
me that one portion of the Bill IM 
absolutely inconsistent with another.

I only feel that ev«n taking a most 
realistic view, they should have per
mitted every man to adopt a daugh
ter or a son or any number of child
ren as one pleases.

There is one other thing mention
ed.  It is said under clause 13 êxcept 
when there has been some  agree
ment to the contrary*.  I am unable
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to understand the scope of this. What 
is the contract?  Can there be a con
tract restraining powers of alienation? 
Such a contract cannot  be possible. 
The hî ideal kept before the Minis
ter of Legal Affairs or Government 
that litigation will be avoided by this 
Law is, I am afraid, not going to be 
realised. In fact, more litigation may 
be created by this Law.  I am a law
yer; I  belong to that  tribe.  They 
may prosper.

Mr. Deputy-Speaker: It is not a hill 
tribe, but an urban tribe.

Shri Rajrhavachari: Therefore, liti
gation will not be reduced.  On the 
contrary, I am afraid that more liti
gation will result.  Also more  un
happiness niight result, because it is 
not the purpose that you keep be
fore yourself that will determine it. 
but how the society applies the provi
sions of the Act and works it  that 
matters.  These provisions are  sure 
to create confusion.

So far as maintenance law is con
cerned, generally it seems to be all 
right.  In fact, clause after clause is 
a summary of the existing law. But 
many people who go  back to  the 
shastras  simply  depened  upon the ‘ 
shastras and  do  not  depend on the 
law as it is being enforced in  the 
country.

I have not got much to say against 
the set-up of the maintenance law 
except to mention that  there  also 
vague words are used which might 
lead  to a  lot  of  litigation  of 
ĥappy results.  So long as there 
is a restriction or an  inconvenience 
that compels them to adjust to each 
other and then live together, it is all 
right.  But if you provide them with 
more facilities to go away and sepa
rate, any little  cause of  irritation 
might result in separation, separate 
residence, separate maintenance and 
so on. This way leads to confusion.

It is also said that the  daughters 
also nee<J not have been compelled 
to provide for the maintenance of the 
parents. Legally, the  difficulty  is

whether she will be in a position to 
immediately provide for the parents. 
She need be compelled to do il. An 
affectionate daughter always provid
es for parents who are in need. She 
will  even  go  and  beg  her  hus
band to provide something for them. 
Human nature and human relations 
go far beyond your law.  But  the 
thing is that you have used often
times, even in the present mainten
ance provision, language which, I am 
afraid, will lead to more litigation, 
more unhappiness, more  separation 
and more ccmfusion.

Even in regard to these  ŝ arate 
residences and maintenance cases, I 
wish there was some kind of a pro
vision for arbitration, in the first in
stance.  After all it will be unplea
sant for the courts to decide all these 
things.  So these may be  adjusted 
in camera.  It might be asked, what 
prevents  arbitration?  I would say 
that it is better to have some provi
sion as we have done in the case of 
the marriage and divorce  laws and 
other places.  In the first  instance, 
the court will try to adjust matters 
amicably by arbitration with the aid 
of  some  gentleman.  This  arrange
ment will certainly work for smoo
thness in society.

Therefore, though the law is  ap
pealing from the secular aspect, really 
the religious aspect of it is not only 
neglected but, I feel, even thwarted. 
Let us not make that tall claim that 
this is a law that we have conceiv
ed  which will  be  successful  all 
through.  I am sure a time will come 
when amendment after  amendment 
will have to be brought if this law 
is to work; otherwise, it would not 
work.

Shrimati Rena Chakravartty (Basi- 
hat):  Mr.  Deputy-Speaker,  Sir,  I
just want to say a few words about 
this Bill.  I think the most important 
part is the maintenance part of this 
Bill because that will really  affect 
the vast masses of women who might 
be unfortunate to fall imder clause 
18 (2) or for certain reasons may not 
be able to stay with the husband or 
the husband’s family and, therefore 
the question of maintenance  comes 
up.  There are also those women who
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will be left helpless because she may 
be a widow or she may be any other 
member of the family without eco
nomic independence.  She will have 
to depend on the maintenance which 
may be granted to her.

I think this maintenance is  very 
essential and is  correlated  to  the 
other parts of the Hindu Code Bills 
which we have passed one after the 
other.  I do not claim that this Bill 
is a perfect one.  It is true also that 
this Maintenance and Adoption Bill 
has been in one form or another be
fore the country for many years. I 
feel happy that this clause 18(2) has 
been added.  The reason for it is this. 
Even when we passed  the  Hindu 
Marriage Bill, and prior to that the 
Special Marriage Bill we had always 
stated that although we recognise the 
need for divorce, we are not happy 
about it and it is a situation in which 
we would not like any woman to be 
put and therefore we would like that 
there should be some effort at re
conciliation up to the last minute. In 
that way, I agree with Shri Raghava- 
chari when he says that there should 
be efforts at  reconciliation. As far 
as I remember, there was some such 
clause also put into the Hindu Mar
riage Bill.  Either by  rules  or by 
some other method that may be ad
ded.  But I do feel that often  our 
women do not  want to go in  for 
divorce.  Even when they find it ab
solutely imbearable to live with the 
husband, they. want to live separa
tely.  The question of children comes 
up, the question of social ostractism 
comes up and our own feelings about 
it come up and we do not want to go 
in for divorce.  Therefore, this ques
tion is again  linked up  with  the 
question of how she will  maintain 
hereself.  There is alimony when you 
go in for divorce but if you do not go 
in for divorce then there is no other 
way.  Therefore, I personally  wel
come this clause 18(2).

I have not been able to follow why 
it should be so much criticised. Those 
very friends of ours here who were 
very  much  against  divorce  and 
rightly too pointed out the evil eff

ects of that for the children and the 
family are so much against the giving 
of maintenance when the wife lives 
separately  from the  husband.  ‘If 
there is any other cause  justifying 
her living separately,’ that point has 
come in for criticism.  I would like 
the hon. Minister to explain that.

Then, I personnaly  feel  that  the 
word ‘unchaste’ should not be there. 
I have said at every point of  time 
that this word should not be there 
and it should be provided by some 
other word or by some other clause 
which can very definitely point out 
exactly what is meant.  The  word 
‘unchaste’ is one which can be used 
in a flippant manner. In our society 
it is a thing which is used if  any 
woman lives alone, away from her 
husband.  I do not like this  word 
‘unchaste’.

I am glad about clause 17.

The hon. Minister said that under 
the Hindu law as it stands the father 
in-law is not liable to maintain the 
daughter-in-law.  I do  not  know 
very much of law.  My idea was that 
it did say that he is liable but he says 
it did not.  If that is so, this is very 
. important.  As a matter of  fact, I 
wanted to know why 19 (2) is like 
this:

“Any  obligation  under  sub
section (1) shall not be enforce
able  if  the  father-in-law  has 
not the means to do so from any 
coparcenary property in his pos
session out of which the daugh
ter-in-law  has not  obtained  a 
share, and any such  obligation 
shall cease on the remarriage of 
the daughter-in-law.”

Why I raise this question is that 
when we go to the countryside—es
pecially in my constituency—we see 
a large number of widows.  Those 
widows are absolutely left homeless 
and certainly propertyless, with  no 
means of subsistence, not  even  a 
man to look after her or give her a 
shelter.  Among  the  peasantry  at 
least,  the  normal  practice  is that 
the  daughter-in-law  stays  within
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the family.  Unless the father-in-law 
inherits so much of the coparcenary 
property that he will be capable of 
maintaining her daughter-in-law, he 
will not help the  daughter-in-law. 
That is  ̂thing which I  personally 
cannot support.

Regarding the question of mainte
nance of aged parents. I could  not 
quite follow  what  my hon.  friend. 
Pandit Bhargava said. He has  said 
that in Punjab it was almost below 
the prestigê of a family if the daugh
ter maintained the  parents. It  has 
been so that daughter had never had 
the ability to earn or look after the 
parents.  That is quite true. But at 
least as far as our parte go, we do 
see that there are  many  families 
which are being maintained on the 
earnings of the daughter̂  We  may 
or may not like it; that is  another 
matter.  The fact remains. She is the 
earning member.  When we ask for 
equality, it is only right that, where 
we are capable of looking after our 
parente, if the brothers have no em
ployment,—that is the  case  with 
hundred of middle-clafs  families— 
we should take upon ourselves  the 
onus of looking after our  parente. 
That, I think, is a new  conception 
which is evolving as  women  are 
entering into the new fields.

Pandit Thakar ̂ as Bhargava:  In
that case, the daughter’s son should 
also be regarded as a dependent

Shrimati Reno Chakravartty:  That 
is quite true.  With these few words 
on maintenance, I welcome this part.

Then, regarding adoption, of course, 
I do not know scriptures nor am 1 
going into the whole question of ite 
conception.  At one time people usea 
to talk of taking only sons. But, I do 
know of  many  cases  personally, 
where daughters have  come to be 
adopted by the husband and the wife. 
There are such cases.  They  say: 
“What are we to  do?* We  cannor 
give her the legal rights  over  our 
property unless we will it.” They can 
will it.  Then, why have this fiction 
of adoption?  There is no such m-

tricate adoption law as we have in 
the Hindu Law.  Or, there is no ins
titution as the joint family or the co
parcenary idea of property.  'Because 
we still have this joint family, cer
tain legal abilities are given for the 
adoption of daughters and sons. That 
is why, I want to welcome this BilL 
It does give the right to adopt daû- 
ters.

Why do we adopt sons or daugh
ters? It is the desire of people who 
have no children. Some times it is ttie 
desire of people who have  already 
sons or daughters and yet they want 
to adopt some children.  Personally, 
I would have no objection to  give 
the right of adoption even to those 
who have children. Then, there is this 
question again.  May be, certain peo
ple want to circumvent and deny to 
give the rightful share to a son or a 
daughter  whom they  may  dislike. 
Especially, there may be the cases of 
step-children, etc.  All these pointe 
may come up.  That is why I think 
these  restricticHis  had  been  made. 
Personally, I would have no objection 
to give them the right of adoption.

One small point and I have done.
I  do  not  want  to  answer  the 
many pointe raised by Shri Nand 
Lai  Sharma.  Obviously,  he  and 
I  differ  so  fundamentally  that 
there is no point in answering him.

But this question has been raised 
by Shrimati Jayashri, namely, that a 
15-year old daughter should not be 
adopted because there may be chan
ces that a 36-year old man may, for 
certain other ignoble reasons, adopt 
her.  I feel that there may be only a 
couple of people who may have very 
bad reasons for doing  so.  If  such 
bad reasons are there, there should 
be similar bad  reasons  even  for 
adopting a son. So, I think that it is 
not right to raise such questions es
pecially in the principle of adoption. 
After all, it is a very small number 
of people who come in for adoption, 
and in that sphere, I think it is best, 
that we depend on the natural ties of 
affection and on the good sense  of
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[Shrimati ilenu. Chakravartty] 

therpeople.  So, we should allow up 
to the age of 15 . the right of the hus
band or wife to adopt a son or daugh- 
terof they, so desire.

1 welcome this Bill; I feel that this 
is the first time that the daughters 
ane allowed. to be adopted. and it ia 
only right that it should be so. With 
these words, I close.

]>epiity<*Sp«iktr: There  are
about five or six hon. Members who 
are anxious to speak.  We had fixed 
six hours and a demand was  made 
that the time may be  extended.  1 
would like to know the pleasure of 
the House as to  whether the  time 
should be extended.

Same Bta. Mtmĥrs: Yes, yes.

Shriinatl Renii Chakravartty: Have 
we finished six hours?

Mci  DepatŷSpeaker: We  l̂ ve
taken about four hours so far.  Then 
we have to take up the clause-by- 
clause stage also.

SfaHmati  Bienu  Chakravartty: 
There are not many amendments.

Mr. Depaty-Spcaker: There  are
some amendments. There are four or 
five Members who are  anxious to 
speak.  Is it the desire of the House 
that they should  be  accommodated 
tomorrow?

Shd V. P. Nayar: (Chirayiukil):
There must be  chances  for  swan

songs.

Psndit.Thakur Das Bbargava: The
time originally allotted may be res

tored.

Mr.  Deputy-Sp̂ er:  Originally,
was ten hours.  That will • be  too 
much.  Subsequently, we reduced it 
to six hours.  So far as I can think, 
an hour’s extension would be suffi

cient

Shri G. H. Deshpande (Nasik Cen
tral):  Two hours at least.

Mr. DeputŷSpeaker: U,  in  the
meanwhile, new speakers come up, 
we may not be able to accommodate 

all of them.

Shrimati Sushama Sen:  How long
will the Minister take for his reply?

Sliri Pata&ar:  I think we should
not extend it beyond an hour.

Mr, Deputy-Speaker:  We wiU try
to accommodate four or five Members. 
An hour more will be given to them, 
and then the hon. Minister wiU reply.

BUSINESS ADVISORY COMMITTEE 

Forty-sixth Report

Fapdtt Thakur Das Bhargava (Gur- 
gaon):  Sir* I beg to  present  the
Forty-sixth Report of  the  Business 
Advisory Committee.

18-03 hrs.

The Lok Sahha then adjourned till 
Eleven of the Clock on  Friday, the 
14th December, 1956.
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PAPER SLAID ON THE TABLE 2799-̂801

The following papers were laid 
on the Table :

(1) A copy of the Interim 
Report of the Second Finance 
Commission together* with 
an explanatory memorandmn 
showing  the action taken 
thereon under Article 281 of 
the Constitution.

(2) A copy of each of the 
followinĝ Notifications, to
gether with an explanatory 
note, issued imder the Coffee 
Market Expansion Act, 1942:

(i) S.R.O.N0. 1668, dated
the 13th August, 1955.  .

(ii) S.R.O. No. 1669, dated 
the 13th August, 1955.

(3) Acopyof S.R.O. No. 2465, 
dated the 27th October, 1956, 
imder  sub-section (7)  of 
Section 59 of the Mines Act,
©52, making certain amend
ments to the Coal  Mines 
Pithead Bath Rules, 1946.

(4) A copy of the S.R.O.  No.
2778,ldated the 24th*Novem- 
ber,  1956, making certain 
amendments to the  Coal 
MinesP̂bour Welfare Fund 
Rules, 1949.

(5) A copy of each  of the 
following papers, under sub
section (2) of section 16 of 
the Tariff Commision Act,
1951:

(i) Report (1955) of the 
Tariff Commission on the 
grant of protection and/or 
assistance to the Isonico- 
tinic  Add  Hydraade 
(Isoniazid) (INH) Indus
try.

(ii) Government  Resolu
tion No. 2(2)TB/55 <i«ted 
the 8th December, 195*6.

Columns

(iii) Sutement under pro
viso to section 16(2) of the 
Tariff  Commission Aa,
1951, explaining the rea
sons why the documents 
referred to at (i) and (2) 
above could not be laid 
within the period prescri
bed under the said sec
tion.

MOTIONS RE  MODIFICA
TION OF LIFE INSURNACE 
CORPORATION RULES  28o2-5i> 

3864-67
Five motions re modification of 
the Life Insurnace Corpora
tion Rules were moved by 
Shri S. C. Samanta and Shri 
Sadhan Gupta. After discus
sion the motion moved by 
Shri S. C. Samanta was with
drawn by leave of the House.
Of the four motions moved by 
Shri Sadhan Gupta three were 
negatived and one was with
drawn by leave of the House.

BILL UNDER CONSIDERA
TION . . . .   2851-64,

The Minister of Legal Affairs 2867—2907 
and  Civil  Aviation  (Shri 2908—09, 
Pataskar) moved that the 2909—46 
Hindu Adoptions and Main
tenance Bill, as passed by 
Rsjya Sabha, be taken into 
copsideration. The discus
sion was not concluded.

REPORT  OF BUSINESS 
ADVISORY COMMITTEE 
PRESENTED  .  .  .  2946
Forty-sixth Report was presen
ted.

AGENDA  FOR  FRIDAY,
14TH DECEMBER, 1956—

Further consideration and pass
ing of Hindu Adoptions and 
Maintenance Bill, as passed by 
Rajya  Sabha, and  Private 
Members* Resolutions.
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